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INTRODUCTION 

I, the Chairman, Committee on the Welfare of Scheduled C.ltel an d 
Scheduled Tribes, having been authorised by the Committee to submit the 
Report on their behalf, present this Fifty-fifth Report (Seventh Lot Sabha) OD 
the Ministry of Finance (Department of Economic Affairs-BankiDJ Divilion) 
Reservations for, and employment of, Scheduled Castes and Scheduled Tribel in 
Union Bank of India and credit facilities provided by the bank for Scheduled 
Castes and Scheduled Tribes. 

2. The Committee took evidence of the representativCl of the Miniltry 
of Finance (Department of Economic Affairs-·Banking Division) and Union 
Bank of India on the 29th and 30th November, 1983. The Committee wiIh to 
express their thanks to the officers of the Ministry of Finance (Dopartment of 
Economic Affairs-Banlcing Division) and the Union Bank for placiD, before 
the Committee material and information tbey wanted in connection with the 
examination of the subject. 

3. Tbe Report was considered and adopted by the Committee on the 
17th April, 1984. 

4. A summary of conclusions/recommendations contained in the Report 
is appended (Appendix XVIII). 

NEW DELHI: 

April 24,1984 
YaI,akha 4, 1906 (S) 

A.C. DAS. 
Glial,.",.,. 

CQmmlltH 011 the W~V-- 0/ 
Sch~./~d ClUt~.s and Schldule41'r1H,. 



CHAPTER I 

INTRODUCTORY 

A. Orgallisatioll 

Union Bank of India is a body corporate under Section 3 (4) orthe 
Banking Companies (Acquisition and Transfer of Undertakings) Act. 1970. 

1.2 The Committee have been informed that the bank has a four-tier 
structure consisting of Branches at the lowest level, Regional Offices, Zonal 
Offices and the Bank's Head Office. As on 30.6.1983, the Bank bad 1390 
branches in India. These brancbes are controlled by 36 Regional Office. which _ 
are in turn overseen by 10 Zonal Offices as shown in Appendix I. 654 bran-
ches of the Bank are in rural areal, 325 in semi-urban arell, 232 branches in 
urban areu and 1 ~ branches in Metropolitan areas. Statewise di.tribution 
of branche. is given in Appendix II. 

B. Board of Directors 

1.3 In a note fumi.hed to the Committee, it bas been stated that appoint-
ment of Directors on the Bank's Board of Directors is made by tbe Govern-
ment of India under Clause 3 of the Nationalised Banks (Management and 
Miscellaneous Provisions) Scheme, 1970. Under the scheme. many of the 
directors are chosen from certain specified interests so as to give the Board of 
the Corporate body. a balanced expertise/experience to oversee its functionlnl 
effectively. The decisions taken by the Board of Directors are corporate 
decisions, and not those of any individual director or a group of directors. 
The participation of the individual director is only in relation to the workia. 
of the Board a. a whole and not in hi. individual capacity. 

1.4 AU the nationalised banks are required to follow the preJCl'ibed reser-
vation for Scheduled Caltes/Scheduled Tribes in appointment. to various POlt. 
and in promotion. and the Board of Directors a. a whole is expected '0 ICC 
Wer Q/ia that the policies thu. laid down are carried out by the bank. 

. 1.5 At pl'elflnt one of the Directors appointed in tbe Board helonl' fO 
Scheduled Calte/Scheduled Tribe category. The foUowia, m tho DirocCori 
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of the Bank ance nationalisation who belong to Scheduled Caste/Scheduled 
Tribe catelory :-

NAME 

]. Shri Ram Babu Arya 
2. Dr. K.D. VasRva 

Y~ar of Appointment 

12.12.]977-15.1.1982 
16.1.1982 till date 

1.6 The Board of Directors are informed of Government instructions 
relating to Scheduled CaBte/Scheduled Tribe and they endeavour to ensure 
implementation of these instructions. The periodical reports regarding imple-
mentation of reservation orders in favour of Scheduled Caste/Scheduled 
Tribe are placed before the Board and the Board iB kept informed about the 
developmentl from time to time. The directiveB given by tbe government are 
placed before the Board and implemented. 

1. 7 Periodical review of the implementation of reservation orders in 
favour of Scheduled Caste and Scheduled Tribe in services of the Banks is done 
by the Board of Directors on a balf-yearly basis as at end or JUDe and 
December every year. The progress made in implementation of reservation 
orders during tbe last three years was reviewed by tbe Board of Directors of 
Union Bank of India in its meetings held on 15.11.80, 8.6.81, 18.12.81, 18.3. 
1982,16.7.82. 18.12.82, and 14.5.1983. 

1.8 Regarding representation of Scheduled Castes and Scheduled Tribes 
c;a the Board 'of Directors, the representative of the Ministry of Finance has 
Itated as under during evidence :-

:'Government have stated that they agreed that the Scheduled 
Castes should be represented on the Boards. This is a firm policy of 
the Government. Out of 20 Banks, in 18 banks Scbeduled Castel 
Scheduled Tribe representation is there. In tbe other two also step. 
are beinl taken to sec tbat their representation is there on the Board 
of Directors .... For the last many years this policy is in force. Govern-
ment is not in favour of making specific provision. But Government 
is following a policy to put one member, who belongs to Scheduled 
Caste/Scbeduled Tribe on each of these Boards." 

1.9 Asked whether Directors belonging to Scheduled Caste/Scheduled 
Tribe took interest in matters concerning Scheduled Castes and Scheduled 
Ttlbes, the representative of the Ministry of Finance baa stated as follows:-

"Yes, undeubtedly so. Rather I will say that the whole Board is 
expected to take interest and they do take allo. They are very vigi-
laat. So. there ia no dispute tbat the policy is being implemented." 

1.10 On beina enquired by the Committee if any decision regarding 
reservation Policy taken at the instance of Scheduled Caste Director would 
-. fakou as • decision of the Board. the representative o( the Ministry of 
PiDaIKle hu *'" in evidence u follows :-



"The question is whether the Scheduled Caste member of the Board 
of a Bank has been assigned special function relating to implcmenta-
tion of reservation orders. The Board functions as a whole and is 
rcsponsible collectively for its functions." 

1.11 The Committee note tbat it is a firm policy of the GoTetDment that 
there should be at least ooe Director belonging to Scbeduled Caste/Stbedale4 
Tribe OD tbe Boards of Dlredon of natlODaUsed banks. The Committee furtber 
note tb.t In 18 out of 20 natlonaUsed banD, the Boards of Directors haYe pnaons 
belonging to Scbeduled Castes and Scbeduled Tribes aDd steps are being taten 
to haYe them In tbe remaining two baDks. The Committee, bowenr, feel that It 
Is not euoagh merely to take a poHcy decision in this rtgard aDd are of .be 'VIew 
that uncertainty iD the mattfF of appointment of a penon belonging to Scbeduled 
Caste/Scbeduled Tribe in the Board of Directors of natlonaliled banks should be 
remoyed once for all by making necessary amendments· In the natlonaiiutlOD 
scheme. The Committee, tberefore, recommend that early steps sboald be 
tUen by Go'VerRment for making statutory pro'Vlslon for appofntmfnt of at lealt 
one representatin of Scbeduled Castes/Scheduled Tribes 011 the Board of 
Dlrecton of nationalised banks. 

C. Liaison Offictr and Ctll 

1.12 In a note furnished to the Committee, the Ministry of Finance 
(Department of Economic Affairs- Banking Division) have stated that all tb. 
public sector banks had been advised to nominate an officer as Liaison 
Officer for dealing with matters relating to representation of Scheduled Castes 
and Scheduled Tribes in the services of the bank. The instructions issued by 
tbe Ministry of Home Affairs regarding the duties and functions of theee 
Liaison Officers have been conveyed to all the public sector banks. In terms 
of these instruction the Liaison Officers in banks are Inter-alia responsible for: 

(i) 

(ii) 

(iii) 

(iv) 
(v) 

(vi) 

cosuring due compliance with the Government orders relating to 
reservation of vacancies in favour of Scheduled Caste/Scheduled 
Tribe· a~d other benefits admissible to them; 
ensuring timely submission of various reports to Government regard-
ing recruitmeat/Promotion of Scheduled Caste/Scheduled Tribe 
against the reserved vacancies; 
Scruitinising and consolidation of various statements received from 
subordinate offices (regional/zonal/divisional offices) ; 
conducting annual inspection of rosten ; 
ensuring extension of necessary assistance to Government and tbo 
Commissioner for Scheduled Caste/Scheduled Tribe in the investiga-
tion of complaints received by Government and tbe Commiuioner 
in regard to service matters; 
answering queries and clearing doubts raised by the zonal/regional, 
divisional offices of the bank in regard to matters covered by reserva-
tion orders ; 



(vii) looking into the grievances of Scheduled Caste/Scheduled Tribe 
employees regarding their service matters. 

" 
(vii) answering queries and clearing doubts raised by the zonal/regional! 

divisional offices of the bank in regard to matters covered by reser-
vation orders: 

(ix) looking into the grievances of Scheduled Caste/Scheduled Tribe 
employees regarding their service matters. 

1.13 It bas been stated that the functions regarding implementation of 
Government guidelines on reservation, concession, and employment of Schedu-
led Caste/Scheduled Tribe are being attended to at the Central office of the 
bank by the Persqnnel Department headed by the Deputy General Manager 
(Personne!), A Special Cell has been set up at the Head Office for implemen-
tation of reservation orders and looking into the complaints of Scheduled 
Caste/Scheduled Tribe category candidates. The special cell is constituted as 
a part of the Recruitment and Manpower planning Section in the Department 
of Personnel headed by a Deputy General Manager. The Assistant General 
Managers of Bank's Zonal Offices are appointed as Liaison Officers for 
implementation of Government guidelines regarding reservation, etc. pertaining 
to Scheduled Caste/Scheduled Tribe. The Deputy General Manager (Personnel) 
who is in Top Executive Grade (Scale VI) is assisted by Manager (Personnel) 
who was till recently the Liaison Officer at the Head office for Scheduled 
Castes and Scheduled Tribes. 

1.14 Tbe Liaison Officer of the Bank at the Head Office has since been 
changed ana Dr. V. Kardak, Manager (Planning and Development) belong-
ing to Scheduled Caste category has been nominated u Liaison Officer. 

1.IS The various statements submitted by the Bank regarding Recruit-
ment and Promotion of Scheduled Castes/Scheduled Tribes against reserved 
vacancies are sent by the Department of Personnel. Manager (Personnel) 
co-ordinates the function relating to the interpretation of Government Direct i-
~es on reservations/concessions to be extended to Scheduled Caste and Schedu-
led Tribe candidates and implements the same. The progress of implementa-
tion is reported to the Board of Directors on a periodical basil. 

1.16 The Liaison Officers appointed at Zonal Offices in May, 1983 have 
been advised to keep the Head Office informed of the matters that are discu-
ssed with the representatives of the Scheduled Caste/Scheduled Tribe employees 
Associations and other related matters. Wh'erever necessary suitable guidelines 
are given to Zonal Offices by the Head Office. No meetings have been held 
10 far of tbe Liaison Officers to discuss the matters of common interest . . 

1.17 As regards the functions of the Assistant General Manager or the 
Banks Zonal Office who is appointed as Liaison Officer, the representative 
of tbe Bank Itated as under :-



s 
"The Assistance General Manager is the Administrative Head of 

the Zone and the zone will be under his charge. He is overall coordi-
nating authority of the work Gone. He can find sufficient time to look: 
after the problems." 

1.)8 The Committee have been informed that in the Banking Division 
of Ministry of Finance there is a Scheduled Caste/Scheduled Tribe cell working 
under the overall charge of a Joint Secretary which is responsible for watohing 
the implementation of Government orders regarding reservation for Scheduled 
Calte/Scheduled Tribe in Public Sector Banks/Financial Institutions. At 
present the composition of the Cell/Section is as follows:-

Section Officer 

V.O.C. 

L.D.C. 

I 

2 

An VlIder Secretary .is in·charge of this Cell/Section. The work: of the 
Under Secretary is supervised by a Deputy Secretary. The over-all charge is 
with a Joint Secretary. 

1.19 The Officer incharge of Scheduled Calte/Scheduled Tribe Cell in 
the Banking Division functions as the Liaison Officer. The various statements 
received from the Bank regarding recruitment/promotion of Schedvled Caste/ 
Scheduled Tribe against reserved vacancies are scrutinised in the ceIJ and the 
ahortfalls, if any. pointed out to the bank. The queries/ doubt. pOled by the 
bank to the Banking Division are examined by thil cell and the necessary 
calarification is scnt to the bank. The representations received from the 
Scheduled Caste/Scheduled Tribe A .. ociationl in the Banking Divilion are 
taken up with the bank (I) and necellary guidelines are issued wheJevt'r consi-
dered Dcccllary. 

1.20 Enumerating the functions of the Cell, the reprelentative of the 
Ministry of Finance, hal stated during evidence that a large number of 
representation I received regarding scrvice matters were examined and taken up 
with the concerned bank.. Parliamentary queltions were also taken up on a 
priority basil. Letten from MP., MLA. were attended to. Varioul inltru-
etlon. islued by Government from time to time were examined and forwarded 
to banks for implementation. Collation and coordination of information 
on credit was being done by the Cell. The officers of the Cell occasionally 
met the bank staff and disavued with them the matters raised in their repre-
sentation. concerning the banb. 

1.21 Asked whether reportl relating to reservation for Scheduled Castell 
Scheduled Tribes in services received from the banks, were checked and 
neceSsary instructionl issued to banks, the reprelentative of the MiDiatry 01 
Finance has Itated during evidence:-

,.w. do try to undertake this work to the best of 0\11' capacity. 
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We do receive reports from the banks periodically as are prescribed 
and those reports are examined." 

1.22 In reply to a question by the Committee regarding the reasons for 
delay in taking final decision on the proposal to strengthen Scheduled Castel 
Scheduled Tribe Cell in the Banking Division, the representative of the 
Ministry of Finance has Slated during evidence that the proposal had been 
under discussion with the Finance Department. Some posts were agreed to 
with the Home Ministry but they wanted that some saving should be effected. 
It had been decided that the matter might be taken up next year. 

1.23 In reply to a further question, the representative of the Ministry 
of Finance has stated during evidence that an officer of the rank of Deputy 
Secretary was already looking after the work of Scheduled Caste/Scheduled 
Tribe Cell in addition to some other work. He bas further stated as under :-

"We are able to coordinate with the other officers who are work-
ing particularly in respect of credit matters. Those officers primarily 
undertake the work of monitoring credit to Scheduled Castel Scheduled 
Tribe. They give the information to this Cell and to that extent, we 
would say that this Cell is presently in a position to meet the require-
ments of work." 

1.24 In reply to a question, the representative of the Ministry of 
Finance has stated in evidence that besides the work of reservation. the Joint 
Secretary in-cbarge of Banking division looked after the work relating to 
Personnel, Reforms and Vigilance. 

J .25 The ColllDlfttee note that fanctions rea .... lng Implemeatatioa of 
GoYemment guidelines on reaenations, concessions and employment of Scheduled 
Cutes/Scbeduled Tribes are beinl attended to by the Personnel Departmeat 
at the Head Office of the Union Bank where Manager (Pla.ninl and Development) 
actl u the Llailon officer. At tbe zonal offices. the Assistant ~ner81 Manaaers 
have been appointed to act as Liaison Officers. A Special Cell has been set up 
at the Head Office of tbe Bank for Implementation of reservation orden and 
looking bato tbe complaints of Scheduled Cute/Scheduled TrIbe employees. This 
Cell Is a part of Recruitment and Maupower P~nnlng section In the Department 
of Personnel. There is however, no separate ceU in the Zonal OfBces of the 
banks for looklnK arter the reservation work. 

1.26 The Committee recommeDd tbat Celli for lookiD& after reserYatioB 
work should allG be set up at the zonal offices of the bauJr. beiidCli the one already 
set. up at the Head Office. These Cell, should exclusively do tbe work reJatllll 
to implementatioD or reservation orders and sbould function onder tile dIreet 
control 01 the Liaison Officers. Tbe Cells should be Independent of the Peno-
DDei Departmcot .. the complaints of Scheduled Castes aDd Scheduled Tribes 
aeDeraUy pertain to service matters which are dealt with ID the perIOIloe.l 
depu1Dle8t. 
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1.27 The propoal for ItreDltbealDg Scheduled Caste/SeWu'" Tribe Cell 

in the BankinK Division of the Mlalstry of Finuce baa (bee.a aDder c ... ldendon 
of government for qalte a few years. ne Committee reeret to point out 
tbat there bas been andae deJay on tbe part of Gonrnment In taklac a dedllon 
iD tbe matter. Tbe Committee need bardly Itrees that aal .. tile cell baa 
adequate staft' it would DOt be posllble for It to deal eft'ectlvely witb matten relat-
lug to rellervation io services of public sector banks aDd other welfare ...... _ 
for Schedaled Caste/Scheduled Tribe employees. Tbe Committee therefore, 
recommeod lbat tbe Cell in tbe BaDkiDl DivltioD aboald be Itrenatbeaed Im .. edi-
ately 10 tbat it can perform Its maiD fUctiOD of monitoriDI tbe l.plem ... tlOll 

of reservation orders In an eft'ective mlUlDel'. 

1.28 LiaisOD OfBcers have beeD appointed at die Head Ollce aDd zoaaI 
offices of the Bank for implementatiOD of relerVatIoD orders iD fa'our" ScIIeda-o 
led Castel ud Scbeduled Tri_ ID tM ten1c:es of the Bank. The c...I ... 
recommead that these officers abould meet ·at .... Iar intenall to dIIe_ ...... 
pertaining to retervatloDS and ecoaemlc aid to Scheduled Cutes ... SeW ... 
Tribes. 



CHAPTER II 

RESERVATIONS 

A. Adoption/Implementation of Reservation Orders 

2.1 The Committee have been informed that in direct recruitment the 
Union bank of India i. reaervins vacanciea for acheduled Caste. and Scheduled 
Tribes since 19th July. 1969. the date of nationaliaation of tbe bank, in all the 
three cadre. i.e. Officers. Clerks and sub-staff in accordance with tbe Directives 
of Government of India. In the officers cadre. recruitment is done on an all 
India basis and hence 15% and 71% vacancies are reserved for Scheduled 
Castea and Scheduled Tribes relpectively, In the clerical and sub-staff cadrea 
where recruitment is done on a state-wise basis, reservations are provided as 
per Government Directives which prescribe different percentages of reservation 
for different states as shown below :-

State \Direct Recruitment 

S.C. S.T. 

1 2 3 

A.P. 13% 5% 
Aswn 6% 11 ,,~ 
Bibar 14% 9% 
Gujarat 7% 14% 
Haryana 19% S% 
H.P. 22% 5% 
J&K 8% 5% 
Karnataka 13% 5% 
Kerala 9% 5% 
Maharaahtra 6% 6% 
M.P. 13% 20% 
Manipur 2% 31% 
Megbalaya 1% 44% 
NapJand 45% 
Oriua 15% 23% 
Punjab 25% 5% 
Rajasthan 16% 12% 
T.N. 18% 5% 

8 
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State Direct Recruitme"t 
S.C. S~T. 

Tripura 13% 29% 
U.P. 21% S% 
,W.R. 20% 6% 
Andaman & 
Nicobar Ia. 16% 
Arunachal Pradesh 45% 
Chandigarh 12% 5% 
Dadra & Nagar 2% 43% 
Haveli 
Delhi 15% 70% 
Goa, Daman & 2% 5% 
Diu 45% 
Lalcshadweep 16% 5% 
Pondicherry 

2.2 It has been stated that reservations in promotion became effective 
from 16.9.1980. Asked why there was delay in implementing government 
orders which were issued in 1972 and then in 1974 it has been clarified in a 
note that promotions from lub-.taff to clerical cadre an clerical to officer's 
cad~e in the Bank are governed by Promotion Agreements entered into with 
the Employees Association. Promotion Agreement entere" into in the year 
1975 did not provide for any reservations in promotion from one cadre to the 
other cadre. However, after the receipt of Government Directive. in December, 
1917 the Employees Union was advised to come to the negotiating table for 
amendment of the Promotion Agreement to provide for the reservations in 
accordance with the Government Directives. After protracted correspondanee 
and presuations the promotion agreement was finally amended in September. 
1980 for providing reservations to Scheduled Castes and Scheduled Tribes 
in accordance with Government Directives. While 15y' and 7i% vacancie. 
in promotion from clerical to officer's cadre are reserved for Scheduled Castel 
and Scheduled Tribes respectively, no reservations are made from sub·statl' 
to clerical cadre since the clement of direct recruitment in clerical cadre exceeds 
66 and 2/3% of the total vacancies. Only a very small proportion of vacanciea 
are filled through promotion from sub-staff. 

2.3 As far as promotions within the officers cadre from one ICAle to the 
other scale are conCC'rned, the Government of India guldelinCl do not provide 
for reservation to be given since all our promotions from one lCIle to the 
higher scale are by selection. 

R~ServQlio" In temporary appointment/or 45 days or mor~ 

2.4 In the officers cadre, DO temporary appointments are made. As per 
the Directives from the Government of India, all temporary clerical ~ppoiat
meats are to be made only (rom the panelJ recei~ed from the Bankin. ServioeI 
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Recruitment Boards. No temporary appointments are made in the clerical 
cadre since relieving pool of clerks bas been made to tide over problems of 
-temponry vacancies. As 'rcprdI 1emporary appointmenu in the sub-staff 
cadre. in accordance with the procedure followed by this bank, Employment 
Bxchangel are notified of vacancies in each region and while iioing so. the 
reservations for SC &: ST are also indicated. Accordingly. candidates sponsored 
by the Employment Exchanges (or both reserved and general categories are 
interviewed and the panel of selected candidates prepared and kept ready. 
These selecaed candid"tes are first utilised for temporary vacancies and there-
after as and when permancot vacancies arise. they are given permanent appoint-
ments. Hence reservations in sub-staff cadre even in temporary vacancies are 
automatically maintained. 

R~"rvatlo" I" Co"firmation 

2.5 It wu stated during evidence tbat there was no reservation in con-
firmation. 

Asked how the employees in the bank were confirmed. the representative 
of the bank stated :-

HAIl our people are confirmed automatically on the basis of 
appraisal, Almost all the people are confirmed after six or eight 
months," 

2.6 A built-in system of checks to ensure that reservations for SCs/STs 
are actually fulfilled is in vogue. With a view to ensure that reservations are 
properly arrived at, the liaison work with the B.S.R.B. is centralised at Head 
Oftice of the, Union Bank of India. Similarly. all recruitment work in the 
permanent cadre of the Bank is centralised at the Bank's H.O. The allotments 
made by the P.S.R.Bs are verified and forwarded to Regional Office/Zonal 
Offices for appointment. Feedback from Regional/Zonal Offices is obtained 
to ascertain the number of candidates who have accepted the offer and who 
have joined the services of the Bank. Similarly. even in the Sub-staff Cadre 
the panels for temporary/permanent appointments prepared by various Zonal! 
Regional Offices are received at the Bank's Central Office and permanent 
appointments are made only after verifying the vacancy position in each area. 
Substitutes for drop outs are indented to tbe B,.s.R.P./Employment Exchanges 
keeping in view the reservations position. Every time an indent is placed to 
the Recruitment Board the number of reserved vacancies are informed. 

1.7 In regard to tbe action taken by the Ministry of Finance on the 
orden issued in 1972 and 1974 relating to reservation in promotion. the Com-
mittee have been informed as uader :-

"The orders iaued by the Ministry of Home Affairs in November 
]972 regarding reservation in promotion by "Seniority subject to 
titneu" and in July 1974 regardina reservations in promotion "by 
selection" were examined by the Ministry or Finance (Banking 
DiVision). The views of the Reserve Bank or India and tbe Banks were 



11 

also. sought. (~w~s observed that there had been no uniformity in 
making promotion 10 the Banks. Added to this was the fact that the 
promotion policy in the banks was based on agreemcnts entered into 
between the managements and the Unions of their employees. In view 
of these factors, it was not considered feasible to issue any common 
guidelines to banks to introduce reservations in promotions. It was 
therefore, decided in 1975 tbat to start with, the banks may give 5% 
relaxations in qualifying mark~ both in written examination and I; 
interview to SCjST employees. Thc banks were also asked to ensure 
in future that the agreements entered into with employees Uni;)ns do 
not Itand in the way of making reservations in promotions whereever 
required. 

The question of introduction of reservation in promotion was further 
examined in the Banking Divi'ion. Meanwhile, the Reserve Bank of 
India prepared a scbeme for introducing reservations in promotions 
to its staft. It was felt that because of the existence of agreements with 
employees' Unions, it would not be possible to introduce a uniform 
promotion policy for all the banks. The scheme evolved by the 
Reserve Bank of India was, therefore, sent to all the banks for adoption, 
witb suitable modificationi, in December, 1977. The banks were also 
advised that they should modify their existing schemes of promotions 
to provide for reservations for SC/ST. The banks started negotiatioDS 
with the Unions and introduced reservations for SC/ST in posts filled 
in by promotions from Sub-cadre to clerical cadre and from clerical 
cadre to officers cadre (Junior Management Grade. Scale-I).~· 

2.8 In reply to a qaestion as to when the directives of the Government regar-
ding reservations in promotions issued in ]972. 1974 and 1977 were placed before 
the Board of Directors and what was the decision of the Board in regard to their 
imple~entation it has been stated that practice of placing copies of tbe Directives 
received from Government of India before the Board of Di",,-10rs hu bocn 
introduced only from August, 1983, when luch instructions were received from 
Reserve Bank of India. Prior to August, 1983 only where decisions/approval of 
he Board of Directors W8'1 needed for implementation of any guidelines/ 
uggestions received from the Government, such directives were only placed 
before the Board. 

2.9 During the course of evidence, the Committee drew attention of the 
representative of the Union Bank of India to the counter-affidavit filed by tbe 
bank iD the Supreme Court of India in the writ petition by Sbri S K. Rajpriva 
and others against the' ban Ie in whicb work of the Committee bad ~n me~tiou~d 
as "routine work" Relevant extracts from the counter afBdavlt are glW!n In 
AppePldlx Ill. 

2.10 In reply tbe representative of the bank has stated during evidence al 
under: 
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"I would first apologise on behalf of my bank for using the words 
'routine'. This affidavit has been signed by the Bank Manager. But I 
own the responsibility for that. I apologise for that." 

2.11 When it was pointed out that the averments made in the affidavit 
were not baseed on facts, the representative of the bank stated during 
evidence that he would examine the affidavit as will as their reply and 

. correct the position in the court.-

A copy of the affidavit filed by the bank for amendment of the earlier 
affidavit is given at Appmdix IV. 

2.12 On being enquired whether it was not a fact that reservation in pro-
motion wa'! given in 1980 when the employees wtnt to the High Court but affter 
a few months the agreement was revise4 as a result of which reservation was with-
drawn, the representative of the bank has stated during evidence as under :-

"This is not the case. In the High Court they went for retrospective promo-
tion. That appeal was dismissed. Then they went in revision." 

2.13 In reply to another question. the representative of the bank has stated 
during evidence that reservation continued even under the modified agreement. 
He explained that previously 25% of vacancies of officers were filled by direct 
recruitment 25% by test and 50% by seniority. After modification 25% were 
taken by direct reccuitment and 75% by promotion through test and interview. 
He further said that it was stated in the modified agreement that reservations are 
to be provided for Scheduled Caste/Scheduled Tribe candidates as per the guide-
lines received from the Government, from time to .time. 

2.14 When it was pointed out that according to the footnote in the agree-
ment oJ understanding, provision regarding reservation had been deleted, 
the representative of the bank has stated as under :. 

"I would like to submit that the asterisk mark given there is a mistake, In 
the original it is not there. The original agreement does not contain 
the asterisk mark." 

Copy of the relc;vant Memorandum of understanding as furnished to the 
Committee is given in Appendix V. 

2.1 S As regards circulation of Government orders regarding rellCrvation 
in promotion, the representative of the Union Bank of India has stated during 
evidence as under:-

"The Bank received the order in 1978. There is a bialateral aareemenl 
between the employees and the employer which has lesal force." 
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2.16 The representative of the Ministry of Financc clarifying the position 
has stated during evidence II under:-

"The position is tbat tbe reservation orders are applicable. Whatever aaree-
. ments etc. are to be entered into have to be in conformity with the 
Government instructions regarding reservation. This is so in respect of 
prospective promotions. In respect of the agreement, it should have 
been in conformity with the reservation orders. However, the point is 
if there are any existing agreements they cannot be ignored because the 
Supreme Court and some otber courts bave declared tbat the agree-
ments cannot be cbanged unless supplemented or changed by another 
agreement." 

2.17 The representative of the Union Bank oflndia has explained that 
they received the Government instruction in 1978. The earlier agreement was of 
1975. They bad to cbange the llgrecment and w~re trying to bring the employees 
to the negotiating table and tbey were avoiding it. After 1978 they did not make 
any agreement wbicb was against the Government policy. 

2.18 When asked wbether by modifying tbe subsisting bilateral aJI'CCment 
it would be beneficial to the Scbeduled Caste and Scbeduled Tribes, the repreaen-
tative of the Union Bank of India stated during the evidence that previously he 
was oligible for promotion II.ft~r 5 years of service in clerical grade. Now it was 3 
years. Minimum percentage of marks now prescribed for promotion was 35% as 
against 45% previously. He also got weightage in seniority by giving marb for 
one year. 

2.19 The representative of the bank replied in the affirmative when asked 
whether these concessions were addition to relcrvation policy. 

2.20 In reply to a question whether matters regarding court cases were exa-
mined in the Department of Banking, the representative of the Ministry of 
Finance has atated as under evidence :-

..... there are a number of banks and these matters concerning the court 
cases normally do not come to us. But as and when anything comes to 
our notice we certainly help the bank in appreciating the position corre 
ctJy ... Normally what happens is tbat within a limited period oftime 
they may have to file the case and tbinp have 10 be taken up immedia 
tely. So, cases which mayor may not be of minor nature, they may not 
route it through us. Whenever, banka ask for our assistance, we take 
this up. But in a tarae majority of cases, this will normally be settled 
at the bank level." 

2.21 Asked whCthet in matters or reservation policy, tbe Banking divi~n 
YiiH consider issuing a circular to the banb that they should file tbe cues. only 
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after scrutiny by that Division, the representative of the Ministry of Finance 
stated as under :-

.. Banks are aware of the guidelines issued in this direction." 
2.22 The Committee pointed out that in cases where Scheduled Caste and 

Scheduled Tribe employees approached the courts complaining that the reservation 
policy in public s!ctor institutions e. g. Union Bank of India was not being 
followed, the Cell in the Banking Division had a duty to find out whether the 
Complai,nt made in their petition was correct or not. In this connection, the 
representative of the Ministry of Finance has stated as under :-

"The Cell as it stands today is dealing with a number of complaints and 
also disseminates information etc, So, on a case-tocasc basis, if a com-
plaint comes, they take if up. But if we say that every case referred to 
the court should be vetted by the Ministry of Finance, there may be a 
number of constraints, including the time factor .•• We do go into cases 
coming to our notice. Firstly, the bank itself looks into those things. 
There is also a Board having Govt's nominees which overees things. If 
things, do not get settled at the bank level, they come to the Ministry." 

2.23 Asked about the number of cases which go to the Supreme Court or 
High Court in Banking Division, the representative of the Ministry of Finance 
has stated as follows :-

"It is not always the policy issues which are involved; there are a number 
of matters pertaining to the specific points.arising in the implementa-
tion of policies in the banks which are also involved. These are points 
which are matter of detail \\ith reference to the actual position prevail-
ing in the banks of which the banks are in a position to know but we 
are not. There are a large number of cases and every case does not 
come to us that may have gone to the court. They may be taken at 
different stages. I do not think that the cases are large. In those cases. 
there are a large number of issues. There may be gelleral policy issues 
where Government is also a party." 

1.14 The Commlrtee DOte the relle"atio. In promotioD ha,e beeD made 
applicable In the Union Bank of India w.e.f. 16.9. 1980. Alked about tile dela)' 
III implementing . Government orden relating to rese"atlon. in promotion "bJeb 
were laued In 1971 aad 1974, and were received by the bank in DecemlJer, 1977, 
the Committee have been Informed that promotioDS from sub· staff to clerical cadre 
aad clerical to oOic:ers cadre In tbe bank are governed by promotion aareemeutl 
entered into with tbe Employees' Auociatlon. Promotion qreemeot Mtered into 
in the year 1975 did not provide for any reservation In promotloDS from one cadre 
totbe other cadre. On receipt of Government directives in' the Bank in December, 
1977. tbe Employees' Union wa.advised to come to tbe negotiating table for .meDCI-
meat of the promotion .\&reement to provide for the reservations in promotioD 10 
accordance with tbe Government Instrnctlons. The promotion agreement was aaaUy 
amended ia September, 1980 and u sucb tbe reservations In promotions bave beeD 
made aPfllcable la the bank from that date. The committee regret to. poJnt oat 
that'ihere has beell undue delay 011 tU part of die MIaWrJ of F1aaDce In!circuIat" , 



loe the orden relatlD& to reJenadoD Ia promotIoD to the .. tie........ ..... .. 
a result of wblch SC/ST employees could Dot a,an of tile beae8ta or reeenatlGal ia 
promotioD for full elpt years. 

1.15 Tbe Committee were laformed darial evldeace th.t Goftriuaeat orden 
regardloK resenatioos 10 promotioo were receiled io the Buk 10 1978. Tbe COIIUIIl-
ttee Oud tbat tbe promotloo alreemeot with the Employea Auodatloa W.I rniled 
10 September, 1980 aDd thus tbe Scheduled Cute.ud ScbedaIed TrOte employ_ 
were denled promotiooal avenues for full elaht year. I.e. from 1971 to 1981. 1M 
Committee feel that tbere il bardly any Justilication in Dot aiviDI tbe re.r,adOil la 
promotlonl to SC/ST for the period 1911 to 1980. The Committee reeommead 
that the resenatioo io promodoo should be made applicable from 1972 ... die 
backlog should be calculated from 19'78 oowards. Tbe Committee Deed •• nIl11U'e11 
that tbe repreleotatlon of Scheduled Cutes/Scheduled Tribe. Ja tbe Baak woaid 
have been mucb better If tbere had beeo timely implemeatatloD of the reNnadoa 
10 promotion. The Committee desire tbat responsibility sbould be ftxed OD ,.,.... 
respooslble for not circulating Goveromeat orders relatlo, to reservatloa Ia prOllo-
tion to tbe baak in time. 

2.26 The Committee rearet to Dote that the Voloo Buk 0I' ..... ~ ~ .... 
word Iroutiue' regarding tbe visit of the Committee totbe buk and allo tried to 
belittle tbe work of tbe COIIImlttee in aa .ffidaYit ftled· by them before tile Sa ......... 
Court In a case relating to implementatioa of reat"ation order. by tile b •• It. The 
Committee DDte that bank has DOW ftled aD ImeDded aftldaYit deledq tile- ....... ' 
par.gr.phs. Tbe Committee desire the b.uk to be more carefal la futare .boat 
IIICh matters. 

2.27 Durlag eYideDCe befON tbe Committee tbe rwpreteDtadft of die 
Ministry of Finance bas stated that matters eoaceming CODrt CUll of aatioDailaecl 
banks were not normally referred to the B.aklng DIYialoa. Wbeae,er .a), e .. 
was referred, the)' helped the bank Ia appreel.tlDa the polltioo correctly. The 
Committee recoamend tll.t that tile a.nkiaa Dhilioa shouId .... e a dr.... __ 
all tbe Dadonallsed baab that tbe cues 'plut them before co ..... Ia w.1cb poUcy 
matters like resenations for Scheduled Cutes •• d Scheduled Tribes wwe Ia,." 
should be referred to the Banking DI,ialoD for ICIIIdD)' .... adYice. 

2.18 The Committee .re paiDed to note th.t the dlrectl," of tile t90T .... ~ 
ment regarding resenatloDS la promotioaa .... ed Ia 1971 .Dd 1974 wen IIOt 
placed before tbe Board Directors of the bank .. the practice of placiD' co,... of 
the dlrectl,es from the Go,emment of India before tbe Board of Directors .... beea 
Introduced from Aug. 1983 oa receipt of.at IMtnctloaa fr. a ......... ", 
India. Tbis Is coDtrary to the Inform.tlon given by the halt to tbe C .. .. . 
that .he Board of Directors .re iaformed of Gonmmeat iastl1lctioal relatbt. to 
Scheduled Caste/Schedeled Tribes .ad they elllleaYOtlr to eDlDre imple ............ 
these lustructions. The Committee fall to aadentand Iaow the Bo.rd CItI' ___ 
implementation of IDltroctionl wblell.re DOt plaadbefon thea. TIle C ........ 
recommer.d that an iDStructioas reaardiag .... ".tioaa for SdlejaId c ... tI/~ 



duled Tribes In services Issued by tbe Departmeat of Penonne) aad Admlalltrative 
Reforms should be placed before tbe Board of tbe Dlrtctors of tbe buk at tbe 
earUest for prompt Implementation. 

B. Reservation In Direct Recruitment 

2.29 The Committee have been informed that there are 3 cadres of staff 
in the Bank, viz. Officers. Clerical and Sub-Staff. Within the Officers, there are 
7, scales as per the Union Bank of India Officers Regulations. viz. Junior 
Management Grade (Scale II, Middle Management Grade (Scale lI), Middle 
Management Grade (Scale III), Senior Management Grade (Scale IV), Senior 
Management Grade (Scale V), Top Executive (Scale VI) and Top Executive 
(Scale VII.) Generally direct recruitment is made for posts in Junior Manage· 
ment Grade (Scale I) in the Officer's Cadre and for clerical and Sub·Staff cadres 
only. In other words, recruitment to Officer's Cadre is generally to fill up 
vacancies in Junior Management Grade (Scale I) only. 

2.3() The scales of pay and the seiection process of all categories of staff 
are given below : 

Cadre 

OFFICERS 

Jr. Mgt. Gr. 
(Scale n 

Middle Mg~. 

Cr. (Scale II) 

Middle Mgt. 
Cr. (Scale III) 

Sr. Mgt. Gr. 
(Scale IV) 

Sr. Mgt. Gr. 
(Scale V) 

rop Executive 
(Scale VI) 

Top Executive 
Scale VII 

Pay Scale Process of Selection 

RI.700-40-9OO-50 25% by direct recruitment and rest 
lIOO-EB-J200-60- by promotion from within for Pro-
1800 bationary Officers. Requirement of 

Specialised Officers is done by direct 
recruitment through B.S.R.B. 

Rs.12oo-70-1550- Promotion from witbiu 
75-2000 

Ra. 1800·75-2250 do 

R •. 2000-100-24OO do 

R •. 2506-100- 2700 do· 

RI.2750-125-3250 do 

Rs. 3000-,.J2S-3S00 do 

~ ......... ---------.-----------------------------~--~---------



CLERICAL, 

SUB-STAFF 
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Rs. 325--20--405--25-
455-30-545-35-
580-40--660--45-
750-50-800-60-
1040 

Rs.245-7--280-1O-
330-12-390-15-
435 - 20--455 

Mainly by direct recruitment and 
a small proportion by promotion 
from the Sub-Staff. 

Mainly by direct recruitment. 

2.31 Vacancies in the Jr. Management Grade (Scale I) in respect of 
Probationary Officers are filled in as stated earlier in accordance with the Pro-
motion Agreement entered into with the Employees' Union. Accordinsly, 25% 
of the vacancies are filled in by direct recruitment through B.S.R.B. and the 
remaining 75% are filled in by promotion from within from the clerical cadre. 

2.32 Break-up of total number of Officers in various grades together 
with their pay scales and the number of Scheduled Caste/Scheduled Tribes 
Officers in each grade as on 31. t 2.1 982 is given below: 

Scale of Officers 

JMG-Scale I 
MMG-Scale II 
MMG-Scale III 
SMG-Scale IV 
SMO-Scale V 
Top Ex. Or. Scale VI 
Top Ex. Gr. Scale VII 

Total No. of officers 
in various grds. 

5,413 
1,058 

304 
80 
16 
7 
3 

6,881 

No. belonging No. belonging 
to SC cateMory to ST Cablgory 

256 
4 

261 

52 

52 

2.33. A statement showing yearwi.e recruitment made by Union Bank of 
India during the last 3 years is given in Appendix-VI. A.ked about the reuon. 
for low representation of Scheduled Castes and Scheduled Tribea in the Olllcer. 
cadre, the representative of the Union Bank of India bas .tated during evidence 
as under: 

"Generally tbe recruitment is for scale I. In Scale I we get a number of 
officers aDd here the position is improving day by day. At the time 
of nationalisation, there were tbree officer .... 

He further stated that tbe percentage had now gone upto 4.42. 

2.34 Various categories of posts in the Clerical Cadre haveing the .. me 
pay scale ,are as under ; 
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Typists, Stenographers, Telephone) 545-35-580-40-660-45 
Clerk-cum-Cashear. Clefk- cum } Rs.325-20-405-25-455-30 

Operators, Typists. 750-50-800-60-1040 

Vacanies in the clerical cadre are generaUy filled by direct recsuitment. 
A very small proportion of vacancies are also filled through promotion from 
Sub-Staff. 

2. 35 While under-grad.uates are takoo with a basic pay of Rs. 325/- per 
month, graduates are given Rs.365/- per month at the beliDDing of their career 
u per the terms of the Bipartite Settlement. 

2.36 Stenographcrs, Telcphone Operators, are give~ special allowance 
.. prescribed ill the Bipartite Settlement. Special Assistant in banks is an 
employee ill the clerical cadre and forms part of workmen staff. A workman 
appoiDted as Special Assistant is required to perform in addition to his routine 
duties. certain special duties enumerated in the bipartite settelment and for per-
rermance of these special duties he is entitled to certain special allowance. The 
detaits of special allowance admislible for different kinds of special duties is 
Jiven in Appendix VII. Posting of a clerk as a Special Assistant is not consi-
dered as promotion. There is only one Special A~sistant in the Bank at the 
IDOQleat belonging to Scheduled Caste/Scheduled Tribes. 

JIll r17 

2.37 When asked why special favonr was being shown to Special 
Asaistants l!Iy this method. the representative of the Ministry of Finance has 
stated during evidence as under: 

, 
"This special pay is for the special extra work that he is required to do 

such as checking etc. Now on the 'basis of seniority a persons becomes 
Special Assistant. That persons could be'a Scheduled Caste or 
Scheduled Tribe or any other persons ••• Not many Scheduled Castel 
Scheduled Tribe people are there as Special Assistant; It is true. 
But there is DO bar for Scheduled Cute or Scheduled Tribe person 
t) become a Special Assistant. II 

2.38 Wbea the Committee enquired why the employees were allowed to 
contribute a portion of their special allowance to the EPE, the representative of 
the t.flniItry stated : 

"That is the part of the structural system." 
) 

He ~ould .pot .. y off hand whe.ther it was in existence before nationa-
nation. 

2.39 When the Committee pointed out that instead of treating Special 
Allowance as basic ,pay, another Qle,ory could be created, the representative 
of the Ministry of Finance has stated as under : 

"We have taken note of this fact tbat there is a discrepancy in the pres-
cribed structure and the existiDg structure in the bankin, system. 
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There is some implication that has been brought out clearly by the 
hon. Member in his intervention. The totality of picture will be 
reviewed by Government and a view taken one way or the other ... 
It is not only for me to decide, the Minister will have to decide it." 

2.40 In regard to allowing the employees to contribute a part of the 
allowance to EPF and having an equal contribution from the bank, the repre-
sentative of the Ministry of Finance stated that this related to a wage negotia-
tion which took place in 1978-79. 

2.41 When the Committee pointed out that at the time of bilateral 
agreement they should have thought of creating another category and asrelult 
of that some of the Scheduled Caste people should have been promoted, the 
representative of the Ministry of Finance has stated: 

"We will take note of it." 
• 

Recruitment 0/ Sweepers 

2.42 Teltal number of part-time Sweepers in the Bank as on 30th 
September, 1983 aggregate to 1166 as under: 

(0 On a stipend of Rs. 60/. p.m. 
(ii) On scale basis 

387 
779 

1166 

2.43 Thc salary is fixed in accordance with the Bipartite Settlement 
which is applicable to the entire Banking Industry depending upon the time 
taken to sweep and clean the branch premises. The Sweepers are given. 

1/3 or 1/2 or 3/4 or full-time scale wages as per Bipartite Settlement as under: 

No. 0/ hours 0/ work per week 
upto 3 hours 
3 to 6 hours 
6 to 13 hours 
13 to 19 hours 
19 to 29 hours 
Beyond 29 hours 

Salary payable 
at Bank's discretion. 
Min. Rs. 60/. p.m. 
1/3 scale wages. 
I f2 scale wages 
3/4 seale wages 
Full scale wages. 

2.44 There are S08 non-Scheduled Castes Sweepers in the Bank. Their 
duties include cleaning of the branch premises including W.C. block of the 
branch/office. 

Full-time Sweepers and Peons are eligible for promotion to clericaJ cadre 
in accordance with the provisions of Promotion Agreemeat. 
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2.45 So far no case had como to t~ notice of tbe Bank where a non-
Scheduled Caste swee~r got the Q)eaning jobs done by other Scheduled Caste 
perSODS and drew the salary bjlJlsclf. 

2.46 The Committee pointed out that according to the statement showing 
the total number of employees in the bank as on 31.12.1982 and the number of 
Scheduled Castes and Scheduled Tribes amongst them, there wer~ 1119 part-
time sweepers out of which 574 belonged to Scheduled Castes aDd 44 to 
Scheduled Tribes, and enquired why they were appointed on put-time basis and 
what was the procedure followed for their regularisation in the service of the 
bll.nk. 

2.47 The representative of the Union Bank of India stated that sweepers 
formed a part of the subordinate staff and they were t.,ken fliom the District 
Employment Exchanges. Where the work load was less, they were kept on 
part· time basis. When regular employment was to be given, Drat preference 
was given to part-time sweepers. In reply to a Question, he stated that they 
were following reservation principle iQ t~ recruitment of sweepers and wrote 
to the Exchanges to send the requisite number of Scheduled Caste/Scheduled 
Tri~ people. He further stated that part-time sweepers were permanent and 
appointed on salary basis. They had alSQ got & panel of temporary candidates. 
When somebody went on leave, the temporary people yvho were available with 
them were aPPQintcd. 

2.48 when the Committe expressed the apprehension that a non-Sche-
duled Caste mao might get himself recruited as a sweeper and after that employ 
some body 00 his behalf to the job, the representative of the bank stated that 
it did not b,aI'Pen in their bank. 

2A9 In reply to a question regarding three categories of posts in the 
Bank instead of four categories i.e. Groups A, B, C and D according to Govern-
ment dir~ctions, the rel?resentative of the Ministry of Finance has stated during 
evidence as under: 

"The recommendation made while exammms Syndicate Ba~k was that 
there should be four groups ... As you are aware, the Banking Insti-
tutions are following different pattern. Whatever decision is takcn 
has to be applied to everyone. We are examining the implications 
of this rocommeDdv.tion." 

2.50 When it was poi,oted out tbat in between this daasification, posts 
of Special Assistants, Head Clerks and Head Cashiers had been created as a 
resQIt of wbicb ben,efits bad been d~ to Sched¥lcd Caste employees, thc 
re"pJ'e~nt~'ivo of tl,l~ MiQ-iwy ~ F~m:e lIae. stated as uadcr : 

"If you take eacb as a separate category, then there is a different perccp-
tiOJ~ om: C~Q b~ve. 1.( you tak~ them as meJnb~~6 of a grOUp and the 
percentage ~s ap~lied to th~ total, t~ iQ leans of tlK total,. the 
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policy is being implemented ..• There are farious pros iDd cons in 
favour of a running group and in favour of sub-groups." 

2.51 The Committee pointed out that one group was totany eliminated 
in the existi~g classification in banks .and asked how the interests of the people 
whn otherWIse would have been quaJt6ed for promotion under that group were 
protected. In reply, the representative of the Ministry of Finance has stated 
during evidence as under : ' 

"Today, these categorieS must be in Group C. It is not that they do not 
exist. Instead of putting in Group B, they have been put in Group C 
which exists in the Ba'tlking systetn." 

He has further explained : 

"Tht!l8e tbt'ee categories have been in existence almost since 19.7. 
Tl'Jese categories ha~e come into the banking Structure on the basis 
of the structure whieh wts inherited eveD before and on tbe basis of 
various awards, agreement. etc. which have been worked out ... Govt. 
of India's instructions are that in spite of primarily the four categories 
wbich are prevailing in the Government, they also say that similar 
reservation orders wilJapply to all the public sector undertakinll, 
but tbere is no mandate that every public sector undertaking mUll 
have the same organisational structure as is prevailing in the Govern-
ment." 

2.52 When the Committee pointed out that several institutions which' 
had got their own pattern bad joined the mainstream after nationalisation and 
had re(:lassified the posts into four categories, tbere presentative of the Mini.try 
of Finan~ stated that Organisational need of each organisation varied. He 
denied that it was because a1most all the office bearers of the Union had come 
from the Special Assistant Cadre. He stated that the Special Assistant. pOSh 
had been in existence eveD prior to 1969 when reservation orders became appli. 
cable in bankina industry. The structure of tbe banking industry had not been 
ISreated in order to deprive some people of reservation in a particular category 
because this structure had been in existence even prior to 1969. 

2.S3 When the Committee enquired whether tbe existiil, structure came 
in the way of rMrvation ot'CM'S, the representative of the Ministry of Finance 
stated fbat the reservation orders relat~ to vacancies in tbe Government and 
they had to be made applicable to Public Sector organisations. An organiaa-
tional structure which was suited to the Government need not be neoeuarily 
suited to a public sector organisation because the structure was related to the 
'Nork the oraanisation was (Joing and the kind of requiremeots tbe organisation 
had to meet. 

254 on a suggestion by tbe Committee durins evidencetbat poets 
te8et1red for Sclredu1~ Tribes should be tll/ed up Dot only though employment 
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exchange but also by advertising on the All India Radio, the representative of 
the Ministry of Finance has stated as under: 

""If the banks have branches in the States where Scheduled Tribe popula-
tion is not there; then they ha.ve a little difficulty in getting Scheduled 
Tribe people •••••• The procedure is that the Banki.og Services Recruit-
ment Board organises their examination. on regional and sub-
regional basis which can be a district or a group of districts. Suppos-
ing it is in Delhi. There the Banking Service Recruitment Board 
will recruit people for all the nationalised banks within its area." 

2.55 When it was suggested that recruitment of Scheduled Tribe candi· 
datel could take place in places like Ranchi or Adivasi pockets in M.P. the 
representative of the bank has stated : . 

', ..••• 1.0 all these areas there would be centres for examination ... therefore 
it is not as if that these people are not going into these interior areas. 
They are going into these areas and they are conducting the examina-
tions." 

2.56 Regarding the number of cases during the last 3 years in which 
candidates who has held out as Scheduled Caste/Scheduled Tribe at the time of 
recruitment were on investigation found to be not belonging to Scheduled Calte/ 
Scheduled Tribe, the Committee have bccn informed that so far only one such 
case has come to Bank's notice and orders terminating the services of the 
cOllccrned employee for furnishing wrong information have since been issued. 

2.57 It has further been stated tbat the primary responsibility to verify 
the factual position before issuing a caste certificate to an individual claiming to 
be a member belonging to Scheduled Caste/Scheduled Tribe is that of the 
prescribed authorities authorised to issue such certificates. Tbe Bankini 
Service Recruitment Board and the banks verify tbe correctness of the claims 
with reference to the certificates issued by these authorities. In the event of a 
doubt, a verification is also done throuih the District Magistrate of the area 
where the candidate or his family ordinarily resides. 

However, the Banking Service Recruitment Board and the banks have 
been advised that while making appointments, candidates may be specifically 
told tbat if after verification, their claims of belonging to Scheduled Caste or 
Scheduled Tribe are found to be false, tbeir service. arc liable to be terminated 
without any further notice. 

1.58 In Central Government Services, Posts bave been Classified into 4 
groups, namely, Group 'A', Group 'B', Group 'C' and Group 'D'. Accordingly, 
the Brochure 00 Reservations for Scheduled Castes and Scheduled Tribes ia posa/ 
1Ien1ces under the Public Enterprises Issued by Bureau of Public Enterprises pro' 
vldes that posta may be treated as Group 'A' 'B' 'C' aad 'D' for tbe purpoae of 
lmplementlnl reservation orders. The Committee however find that fa the Uaion 



Bank of India, tbere are only tbree Groups of posts I.e. Otllcers Cadre, Clerical Cadre 
and Sub-statl' Cadre wblcb are .nalogous to group 'A'. Group 'C' and Group 'D' 
in the Goyernment of India. The Committee &ad tbat tbere Is DO Group '8', 
or category of posts equlyaleot to gtOup 'B' In the .nlce. of tile Bank u a relult of 
whicb Scheduled Caste/Scheduled Tribe employeea ba,e beea deprl,ed of the 
benefit of reservation in recruitment/promotion to that c.tegory If It had beea In 
existence. Tbe Committee baYe been informed that the ImpUc:atloDl of the rec0-
mmendation made by the Committee In para 2.12 of their 37th Report (1982-83) 
OR Syndicate B.nk relating to reclassification of potu are .tlD under examination. 
The Committee desire that a decision In tbIs recard should be takeD at an early 
date 10 tbat classification of pesta In the Bankinl Indasu,11 ItroaaIIt .t par wldl 
that existing in Gonrnment of Indi •• nd other Publk Sector enterprisel. Tile 
Committee are of the firm view that promotional a ,eDues lor SclIeduled Caste and 
Scheduled Tribe wiD consider.bly Improve If there .re Gronp 'B' Poata In tile 
banks. 

2.S9 According to Bipartite &ettl_ent. u many u 20 poats ban been 
Included In the Clerleal C.dre wblcb carry special aUowaace r.nlln. from R .. 
16/- to Rs. 283/" A part of the special "Ionace II contribated to the ElDplo,eII 
Provident Fund .nd .n equal amount i. contributed to the Faad by the Bank. 
Tbese posts include tbose of Stenographer. Helid Clerk. Head euw. and Spedal 
A.lst.ats. The Committee .re surprised to note tb.t posts hariq dltrereat 
nature of duties ba,e been clubbed to.etber in the _me Kale of .. , b, til, 
mechanism of Specl.1 allowUCft. Bat for the special aUowaace. tile pOItI woald 
have carried dltl'erent pay .cales. Tbe Committee feel tbat this ICheme .. aplalt 
the Interem of Scheduled Cutes and Scheduled Tribel I. u ma u the, ba .. 
been denied the ch.ncel of recruitment and promotion on tbe basil of the IdIeme 
of reservation. Tbe Committee recommend that there lhouIcI either be r_"atlol 
for Scheduled Castea .nd Scheduled Trlbea In aU aUowance-c:arrylq posta Ia tbe 
UnlOD B.nk of Indl. or the IdIeme of .pectaI allowance aItoald be scr.pped. 
partlcalarly in respect of POlts earrylnl datlel of supenllOCJ D.tare e.g. Head 
Clerks, Head Ca.bier aud Special Asalatanta. 

2.60 The Committee also recommend that 'aCllldes to the extella of 25% fa 
sob-statl' c.dre In the b.nk sIIouId be 811ed by tnDIfer/.ppolntmeat of IWeepen • 
per instructions contained In Deptt. of Penoanel and Admlnlstrad,e Reform O.M. 
No. 4201S03/15-Estt. (C) dt. 16th Jauuary. 1976 u ..... ed by tbe.lr O.M. dated 
lnd February. 1977. 

2.61 The Committee 8nd that repreaeatatiOi of SchedaW TrI .... ID die ...... 
ous services of the Union Bank of india fa 'UJ low. TIle CODImittee recollUDend .... 
at the time when tbe YaCllncles are BOdied to the local em,loyalent exdwtge -
ad'ertised In newspapers, the but sboald .... altueoasly DOdly reM"'" ,aca .... 
for Scheduled Tribes to ODe or more .... of AIR ID area of SeW .... Tru. 
concentratloDl. Tbe lUUIOaocement 08 AIR "ald contaiD u adYke to ..... 
pective eudiclates to get their ..... reatstered wltb tbe Eaaploymeat ExdIa .. 
of the area and approadl tile Eaaploymeld Excbaap for flll1ber ...... ace, 
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2.62 The 'Committee Rote Mth .atlsf.c~lon dlat only one case has come to 
notlct 'Of the Ulloo Ba'Dk of India 1t1lring file la .. 3 years In .hicb false cute 
cei'tlbte "as used to get employment anel services of conceroedemployee haYe 
~o t~hllrtec1 by file bank. ne ColDmlttee are of the new that securing 
employment on the wenltb of a false caste certificate is a serIous offe.ce anel lucb 
cUfa.herald be dealt with promptly ami severely. Besides Departmental acrton 
la ·.,_rdpl"i*te cues, criminal proceedings shoald allo be Initiated against tbe 
c1il~rlt abder the reiev.nt provistollll of tbe Indian ptu. Code. 

1.63 TIle Committee tliao reeomme" that such C8IIe8 sh..... also be 
I ........ to the ntborltles coace.... for taking .",roprlate action agalnlt the 
,.;non " ........ _ued the false cute certllkate. 

2.64 The Committee have been informed that as per the guidelines received 
from the Goverment, reservations for promotions appJy to promotioDs from 
CIet1eal Uadre to Officer's Cadre only and do not apply to prolIlotion from sub-
stair td Cl~i.l Cadre since the element of direct recruitment in the clerical 
cldteftC:eeds 66.2%. 

2.(;5 As 'ar al pt'6motioe within tbe Ofticer's C&'dre from one scale to the 
other seale is concemed, the Oo'ftl'ftment of India, gl1idelines do not provide for 
aoy resel"l8tions to be giyeo since pt6motioDs from 6ne scale t~ the higher scale 
aN done by selection. 

2.66 PeKlODtage of restrtation in promotioas front clerical to officers 
cadre (Juniot Managemont Grade I) is 15% for Scheduled Castes and 7.1/2% 
fx Scheduled T~ibes and is etfeetfvc from 16.9.l9S0. Prfor to September, 1980, 
tbe then Premotion AgreelDCllt entered into with the Employee's Uftion Which 
was io force did not proyide for reservation for Scheduled Caste/Schcduled 
Tr.i.be in promotions from ODe cadre to the other cadre. After the amendment 
of the Promotion Policy Agreement in September, 1980, DO interviews have 
been conducted so far for promotion from Clerical to Offieer's Cadre. 

2.67 It has further been stated that tbe Bank'. Promotion Policy 
relarding promotions from sub-staif to Clerical ciulre and clerical to "ffieer'. 
cadre bas been framed after arriving at an Agreement with the Employees' 
Union. The new promotion policy regarding promotions from clerical to 
officers cadre reached with the Employees' Union is effective from lst January, 
1983. As rar as the Promotion Policy for officers rrom one ,cale to the other 
sc8Ie18 concerned, they are goveroed by the Promo&ioD Policy framed by the 
Board of Directors under the Union Bank of India Officors' Ser~iee Regulations, 
1919. 

~.68 Following statement shows the total number of persons promoted 
dUrin, each of the last 3 years in the various cate,orics of posts and the per-
cet'1U~ otSc1reduled Caste/Scheduled tribe employees amons them:-
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Promotion fro ... Clerical to OfBcen Cadre 

Total Scheduled Scheduled % of Scheduled r. of Schedu_ 
Promoted Castes Tribes Castes led TI'ibeI 

Promoted Promoted 

1980 No promotions were effected in 1980 after the amendment of 
Promotion Agreement in September 1980 to provide for reetrvatioD 
for Scheduled Caste/Scheduled Tribt in promotiOa to oSoor 
cadre. 

1981 

1982 

328 

236 

47 

44 

17 

20 

14.33 

18.64 

Promotion from Sub-Starr to Clerical Starr 

S.79 

&.47 

1980 Since the element of direct recruitmellt in tbe clerical cadre i. more 
than 66.2/3%, no reservations bave been provided in promotion 
to the clerical cadre. However. eligible sub-staff bdo.nginl to 

1981 Scheduled Caste/Scheduled Tribe category are given 10% relaxatioD 
in both test and interviews and all tbose who have ql,llJli6p4 in tbe 

1982 test and interview are promoted to tbe clerical cadre. 

2.69 Salient features of the revised Promotion Agreement for Award 
Staff reached with the Workmen Unions effective from 1st January. 1983, are 
given iD sucoeoding "aragraphs. 

2.70 Promotions are to be made through single channel of telt. The 
present system of filling up the post of Officers by seniority is &bolisbed. The 
present watertisbt compatt~Dt of Casllicrs a,nd GeBer.l Clerks to bo re .. oYOd. 
Out of vacancies of officers to be filled in by the Beak. 15% will '- by eU ... 
recruitcn~nt and 7~% by the promotional process. RecruitmeDt of SpcoiaV ... 
will be outside the purview of this promotion Policy. Minimum 3 years or 
service in the c.lerjc~i ca,dre will be essential for appcariD8 in till! Promo&iN 
test. 

There will be a wriUcn test in tM followUag subjoota 

1. English SOm~ 

2. Law & Practice of Banking SO mart. 
3. Com,~r'!i~1 Law/EconomlCf/A~GQ,.tanc)' SOmub 

4. Practical Bantiag .•• Objective Telt SO marks 

Milli,wMm "ark. (.or palsin, iG each peper 35% 

A88repto 45% 
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Marks for experience and banking qualifications such as CAIIB Part I and 
II, will be added to the marks obtained in test for the purpose of ranIcing in 
merit tcst. 

Notwithstanding the above, the employees who have joined as Clerts 
prior to 31st December, 1969 will be given marks for the length of service 
at the .rate of 2 marks for each completed year of service, subject to maximum 
of 30 marks and they will not be required to obtain minimum marks in each 
paper. However, they should obtain minimum 35% marks in aggregate, which 
sbould include marks for length of service. Those employees who have joined 
the Bank on or after 1st January, 1970 and who have put in minimum 10 
years of service will be siven 2 marks for each year of service, subject to a 
maximum of 30 marks. 

Area or Selection 

AU India basis. 

Validity of the Lltt 

Till it is exhausted. 

Reserftdon 

Reservation to be provided for Scheduled Caste and Scheduled Tribe 
candidates as per the guidelines received from the Government from time to time. 

CODUlleDCemeat 

2.71 The new Promotion Policy will come into force from 1st January, 
1983. However, as regards the list of candidates declared successful in accord-
ance with the then Promotion Agreement and which bas expired in November, 
1981, will be revalidated and kept open until such time it is exhausted. Vacan-
cies of officers indenti6ed under 50% quota of seniority under the Promotion 
AJl'CCment of 1975 and remainin, to be filled in 1982 as on date, will be 
filled in accordance with the said promotion Agreement. 

--------------------------------
• At the time of factual verification, the Ministry of Finance (Department 

of Economic Mairs-Banking Division) have informed the Committee vide 
their O.M. No. 518/84-SCTC (B) dated 24th April, 1984 that this clause has 
been deleted from the revised Promotion Agreement and the following clause 
hal been added : • 

"Employees who completed 10 years of service will be given marks for 
lenath of service at 2 marks for each completed year of service, sub-
ject to maximum of 30 marks. They will not be required to obtain 
minimum marks in each paper. They will, however, be required to 
obtain minimum 35% marks in aggregate which will include 
marka for length of service." 

---------------.~. -
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and thr: remaining vacancies of 25% of the merit quota will be filled in from 
the list which is revalidated as stated herein above. 

2.72 The candidates from the merit li.t, which hal been revalidated and 
who may not be offered promotion in the year 1982 will be offered pro-

motion under 75% quota in the year 1983. These candidates will have prefer-
ence over those who will be em panelled henceforth. A test will be conducted 
in the year 1983 in accordance with this new Promotion Policy. However, aU 
those candidates who have appeared for the test held in 1982 will not be requi-
red to appear for this test. However, option will be given to all those caodi-
dates to appear for test to be held in 1983. Those who opt for appearing in 
the test to be conducted in 1983 will, however, forfeit their claim for declara-
tion of results of test already conducted in 1982 It is clarified that the declara-
tion of results of the test already conducted in June, 1982 will be in accordance 
with the revised promotional process mentioned herein above. The result of the 
test held in 1982 and the test to be conducted in J983 will be declared in 
accordance with the new Promotion Policy simultaneously and a common merit 
list will be published in acc·Jrdanc~ with tbe new promotion process. 

2.73 Successful candidates in accordance with the revised promotional 
process will be empanelled to the extent of 133 % of the contemplated vacancies 
in the relative year. However, this provision of 133% slaall not apply for tbe 
merit list which is to be published for the test already held in 1982 abd for the 
test to be held in accordance with the revised promotional process in 1983. 

2.74 Regarding the delay in implementing Government directives reaard-
ing reservation in promotion, the representative of the Bank has stated dum, 
evidence as under :-

"The directive of the Government was issued In December, 1977. I 
believe it reached us in the beginning 0(1978 ......... There was already 
an agreement (signed in 1975) between the Union and the bank and 
in tbat agreement there was no provision for reservation. So we bad 
to amend the agreement and that took some time. The amended 
agreement came into force from 16.9.1980." 

2.75 When asked why the U915 agreement",.as entered. into in viola~iOD 
of the Governmeut instructions issued in 1972, the represeotatlve of the Minis-
try of Finance has explained that Government had consulted .the Reeerve B~ 
.and necessary instruction. regarding application of reservaUon in ~OmotiOD 
In banks ",ere issued by the Reserve Bank on 31.12.1977. The earber or~rl 
were bUically with reference to 5% relaxation. 

The representative of the Ministry of Finance has further stated that 10 

rar as he understood, there were no banks where promotion aar~meols had Dot 
been entered into. 
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2.76 In reply to a question, the representative of the Bank has stated 
that no interviews were held for promotion in 1980 after the amendment of 
the Promotion Policy agreement and also in 1931 and 1982. 

2.71 When the Committee pointed out that promotions bad been maoe 
during that period and asked if these promotions had been made without the 
Departmental Promotion Committee, the representative of the bank haa 
stated :-

"What happens is that when tbey are interviewed they arc kept in the 
waiting list. When the number comes they arc promoted." 

2.78 Regardina the period of validity of the waiting list, the representa-
tive of the bank has stated as under :-

"Normally it is kept valid for one year but we are continuing it for three 
or four years ...... with mutual consent it is extended by the compet-
ent authority ...•.. the Cbairman." 

2.79 On being pointed out that under the modified Promotion Policy, 
75% of the vacancies were filled by test, there was no promotion by seniority 
and promotion prospects had been barred for Scheduled Castes and Scheduled 
Tribes under the new policy, the representative of the Union Bank of India 
has stated during evidence that the promotion examination was conducted by 
the National Institute of Bank Management. In the latest examination, out of 
1040 Scheduled Caste alld Scheduled Tribe candidates, 367 had passed. 2052 
candidates from the general category had passed out of 4560 candidates. 
There were about 4(0 vacancies for 1983 and there were prescribed reservations 
for Scheduled Castel and Scheduled Tribes. There was a separate list for Sche-
duled Cas~ and Scheduled Tribe candidates. 

2.80 When asked wbetherthe examiner knew that a particular candidates 
was from Scheduled Caste category, the representative of the bank replied 
in the affirmative. When the Committee pointed out that the examines should 
not know whether a candidate is Scheduled Caste,because of the pre- valenl 
caste prejudice in the society. the representative of the Bank stated tbat the 
system could be changed. 

Promotion from Sub-Staff to Clerical Cadre 

2.81 The vacancies in the clerical cadre are generally filled by direct 
recruitment. A small portion of vacancies are also fined through promotions 
from Sub-staft'. 

2.82 The number of posts in clerical cadr~ filled by direct recuritment and 
by promotion from the category of Sub-statl' is as follows :~ 



Year Total Total No. 
vacan- of clerical 
cies cadre perso-

nnel recrui-
ted. 

1980 747 628 
1981 1043 684 
1982 1127 984 
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Total No. of 
promotions 
made from 
lub·ltaft" 
cadre to 
clerical 
cadre. 

119 
359 
143 

Number of SCIST 
out of Column 4. 

SC ST 

15 
50 2 
31 2 

2.83 Sub-Staff cadre employees are promoted to the clerical cadre in 
terms of the promotion agreement entered into with the Employees' Union. 
Accordingly, all eligible employees are given a test/interview for promotion to 
the clerical cadre. General category employees are required to get 45% marks 
in aggregate in test/interview for being eligible for promotion to the clerical 
cadre. Eligible employees in the Sub-staff cadre belonging to the reserved 
category, however, will have to obtain 35% marks in aggregate in test/inter-
view for being eligible for promotion to the Clerical cadre, t.e. 10% relaxa-
tion in qualifying standards is given to the reserved. employees 

2.84 In reply to a qu.tion during evidence, tbe representative of the 
bank has stated tbat reservation orders did not apply to promotion from IUb-
staff to clerical oadres. Percentage of promotion from sub·staffwls about 15%. 

2.85 As regards promotion of sweepers to bigher post after putting in 
5 years service, the representative of the bank stated :-

II If there is a permanent vacancy, tbe persons wbo are already workin, 
witb us get priority. So they get this job." 

Promotion' Within Office" Cadre 

2.86 The Committee bave been informed that break up of total number 
officen in various gradea and tbe number of Schededuled Castes/Scheduled 
Tribe officers in each grade as on 31.12.1982 is as under:--

Scale of 
Officers 

Total No. of 
officers in 
various ,rd •. 

I, 2 

JMG-Scale 5,413 
MM(J.Scale II 1,058 
MMG-Scale 111 304 

OF WHICH 
No. belon- No. belon-
ging to ging to 
SC cate,ory ST cate-

gory 

3 4 

256 .52 
4 



SMG-Scale IV 
SMG-Scale V 
Top Ex. Gr. 
Scale VI 
Top Ex. Gr. 
Scale VII. 

3 

80' 
16 

7 

3 

6,881 
--~------.. - . __ ._ .. _--_ ... 

30 

3 4 

1 

261 . 52 

2.87 It has been stated that in regard to promotions within the officers the 
cadre from one scale to another, the Government of India guidelines do not 
provide for any reservation to be given since all promotions from one scale to 
the higher scale are by selection. According to the Promotion Policy for 
officers from one scale to another framed by the Board of Directors under the 
Union Bank of India officers' Service Regulations. 1979, and effective from 
1.4.1980. the objective of policy is to provide motivation in the promotion system 
and ensure career movement for officers in the Bank. While the minimum 
years of service will determine the eligibility forpromotion from one Grade/Scale 
to another, merit, coupled with weightages for length of service, job responsi-
bility and educational/professional qualifications will open promotional avenues_ 
Merit in Iespect of promotion in higher scale is the sole criterion whereas in 
lower scale (i.e. upto scale IV) ml!rit coupled with weightage for length of 
service, job responsibility and educational/professional qualifications, will be the 
determining factors for promotion. 

2.88 'fo subserve this, weightages for length of service and job rsponsi-
biHty progressively decline. weigbtage for educational/professional qualifications 
remain. constant; whereas weightage for merit progressively increase with 
movements in higher scales. Merit at present is to be assessed on the basis of 
annual appraisal reports recived from officer's superiors and also his potelltiality 
to shoulder higher responsibilities and functions as assessed through interview. 

2.89 For giving adequate representation to Scheduled Caste/Scheduled 
Tribe officers in Middle \fanagement Grade/Scale II and II~, relaxations, 
keeping with the organisational needs for suitability and effiiciency, have been 
provided in two proD1btional factors viZ. performance and interview. 

2.90 Eligibility in terms of years of service will be as under :-
(i) 7 years of satisfactory service in Scale I for promotion to Scale II; 
(ii) 5 years of satisfactory service in Scale II for promotion to Scale UI; 
(iii) 5 years of satisfactory service in Scale IIi for promotion to Scale IV; 
(iv) 3 yeatS of satisfactory service in Scale IV for promotion to Scale V; and 
(v) 5 years of satisfactory fervice in Scales IV and 'V together 1lud/or in 

the erstwhile Junior Executive, Senior Executive and Assistant General 
~ser's Grades. for promotion to Top Executive Grade. 



31 

The above eligibility criteria can be relaxed suitably in case the number ot 
ligible officers is less than 3 times the number of posts in the next higher Gradel 
Scale. 

Weightage For Length Of Set vice, Job Responsibility, EducatlonallPro/eslionai 
Qualifications 

2.91 At prescnt, length of service, job responsibility. educational qualification .. 
performance and interview are promotional factors. Percentage weigbtaae for 
these promotional factors for considering promotion of officer from ODC Gradel 
Scale toanotber will be as follows :-

Promotion Percentage Weight .. e 
Length Job resposi- Educational Perfor- Interview 
of bility Qualifica- mance 

Service tions 

Scale I to II 2S 10 10 35 20 
Scale II to III 20 10 10 40 20 
Scale III to IV 20 S 10 45 20 -----------------
Wel,htage for Legth of SerYice 

1 mark will be awarded for each completed year of service as an o1licer 
subject to the maximum given above. 

Weigntage for Job Responsibility 

'In 'respeot ef promotions to Scales II and III, 3 marks will be awarded 
for every completed year of aervice in the respective scale in certain preecribed 
capacities in rural areas and 2 marka for every completed year of fCrvice in 
areas other tban rural. In respect of promotions to scale IV. tbesemarka will 
be It if service done in rural areas and 1 mark if service done in area other 
than rural. 

Total marks will not exceed the marks given above. 

Welghtage for Educational Qualifications 

Graduation- in any discipline 

Post-graduation including UB. C.A. MBA. ICW A. 

Ph.D. in subjects allied to Blinkinl-
CAIIB'PART I 
CAIIB Part 11 

Performance 

2matb 
2 marks 

3niarka 

3 marks 

2.~2 'Nrl'otmaace'otan eHJibie otkbr will be' .... tbroe'p -.ppraiAl 
-reports llIIDuatlyreceived from his supleriora. Marlo will be awarded for 
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performance on the basis of overall ratings of performance for past 3 years. 
Performance will be assessed by a Committee of Executives not below the rank 
of officers in Scale V appointed by the Managing Director for this purpose from 
time to time. Officers securing less thad 50% marks in performance will not be 
considered for promotion. 

Interview 

2.93 Interview panels for promotion from lower seale to higher scale will 
be consitituted by the Managing Director from time to time. The Managing 
Director may associate an outsider, preferably a member of Banking Service 
Recruitment Board will Interview Panel. In respect of promotion from Scale I 
to 11, II to III and III to IV; apart from an outsider, other member of the panel 
will be officers selected by the Managing Director from the Bank not below the 
rank of officers categoriesed in Scale VI. Officers who secure less than 40% 
marks in interview will not be considered for promotion. 

2;94 Officers will be empanelled on the merit list in order of total marks 
obtained. Officers on the merit list will not exceed 133 1/3% of the vacancies 
identified or contemplated. Scheduled Caste/Scheduled Tribe officers who are 
eligible and fall within the number of vacancies identified in the next higber 
Grade/Scale, in accordance with the seniority list of such eligible officers, are 
considered for promotion from Junior Management Orade/Scale I to Middle 
Management Gradell Scale II and from Middle Management Grade/Scale II to 
Middle Management Grade/Scale III provided they obtain 45% marks in perfor. 
manee and 35% marks in interview. They will be empanelled on the merit 
list even if they arc below the cut off point Their position in the merit list 
would be the same as assigned to them on the basis of total marks in various 
promotional factors. There will be no reservation of vacacies for Scheduled 
Caste/Scheduled Tribe officers in respect of promotion from one officers Gradel 
Scale to another. 

2.95 Other terms and conditions applicable to general categorY officers 
for the purposes of promotion from Scale I to II and from Scale II tl1 III will 
also be applicable to Scheduled Caste/Scheduled Tribe officers while considering 
their promotions to the aforesaid scale (s). 

2.96 The Committee note that Goyerament of India's Dlrectlye regarding 
resenatioas In promotion was receiyecl by the Union Bank In 1978. But relenation 
la promotion from clerical to olllcen cadre for Scheduled ~tes/Scheda1ed Tribes 
In the Bank became ell'ectlye from 16.9.1980 a prior to that date, tbe thea exlstiDl 
pr8IIIOtlon Agreement with the Employees' Union which wain force did DOt pro'fide 
for relCnatl08s In promotions. 

1.97 Tbe Committee are Mlrprlaed to DOte. that eyen alter the amendment 
of the Promotion Agreement In September, 1980, no IDteniews aye 10 far Men 
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conducted for promotion from clerical to omcen' cadre, as a result of wbleb 
SclaedaJed Calte/Scheduled Tribe employ~es tbe bank bue been deprived of tile 
benefits of reservation In proUlOttoDS. 

1.98 Merit list prepared on the result of a test and Interview Is normally 
kept valid for one year. The Committee are shocked to find that in Union Bank of 
India, the merit list Is contiDued even for tbree or four years. Its validity Is exten-
ded by the Cbalrman wltb mutual consent with tbe employees Union. The 
Committee are of the opinion that tbls Is agaiDSt tbe IDterests of ScbedaJed Cute, 
Scbeduled Tribe employees of tbe baDk as they lose tbe cbaDct of appearlDg In tile 
test tiD sucb time, tbat the last merit list is exbausted. The Committee 
recommend tbat validity of merit list should be limited to the year for wblcb It Is 
prepared and the number of successful candidates Included In the list sbould be In 
relatlou to the contemplated vacaDc:ies In that year. 

2.99 A new Promotion Policy bas come into force In tbe Bank from 1st 
J.nuary, 1983. Under this policy, promotions upto 75 per cent of tbe vacancies are 
to be made througb single channel of test and interview whereas under the old policy, 
50% of the vacancies In officers cadre were filled up by llenlorlty and 25% by telt. 
The Committee are of tbe opinion that by abolishing tbe system of promotion by 
seniority under the Dew agreement, prom 1tlon prospects of Scheduled Cute/Scheduled 
Tribe employees have been considerably reduced. Tbe Committee. therefore, 
recommend that provision for promotion by IIeIIlorlty should be restored. 

2.100 The Committee are also not bappy at the welghtage givea to leDltb of 
service prior to 311t December, 19691n the new policy as tbls works against the 
Interests of Scheduled Caste/Scbeduled Tribes of whom there were hardly any 
prior to tbe natlonallsatlon of banks. The iDtake of Scbeduled Caste/Scheduled 
Tribe candidates in the bank started only after the reservation policy In recrultmeDt 
was applied. Tbe Committee recommend tbat there should be DO I8cb welghta,e. 

2.101 Toe Committee note tbat in accordance witb the revised promotional 
policy for promotion from clerical to officers cadre, successfnl caD.didates are empaae-
lied to the exteut of 133% of tbe contemplated ,acancies in the relative year. This 
provision of J33% shall not apply for tbe merit list (or tbe testa beld in 1982 ud 
1983. In the test beld ID 1983, 669 candidates out of 1040 Scheduled C.ste/ 
Scheduled Tribes and lOS(» caDdidates out of 4560 from the aenera) category are 
reperted to have passed whereas the vacancies for 1983 are approximately 400. 
The Committee recommend tbat the merit list to be prepared 011 tbe b.... of 
resalts of tbese teat.lbould Dot exceed 133% of the total vacandes aDd tbe .mt 
list shoaJd remain yaJld oaJ,. for one year. 

2.102 There Is DO reservation In promotioD wlthla tbe o8lc:en cadre from 
one scale to .notber. Except for the JUDior Managemeat Grade Scale I, there Is 
hardly any represeatatioD of Scbedaled Cutes aad SchedDled Tribes 10 bJaIaer 
scales. Even In Jnnlor Mana,emeat Grade Scale r the representatloD of ScWaJed 
Cutes is leu tblD 5% and of. Scbedaled Tribes it Is leis thea 1 'Yo. WbUe the 
prescribed minimum yean of srtlsfldory service determiDes tbe ellglbUtty for 
promotiOil from ODe acaIe to another, It Is done on the b_ of merit ceapled with 
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welpt.gel for leDlth of se"ice, job respoDllblllty aDd educatlonal/profeulonal 
quallftcatlon. There is relaxation of 5% marks each in perform.ace and interview 
for officers belonging to Scheduled Castes aad Schedaled Tribes. The Committee 
recommend tbat suitable relaxatJoa in the minimum length of service required for 
becomJac eligible for promotion from one scale to a.otber should also be extended 
to Scbedaled Ca.tes/Scbeduled Tribes to improve tbeir cbances of promotion in tbe 
eileen cadre. 



CHAPTER m 

.4.'. Staff strength and short/tills 

3.1 The Stal'strengtb in the Union Bank of India (i) on the date when 
reservation orders in favour of Scheduled Castes & Scbeduled Tribes come into 
force and (ii) on 3U.1983 category-wise, and tbe number of Scheduled Castes 
and Scheduled Tribes and their respective percentages to ,the total strength, as 
furnished by the bank. is as follows : 

Number of . Perccntase 
Category Total No. of Scheduled Scheduled . Scheduled Scheduled 
(Class-wise) Employees Castes Tribes Castes Trib s 
Officer: 

30.6.1969 931 3 0.32 

31.3.1983 7049 232 55 4.14 0.78 

Clerks : 
30.6.1969 3649 18 0.49 

31.3.1983 13106 2056 168 15.69 1.28 

Sub.Staff 
30.6.1969 1711 107 6.23 

(Incl. part-time 
Sweepen) 
31.3.1983 4341 1083 136 24.95 3.13 

Part-time Sweepers 
30.6.1969 N.A. 'i~ N.A. N.A. N.A. N.A. 

3],,3.1984 1144 592 45 51.75 3.93 

Note: N.A. : Not Available. 

3.2 Statement showing details of recruitment made .sainst vacancies 
reserved for Scheduled Castes and Scheduled Tribes during tbe balf year ended 
20th June, ]983 which was sent by the Union Bank: of India to tbe Banking 
DiYision of the Ministry of'Finance is given in Appendix-VIII 

35 
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3.3 In a note furnished to the Committee, it has been stated that recruit-
ment of offictrs & clerks for the bank is made by the Banking Service Recuit-
ment Board. While placing an indent with the Banking Service Recruitment 
Board, the Dumber of reserved vacancies including backlog is shown separately. 
All appointments in the sub-staff carde are inade by the bank through the 
medium of Employment Exchanges. . 

3.4 "Backlog of vacancies reserved for SC/ST in direct recruitment in the 
Union Bank of India in different categories of posts.as at the end of 1980, 1981 
and 1982 is reported to be as under : 

1980 1981 1982 
S.C. S.T. S.C. S.T. S.C. S.T. --

Officers 92 50 76 .42 67 33 
Clerks 167 279 221 2]3 225 176 
Sub-Staff 14 92 91 7 93 

'3.5 A statement showing the indent of SCjST officers by the Union 
Bank of India. the number of officers aUotted by the BSRB's to the Bank and 
the number of officers who actually joined the Bank during the year 1980, 1981 
and 1982 is given below: 

Year 

1980 
1981 
1982 

Indent of SC/ST Allotment Made 
Officers in Various there against 
Post in Junior 
Management Orade 
Scale-I 
S.C. S.T. S.C. S.T. 

20 
37 
73 

5 ' 
19 
42 

21 
40 
]2 

::I 
10 
3 

No. of 
Candidates 
Joined 

SC. S.T. 

19 
37 

4 

3 
10 
1 

No. of 
Candidates 

not 10ined 

S.C. S.T. 

2 
3 
8 2 

3.6 The Committee pointed out during evidence that according to the 
above statement indent for 1982 was 73 Scheduled Caste and 42 Scheduled Tribe. 
The allotment against this indent was 12 Scheduled Caste and 3 Scheduled Tribe. 
The Committee enquired reasons for the allotment being so low. The represen-
tative of the Union Bailk of India stated that they had since received more 
allotments-60 Scheduled Caste and 29 Scheduled Tribe. This allotment was 
received in 1983 ap.inst the indent of 1982 as it toot about one year to pt 
the allotment. 
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. 3.7 When as~ed about the position of backlog, the .representative of the 
UnIon Bank of IndIa has stated during evidence as under: 

"We will try to clear off the backlog from 1980." 

3.8 The representative of the Union Bank of India stated that as at the 
close of 1980, the backlog was 92 and in 1979 it was 126 in Scheduled Caste 
category. 

3.9 The Committee pointed out that with tbose figures, the backlog at the 
end of 1982 was 121. The reprsentative of the Union Bank of India stated that 
there was lapse of vacancies after every 3 years' period. 

3.10 In a note furnished to the Committee, it bas been explained that at 
the end of 1980, SS vacancies which had been carried forward for 3 years were 
allowed to lapse in accordance with the Government guidelines and hence 92 
vacancies were carried forward to the next year. 

3.11 When the Committtee remarked that there were 121 dass I officers 
vacancies in the Bank and no efforts were made to fill them up and they were 
allowed to lapse, the representative of the Ministry of Finance stated :_ 

"I will check,on this and find out the problem as to why when there is 
backlog, no efforts were made to fill these vacancies." 

3.12 The representative of the bank stated that 54 vacancies were still 
outstanding. He further stated that when they placed the indent, they included 
tbe backlog also in the current demand. 

3.13 As regards the remedial measures faken to wipe out the shortfall, it 
has been stated that the shortfall in the recruitment of SqST candidates against 
reserved vacancies is discussed at the meetings of Chairmen, Banking Service 
Recruitment Boards. They have been advised by tbe Govt. to ensure that while 
placing indents with the BSRBs, total backlog is included in it. The BSRBs also 
have been advised to make concerted efforts for recruiting sufficient number of 
SC/ST candidates against the quota reserved for them. They have also been 
asked to hold special recruitment tests exclusively for SC/ST wbe rever necessary. 

3.14 It has furtber been stated tbat the Bank had written in 1983 to the 
Banking Service Recruitment Boards to conduct special examination for recruit-
tIIent of SC/ST candidates for clerical cadre. The Banking Service Recruitment 
Boards Madras and Bombay have since completed the special recruitment test 
and alJ~tted candidates to us. As there was no need for a special recruitment in 
the Officer's cadre, no such request was made to Banking Service Recruitment 
Board (Bombay). 

3.15 The relaxations/concession.. ineduc&tioDal qua!ification, age, 
application fee are provided by BSRBs SC/ST candidatcs at the hme of recruit-
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ment. The SC/ST candidates are adjudged on relaxed standards and are inter-
viewed in separate sittings. A member belonging to SC/ST community il alIa 
associated in the interview boards. The bank conducts special Pre-promotion 
Training Programmes for the benefit of the eligible SC/ST employees prior to 
the holding of written tests for promotions. 

3.16 lbe Committee note tbat as on 31.3.1983 there was boae backlog In 
the representation of Scheduled Castes and Scheduled TrIbes in the 016cen cadre. 
The perceotage of Scheduled Tribes was qolte nominal in all the three cadres of 
oB'l«rl, aerlL. and Sob-staB'. Tbe Committee regret to Dote that'the BaDklD1 
Semce Recruitment Boards who are at preseot makiDI recruitment of 016cen and 
clerks for the natlonalisecl Banks bave failed to provide sdcieat Dumber of candi-
dates IH!I0nglng to these Commonities to tbe Unloo Bank of India. 

3.17 The Committee are surprised to find tbat while the backlol In the 
representation of Scheduled Castes/Scbeduled Tribes In the servicel of the bank 
has cdntioued all tbese years, the Union Bank of India wrote to tbe Banking 
Service Recruitment Boards only In 1983 to conduct special examination for 
recruitment of Scheduied Caste/Scbeduled Tribe candidates for aerlcal cadre. The 
Commltt~ need bardly emphasise that special recruitment excluively lor Scheduled 
Castes and Sdtedoled Tribes is tbe only way to clear tbe backlog of reserved 
vacancies and recommend tbat the Recruitment Boards should resort to special 
recruitment as often as it felt necessary. 

" . 

3.18 The Committee express tbeir unhappiness at the backlog of 254 
Scbeduled Castel and 199 Scheduled Tribes in o16cen cadre as at the end of 30th 
June 1983, according to balf yearly Itatement furuiabed by tbe bank to the Banking, 
Division of tbe Ministry of Finance. The Committee faU to undentucl why the 
bank bas not requested tbe Recruitment Board so far to make special recruitment 
for the o16cerl cadre In the light of nch a huge backlog In this category. The 
Committee feel surprised bow the 'bank autborltles took the view tbat "there W,I no 
need for a special recruitment In the o16cer'l cadre and DO request was made to 
Bqnkiag Service Recruitment Board." The Committee wonld Uke to be informed of 
tbe steps not propoaed to be taken by the baak to clear the backlog 10 the o16cer'l 
eadre. 

3.19 The Chairman of tbe Unloa Bank of India bas stated during evidence, 
that wblle placlug I~dent wltb the Recruitment Board, they Included tbe backlog 
also In tbe current demand. ThIs ,Js boweyer, Dot borae oat by the filUrei of 

·lndent furnisbed by theBaak to the cO.mlttee. The backloK In the oflicen cadre 
wu 126 at tbe ~nd of 1979 aod 9% at the end o( 1980. The Indent placed ·for 
Scheduled Caste/Scheduled TrIbe ol6cers In 1980 was 20 Scbeduled Caste and 5 
Scheduled fribe. This obViously did not include the backlog of 126 politi at die 
~d of 1979. The Committee recommeod tbat tbe Unioa Bank of India lIbould 
Invariably. include backlog in the current demand (or Scheduled CaitefScheduled 
Trlbe candidates wbUe placlq Indent witb the Recruitment Boardl an4 see that 
tbese vacaacies incladiag tbe backlog are ftlled wltbl •• stipulated time. 
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B. Pre-recruitment Training 

3.20 In a written note furnished to the Committee it has been stated that 
Recruitment of Clerical/Officers staff to Union Bank of India is done by various 
Recruitment Bords set up by the Government of India. The co-ordinatina 
Banks of some of the Banking Service Recruitment Boards have stated conduct-
ing pre-recruitJDCnt training for SC/ST candidates aspiring for career in 
Banking Sector. Accordingly Bank of India, co·ordinating Bank of B.S.R.B .• 
Western Group. .Bombay in coordination with Union Bank of India conducts 
such pre-recruitment training programme for the candidates belonging to SC/ST 
categories aspiring for a career in Banking Sector. Three training courses have 
been conducted during 1981·83 at Pune, Nagpur and. Bombay. 

3.21 During evidence. the representative of the Union Bank of India hu 
stated that they·are also prepariqg a scheme which will start next year. 

3.22 It has also been stated that the recommendation of the Committee 
made in their 37th Report (1982-83) for starting training centres with a vitw to 
augment the intake of SC/ST personnel in nationalised banks is being 
considered. 

3.23 In para 3.28 of tbelr Tblrty·seyeotb Report (1982-83), the COlDlllittee 
bad recommeoded that tbe MIDlatry of Floaace Mould prepare a lebeme for 
opeoiag pre-recndtme.t centres for Impartial tralalDl for ofBeen aad 
clerical cadreexamlaatloa OD the IIaeI of Pre-examIaatlOD fralala& Ceo"'" 
fuactioDiog DDder the coatro) 01 tbe MJalatry of Home Affairs. The C ...... lttee 
desire tbat aD earl, declslo. should be takeD tD tbe matter. 

C. In-8er'/ice Training 

. 3.24 In a note furnished to the Committee it has been stated tbat the 
SCjST employees are given in-service training for longer duration as compared 
to general employees. training Programmes for preparing them for promotion 
from Subordinate to clerical cadre aod from clerical to officer'. cadre are allo 
organised. Pre-promotion Training Programmes are conducted for the benefit of 
eligible SC/ST employees prior to the holdio,of written tests for promotion. 
Such Training Programmes wero introduced in the year 1982, Four TrainiaS 
Programmes were introduced in the year 1982, prior to tbe holding of tests at 
various centres. The number of candidates trained at varioUi centres in such 
training programmes during the last two years are 'given below : -

Year For Promotion to --1982 Officer Cadre 
1982 Clerical Cadre 
1983 Officer Cadre 
1983 Clerioa( Cadre 
The Training Programmes were conducted at 10 ceotrCl. 

No. of caodidatct 
train~ 

682 
79 

763 
178 



40 

3.25 During evidence the representative of the Union Bank of India has 
stated as under ;-

"We have got one Training College in Bangalore. There are six ·training 
centres in India. There we give training to the Scheduled Castes and 
Scheduled Tribes also. We give training to Scheduled 
Castes and Scheduled Tribes one week more tban tbe 
normal training which is given to other candidates. The training 
centres are located in Lucknow, Bangalore. Ahmedabad. Bodi and 
one in Kerala." 

3.26 In reply to a question, he said that the employees were treated on 
duty during the period of training. Their Boarding and lodging expenses were 
borne by the bank. 

3.27 When asked whether the employees have to apply for training or they 
are nominated, it was stated that the employees were nominated for the training. 
There was a separate provision for Scheduled Castes/Scheduled Tribes in tbe 
plan prepared on all India basis. An employee during the course of his service, 
goes for one course of training or other now and tben and he is promoted as 
and when the chance comes. 

3.28 In reply to a question, the reprscntative of the bank stated that 
employees were' sent on training regarding foreign exchange also which is a 
specialised subject. 

Training 0/ Officers 

'3.29 The Committee have been informed that with a view to improve 
chances of Scheduled Caste/Scheduled tribe officers for their promotion, special 
responsibility has been cast on their immediate superiors to advise and Buide 
them to improve the quality of their work and efficiency. Moreover, for 
promotion upto Middle Management Orade/Scale III, Schedule Caste/Scheduled 
Tribe Officers who are eligible in terms of minimum years of service prescribed 
for such promotion and who faU within the number of vacancies identified io 
next higher grade/scale in accordance with the seniority list of the eligible 
officers, are considered with relaxed standards in promotion process. Their 
performance in interview and on job is evaluated with relaxed standards. The 
Bank also endeavours to provide them with more opportulJitiel for institutional 
and/or job training and for attending seminars/symposia/conferenCes. 

3.30 The Committee note that arrangements exist in Union Bank of India 
for IlviD& inservice tralDlng to its employees. Employees beloDgiDg to Scbeduled 
Castell aDd Scheduled Tribe. are given trainlaa for ·Iolller duration as ..:ompared to 
leneral employees. Tbe Committee would like to It .... that tbe aim of the Ia· 
aervlce tralolna should be to brlag SC/ST caadidatea .pto the required 
staodard. 
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3.31 Pre-promodon training programmes are also conducted by Unloa Bank 
of India for tbe beneHt of eligible SC/ST employees prior to the boldlng of written 
tests. To improve the cban.ces of promotion of SC!ST employees, the Committee 
recommend tbat sucb training programmes sbould be of 10lller duration. 

3.32 The Committee would like to draw attention to the Instructloos 
contained In tbe Brochure on Reservation for Scbeduled Castes and Scbeduled 
Trlbes In services/posts under tbe Public Enterprises. These instructions inter-alia 
provide that :-

. (I) SC/ST Officers in Group 'A' services/posts should be provided ~Itb more 
and more opportunties for instltutioaal training and for attendlag 
seminars/symposia/conferences. Advantage could in tbis connection be 
taken of training facilities available at tbe Indian Institute of PubUc 
Administration New Delbl, the AdminUratlve Stall' College, Hyderabad 
etc. 

(II) It sbould be tbe special responsibility of tbe immediate superior officer of 
the Scheduled Caste/Scheduled Tribe officers iD Group 'A' to give 
advice and guidance to tbe latter to Improve tbe quality of their 
work. 

(iii) The Public: Enterprises should identify tbe training Deeds of SC/ST 
officers and tben examine to whlcb training prolramme tbese officers 
should be deputed. 

(Iv) Percentage of tbe seats for training sbould be earmarked for SCjST 
offi""rs. 

3.33 The Committee desire that the above Instructions shoald be followed by 
the Union Bank of India botb In letter and spirit. The Committee allo recommead 
tbat an annual Report regarding the progress made In this regard abould be placed 
before tbe Board of Directors of tbe bank. 



CHAPTER IV 

RECRUITMENT 

A. Method of Recruitment 

4.1 The procedure for recruitment to various cadres in Union Bank of 
India is stated ~o be as under :-

(t) officers Cadre: The requirement of Officers viz. Specialised Officers and 
Probationary Officers in Junior Management Grade (Scale I) are informed to 
the Banking Servicc Recruitment Board (Western Group). Bombay. While 
entire requirement of specialised OfBcers is met by direct recruitment· though the 
B.S.R.B. (Western Group), Bombay, only 25% of the vacancies in the general 
officcr Cadre is made by the direct recruitment through B.S.R.B. (Western Group), 
Bombay. The remaining 75% of the VIlcancies in the Jl'nior Management Grade 
(Seale 1) are filled in by promotions from within in accordance with the 
Promotion Agreement entered into with the Union Bank of India Employee.' 
Fed~ration/UnioD. 

(II) Clerical Cadre : Recruitment to the Clerical Cadre is attended to by 
the various Banking Service Recruitment Boards. The liaison with B.S. R.Bs i, 
done by tbe Recruitment and Manpower Planning Section in tbe Department of 
Penonnel. All allotments of clerical cadre personnel received from the various 
B.S.R.Bs after obtaining necessary approval from the competent authorities in 
tbe Central Office are sent to the various Zonal Offices/Regional Offices for 
appointment and deployment. Only a smaIl portion of the vacancies in the 
Clerical Cadre arc filled in by promotion from the Sub-Staff cadre by test and 
interview. 

(iii) Sub· Staff Cadre: All appointments in the lub-staff cadre arc made 
through the medium of Employment Excbanges. Recruitment of permanent 
personnel in the Sub-Staff Cadre is centralised in the Central Office. The 
Regional Office/Branches notify the vacancies to tbe Emloyment Exchange. and 
on receipt of names of candidates sponsored by tbe Excbange, eligible candidates 
are interviewed and a Panel of names prepared for recruitment in tbe sub.staff 
cadre. As and when temporary vacancies of sub-staff arise, such of the CAndi· 
dates empanelled for recruitment arc giv.cn temporary appointment in leave 
vacancies and they are given permanent appointment at a later stage, as and 
when such vacancies arise. Similarly, recruitment of Sub-Staff cadre personnel 
belonging to EJ-Servicemco category is done through the Zilla/Rajya Sainik 
Boards as per the procC'durc prescribed by the Government ofIndia. Appointment 
of physically handicapped persons in the Sub-StAff Cadre is dO,ne through the 
medium of Special Employment Exchanges for physically bandicapped persons 
as per the Directives of the Government of India. 

42 
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4.2 The r~presentative of the Bank has stated during evidence that as and 
when. they received the alJotment of candidates from the Recruitment Board the 
appointment ~rders were released from the Central Office. They sent them to'the 
concerned regional or zonal offices and if some candidate did not join tbe duty 
tbey get back the papers. • 

4.3 In reply t6 a question whether tbey bad a Scbeduled Caste/Scheduled 
Tribe member in tbe Recruitment Board. the representative of tbe Miniltry of 
Finance stated :-

"In the Recruitment Boards, we generally bave got a Scbeduled Cute! 
Tribe member also. He looks after tbe interests of the Scheduled 
Caste and Scheduled Tribes generally." 

4.4 when the Committee pointed out tbat if a person did not receive 
appointment letter within 6 montbs, he joined some other office, representa. 
tive of the Ministry of Finance stated that they issued the appointment letters 
within 3 months. 

4.5 A statement showing year-wise rtcruitment made to various categories 
of posts in the Union Bank of India during the last three yean, number of 
vacancies reserved for Scheduled Castes and Scheduled Tribes and the number 
filled by candidates belonging to these communities Is liven in ApPendix - VI. 

4.6 The Committee fiod that Baoklng Senk:e Recraltment Boards hne not 
been able to provide requisite Dumber of candidates belonging to Schedaled Castes 
aod Scheduled Tribes to fill up the rClened vacancies lu the Voloa Beak of India. 
A. at tbe eod of 1981 there wu bact!0l In aU the three cadres of post. In tile 
bu1:--67 Selleduled C.-. and 33 Seheduled Tribes In oftkera cadre, 225 
Scheduled Caltes aad 176 Scbeduled Tribes In Clerical Cadre aad 7 ScheeI.led 
Cutn aud 95 Scbedaled Tribes in the sulHtall' cadre. In para 4.19 of tbelr 37tll 
Report (Se,enth Lok Sabha) On Syndicate Baak, tbe Com .... ttee bad desired that 
working of the recrultmnnt Boards abould be critically reviewed ., the Ministry of 
Floaace (Bankl .. OI,iIIoo). ne Committee reiterate tWt rccommeadatloa. 

4.7 The Gommlttee DOte tIIat after receipt of aIIotaeDt of caadlda.. fl'ODl 
tlte Recruitment Boards the appolntmeat orders are ...... y tile CatraJ oIIce 0( 
the But. 

The Comlllittee recommend tllat appointment letten Ihoald lavarlably be 
Belt by realste'" post wItbIn three mooflll of the date 0( ho ..... tile IRerview. 

B. Conce8s1o"s/Relaxation.r 

4.8 The Committee I1av~ bcea informed tbat tbo followins relaxatiODs/ 
', .... -
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concessions are provided by Banking Service Recruitment Boards to the 
Scheduled Caste/Scheduled Tribe candidates at the time of recruitment :-
OFFICERS CADRE: 

General Candidates 

A depgree from a recognised 
University. 
Age: 21-26 years 

Fee : Rs. 40/· 
CLERICAL CADRE: 

Degree of a recognised University 
in any discipline. 

OR 
Pass in 2nd Division/Class (with 
50% in aggregate) in Higher 
Secondary Examination 1'0+2+3 
pattern or XI standard of 11 +3 
pattern or Pre-Professional 
course or equivalent or intermedi-
ate or pre-university or XI stan-
dard of 11 + 3 pattern. 

OR 
Pass in lst Division/Class (with 
60% in aggregate) in matriculation/ 
SSLC or equivalent. 
Age: 18-26 years. 

Fee :-Rs. 20/-

S.C./S.T. Candidates 

A degree from a recognised 
University. 
Upper age limit is relaxed by 5 
years-
Fee: RI. 10/-

Pass in Higher Secondary 
Examination of 10+2+3 
pattcn/intermediate/Pre-Univer--

,sity or XI standard of 11 + 3 
pattern of a statutory Body/ 
Pre-Professional course or 
equivalent. 

OR 
Pass in Second DivisionlClass 
(with 30% marks in aggregate) 
in Matriculation/S.S.L.C. or 
equivalent. 

Upper age limit relaxed by 5 
years. 
Fee :-Rs. 5/-

The Scheduled Caste/Scheduled Tribe candidates arc adjudged on relaxed 
standards and are interviewed in separate sittings. A member belonging to 
Scheduled Caste/Scheduled Tribe community is also associated in the interview 
boards. 

As regards re<:ruitment of Sub-Staff is, relaxations in eligibility standards 
provided by the Union Bank of India arc as under.:-

Norms for recruitment of Sub-Staff ----------------------
General Candidates SCIST Candidates 

Age: 18-23 years 

Sweepers 
Age: t 8 to 23 years 

----Age: Upper age limit 
relaxable by 5 
years 

Aae: Upper age limit 
relaxable by 5 
years. 
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4.9 In respect of promotions from Clerical to Ofticers' Cadre relaxation to 
tbe exteDt of )0% in qualifying marks is made for ScheduledCaste/Scheduled 
Tribe candidates. Similarly, in respect of promotions from sub-staff to clerical 
cadre relaxation to the extent of )0% in qualifying marks i. made for Scheduled 
Caste/Scheduled Tribe category candidates. 

C. S~/utlon/Promotlon Committee 

4.10 In a note furnished to the Committee, it has been stated that in 
accordance with the Promotion Policy prescribed under the Union Bank of 
India Officers, Service Regulations, 1979, promotion from One scale to other 
within the Officer's Cadre is done on a selection basis. Eligible in-service 
candidates are interviewed by a Committee constituted of the following :_ 

for promotion from Scale I 
to Scale II 
for promotion from Scale 
II to Scale III 
for promotion from Scale 
111 to Scale lV 
for promotion from Scale 
V to Scale VI 
for promotion from scale 
VI to Scale VII 

Committee of officials not below the 
rank of Top Ex. Gr. Scale VI 
An outsider preferably a member of the 
B.S.R.B may also be associated with the 
interviewing Committee. 

Chairman & Mananging Director of the 
bank, 2 Directors of the Bank and Chair-
man of B.S.R.B. (Western Group) will 
OD the basis of the records, make recom-
mendations to the Board of Directors. 

Promotion Policy for officers has been made in accordance with the 
Government guidelines. The Government guidelines have not directed for 
making any specific provhions for representation of Scheduled Castel Schedu-
led Tribe member in the Interviewing Committee for promotion of Ofticen 
from one scale to another. Hence, no such spccific provision bas been mllde 
in the Promotion Policy for Officers of the Bank. However, for interv.iewlDg 
candidates belonging to Scheduled Caste/Scheduled Tribe categories, a member 
belonging to Scheduled Caste/Scheduled Tribe cateaory was associated with 
the panel of interviewers. 

From C/~rlcal to Officer'S Cadre: 

4.11 The Interviewing Committee consists of officials of the ranks of not 
below the rank of officers in Scale III. For candidates belonging to Scheduled 
Caste/Scheduled Tribe catelory, a non-officia] member belon,ing to Scheduled 
Caste/Scheduled Tribe cate,ory is co-opted a. a member of the Interviewing 
Committee. 

4.12 It has been further stated that prior to September, 1980. the then 
promotion Agreement entered into with the Employees' Union which was in 
force did not provide for reservations for Scheduled Cute/Scheduled Tribe in 
promotions from ODe cadre to the other cadre. After the amendmeut of the Pro-
motion Policy Agreement in September, 1980 no interviews bave been conducted 
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so far for promotion from Clerical to Officer's Cadre. However, al and when such 
interviews are conducted, a member of the Scheduled Caste/Scheduled Tribe 
category who will be included in the interviewing. Committee to be cODstitued 
for the purpose. A panel of officials belonging to Scheduled Caste/Scheduled 
Tribe category can be in the interviewing panels has since been prepared. 

4.13 In reply to a question during evidence whether a non-official member 
belonging to Scheduled Caste/Scheduled Tri'be category had so rar been coop-
ted as a member of the Interviewing Committee, the representative of the 
Union Bank of India has stated that they had taken non-officials belonging to 
Scheduled Caste/Scheduled Tribe for selection of Scheduled Castes/Scheduled 
Tribes candidates. They had prepared State-wise list of non-officials belonaing 
to Scheduled CasteslScheduled Tribes who were mostly retired people and also 
retired Chairman of Public Un(1crtakings. 

4.14 According to ~e list of persons w~ have ~n empanelled for 
bci~g co-opted as membera of the Interview Committee at various regions by 
the Bank as furnished to the Commitws bcsid.,s some Cbairmao/Managing 
Directors of certain Corporations, there ar e also certain officials of the State 
Government ao,d other OrganisatioQS alIo. These ofllcial. belong to Scheduled 
ea.le/Schcd~ed Tribe category. 

4.15 The Committee pointed out that according to Government instruc-
tions a senior officer belonging to Scheduled Caste/Scheduled Tribe should be 
included in tbe Departmental Promotion Committee at the time of selec-
tion. 

4.16 The Committee enquired why the bank was following this procedure 
only for selection of Scheduled Caste/Scheduled Tribe candidates and why 
he was not included in all the Departmental Promotion Committees. The rep-
rClentative of the bank stated in reply as under: -

"We have noted down the point. We will change it". 

4.17 The Commitee baYe heeD informed th.t (or IDtenlewiDg Scheduled 
Ca.telScheduled Tribe candidates, a DOD official memlter belouglng to Scheduled 
Cute/Scheduled Tribe Is co-opted a •• member of tbe Intenlewlug COQImittee. 
Accordlal to tbe Goyeromeot directive, the public Enterprises lIbould luclude 
IDnrlabl, a Scheduled Cute/Scheduled Tribe ofBcer wbUe coastitotiDI the 
DepartmeDtal Promotloo Cemmitteea/SelectioD Boards, etc.- for recurltlJleDt/ 
promotioa to poets/semces •• der diem. The Committee tberefore recomlQend 
that a member belonging to Scheduled C •• tCl/Scheduled' Tribe should be associa-
ted with all Departmelltal RecruitmeDt/ProllJotion ComlDltt_ eYeD wbere there 
Is DO ScWaled CutelScbeduled TrIbe to be Interviewed. . > 

4.18 The Committee DOte that whUe a member "1oIJllD~ to. ~ 
CutelScbecluIed Tribe. cat~C)ry I. u.tOCJated with tft, pea~'ot Joterv.w~" ~ 
pl'OlllOtloo or olllcers ikom ODe acale to the other', DO spedk proylsIog .... beea 
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.... to tIIat el'ect ia tile pro.... polk,. Tile eo...... .... .... 
tluat promotion policy aboaJd be ameHed .... taltly to Incorporate... • prOy"" 
ther •• 

D. Dere~r'WJ'4m 

4.19 The Committee have been informed that Recruiam.n, for officen 
aa4 QJ~~ cadre.s in the Banks it made by tAe Banking Servioc, Recr.mment 
Boarda. In the indeDtl placed with the Boarda tile total number of vaoancica (botJa 
cuncnt and tbe backlog) are to be indicated. In C&8C the Rocru.ituaent Boarda 
are unable to ptovidc the requilite number of Scheduled Caste. and Scheduled 
Tribe candidates required tofUl up reserved vacancics. the Rccn&i&maat Boar. 
are askcd,to provide general ~didates to tho exteat oIshortfaU IiDce the vac:aa-
cics cannot be kept pending &ill next Recruitment is completed by &he Rcouil. 
moot Boardl. Eacb recruitment process takes more than H·9 months tel com. 
plete. The filling up of reserved vacancies by general candidates in the circums<-
tances cited abov~ is however brought to the notice of the Board of DirectOR 
every six months and the u!)filled vacanci~a(e carried to the next year. 

4.20 Number of posts deraerved during the lut three yoar are Biven 
below :-

O1ficcra Clerks Sub-Staft' 
SC ST SC ST SO 81'-

1980 49 25 43 193 2 58 
1981 33 23 100 150 80 
1982 17 23 119 12S 2 55 

Relevant MiDutos of the Board Meetiop a. furnished by the bank afC 
Jiven in, t4R~"dix·lX. 

4.21 In reply to a question whetber dereservation of posts in tbe banlc 
is done, wit .. the approval of the Bo4td. it ha4 ~ stated tha$ tbe Bank hu 
noted: to, c;Ie~oscrve the, v~OJ with the prior approval of c~.t authori-
ties to ~~d.QQO. with Government guidelines. 

4.22 The representative of tbe bank bu atated during evidence that tbe 
competent autbority to dereaerve posts was Managing Director and Chairman 
for clerical posts 'and tbe Board of Directors for officeR. If Scheduled Caltel 
Scheduled Tribe candidates were not available in certain areal, they appointed 
general <:aooidates. The r.served posta lapsed .fter 3 yean only. 

4.13 The C ...... ttee I'epet to aote tIIat • Jaqe --01"---. .... 
for Schedaled C~es aod Sc:bedaled Tribes .... cI.~ed .. tile a..k!WIf1 ,..... 
The total.amber of posts derneryed were 370 Ia 1980, 386 fa 1981 &ad 34118 
19111a oIIcers, clerleal'" ...... ' edns of.. 1Iuk. De CoIUIIttee 'eel 
CGIICened, dlat die "_rYed posts eye. la .. 1Hta« eIIftl8rJ .................. 
for wblc:b, aormaUy. tllere Ihoald be DO deartla of cucll..... 'I1Ie c-..... 
teollllDead tllat the be.ak which It respoulble for remdt.ai .. ...... ~ 
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.< should make all-out efforts to recruit Scheduled Caste/Scheduled Tribe candidates 
80 that the contingency to dereserve tbe polis does not arlle. It should also be 
possible for Banking Service Recruitment Boards to provide by special recruitment 
or otherwise sufficient 'Dumber of caDdldates belongioa to Scheduled Cute/Scheduled 
Tribe to 811 up the reserved poItIiD the ban 10 ofllcers aDd clerical cadres. 

4.14 The Committee regret to polot out that prior approval of tbe 
Competent authorities iD the bank Is Dot taken before relOrtiog to deresenatloo. 
AccordiDK to GO"ft. guidelines. before aDY reserved ,acancy is dereserved and 
811ed np by a general candidate, the prior approval of tbe Board of Directors fur the 
posts of officers and that of tbe ChairmaD aDd MuaglDI Director for clerical posts 
sbould be obtained. It sbould specifically be meDtioned ID the reference made to the 
Beard of dlrectors/Manallng Director tbat the proposal for dereservatlon is belol 
made witb tbe fallimowledle aad concurrence the lJaiIon ofllcer. The Committee 
recommeDd that the baDk should follow this procedure reaardlDg deresenatloo 
ICrapalously. 

4.25 The Committee have beeD iaformed tbat the cases of dereservatifUI are 
brought to the notice of tbe Board of Dlrecton every Six mont.... This Is however, 
Dot reflected io tbe Minutes of the Board'. meetlnp beld darlDg tbe lut tbree 
years. The Committee regret to poiot out tbat the Board of Directors has aU along 
been kept in dark about tbis Important aspect of reservation pollcy for Scheduled 
Cutes and Scheduled Tribes. 

E. Complaints/Grievances 

4.26 It has been stated that a register has been kept in the bank for 
entering tbe complaints/ grievenccs received from Scheduled Caste/Scheduled 
Tribe elDploy~es. The complaints/grievances r~ccived by zonal/Regional 
Offices are after examination sent to the Head Office together with comments of 
the Zonal/Regional Office. 

4.27 Number of complaints/grievances received from Scheduled Castel 
Scheduled Tribe Employees Association during the last 3 years are as un~er : 

1980 
1981 
1982 

No. of complaints receiv~d 
1 
5 
2 

4.28 The nature of complaints was generally relatins to declaration of 
promotion vacancies. showing staft' position of Scheduled C-aste/Scheduled Tribe 
employees in the Annual Report, duration of Orientation Training Programme. 
and harassment to SC/ST employees etc. 

4.29 It has further been stated that the representations received in the 
Banking Division from bank employees associations are forwarded to the banks 
which are autonomous bodies, for appropriate action. Where it is found 
that GovernIDCnt guidelines ~ave not been followed, bank managements are 
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advised to take remedial measures. There has, however, been no practice of 
entering into correspondence with employees associations. 

430 The Banks have been advised that tbe Liaison Officers may meet 
informaJly the Scheduled Caste/Scheduled Tribe employees including their 
representatives to hear their grievances in respect of matters arising out of policy 
regarding reservations, and try to remove their misgivings their minds. 

4.3 I The Banks have also been advised that tbe grievances of the 
Scheduled Caste/Scheduled Tribe employees should be looked into and prompt 
remedial action taken wherever necessary. 

4.32 During e\'idence the Committee drew attention to tbe complaint 
received from the BackwardClasscs Employees Welfare Association, Nagpur 
that the Regional Manager of the bank had refused to listen to the griovances 
of Scheduled Caste/Scheduled Tribes when their President led a deputation. 
The representative of the Bank has stated as under in this regard: 

"We have received a complaint and made an inquiry. These people went 
there and started demonstrating and misbehaving. Suspension was 
not made. Only a show-cause notice was issued. They WlUlt action 
against the Regional Manager. Their contention is that the Regional 
Manager har. misbehaved badly. Actually, they were. not suspended 
orders given were withdrawn." 

4.33 Asked whether replies were sent to letters received from Scheduled 
Caste/Schedl.lled Tribe Association the representative of the Ministry of Finance 
staled: 

"These are matters pertaining to individual banks. Normally it is the 
bank management which would communicate. But we do take action 
on any representation which is received from a Union or Association". 

4.34 The representative of tbe bank has stated that the banb gave a 
reply only to the recognised Union. 

Asked to state the reasODS for not sending a reply to registered Association, 
the representative of the bank has stated that the Liaison Officer communicated 
with them. The Committee wanted to know what was wrong if a reply was 
sent to them. The representative of the bank stated : 

"We will give a reply" 

4.35 In regard to frequent tranlfon of a bank employee in Delbi who 
was President of All India Scheduled Cute and Scheduled Tribe Employees' 
Federation. the representative of the bank bas .tated that .be. wa. a senior man 
entitled for officiating in the leave vacancy. He got officlahn, allowance and 
conveyance allowance. Transfer was done locally by tbe Re,ional Office 

".36 ID a Dote fllMbed to tile CoIlUldlree OD policy reprdin. truefcr 
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of employees it has been stated that the prac:ticcgenerally followed is as 
under: 

Officers: In accordance with service conditions. th~ officers in the Bank 
are transferable on all India basis. The transfers of officers in JMG scale I are 
decided at the Central Office in consulation with Zonal/Regional Offices. 

Clerical Staff: As a matter of practice the clerks are not transferred 
outside tbe state or their language area. The transfers of Clerks Within the 
State are made by The Regional Offices. The Scheduled Caste/Scheduled 
Tribe employees are not discriminated against in the matter of transfers! 
pos~ings. 

4.37 No ease had come to the notice ofthe bank where transfer orders 
had been paned by officers who were not entitled to do so. 

4.38 In regard to the complaint regarding frequent transfer of a clerk 
who was President of All India flarijan Association, it has beer stated that the 
person eoncerned is a Clerk-cum-Cashier working in one of the branches in 
Delhi region and being the senior-most Clerk-cum Cashier, he was eligible for 
officiating as Head Cashier at branches in Delhi. wherever such temporary 
vacancies arose due to the permanent incumbent going, on leave. As per the 
agreement with the Workmen Union, the temporary vacancy of Head Cashier 
for duration of 7 days or more required to be filled in by offering such post 
to the senior-most eligible workman at the slation' Accordingly, the concerned 
Clerk-cum-Cashier, who was seniormost at Delhi, was eligible for such officia-
tion in temporary vacancies. PersoDs officiating in temporary vacancies were 
eligible for special allowance as per the bipartite settlement. Since he was 
eligible for such officiation, he was offered such officiation as and when sucb 
vacancies arose. Ho~ever, it was o~n to him to refuse such offers of officiat-
ing arrangements. Such temporary vacancies arose on 51 occasions during the 
period of 3 years and accordingly, On e .. ery such occasion, he was offered such 
officiation NaturaIJy, when he is required to officiate at branches different from 
where be was working, he was required 10 be transferred to those 
branches in order to undertake such officiating duties. If he had refused to 
accept such officiation, tbe next eligible person would have been offered such 
officiation. He was free to refuse such officiation. Howeve, having accepted 
such officiation, he was assigned with those duties aDd has been paid the special 
aHewance payable under the Bipartite settlement. 

4.39 TIle Committee note that. reclster .... heed kept la the bank for 
eaterlDg complalatl/grlevaaces recehed lrom Scbeduled Caste/Scheduled Tribe 
eaaployees. The Committee recommeDd that tIIoae retIMen _uld be kept at the 
Ceatnl as well a' the Rellonll/DIYIIIoDaI oftlCfl of tbe Baak. Actin takeD OD 
tile co..,lalats abouId he ladlcated .. flie R~"ten f. tile lafonilatloa of tile 
perIODI coDceraed. 

4.40 The Committee Dote tIIat the U"SOD o8ic:ers of tbe Baok bave betD 
ad .... to ... ittfor...u, tile Sell ..... Qste/Sda .... Tit ...... ,lotee8~,diDC 
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their representatives to bear tbelr grle"aaces la respect of matters arl"'" oat of 
poUey regarding reservatiODl. The Committee desire that a brief resume of tbe 
poiats discussed and the decisloas if aay. reached Iboald be malatalacd by tbe 
Uaison Officer to avoid aay misunderstanding at a later staae. 

4.41 Tbe representatl"e of tbe Ualon Bauk of IDdia bu atated darta, 
evidence that at present tbey are seadlng replies to letters received from reco,Diaed 
employees' Uulon oaly. The UaiSOD Officer commaaicates with Scbeduled Cute/ 
ScbedaJed Trtbe a.soclatlonl wbleb tboagb aurecogaJsed were registered. Whea 
tbe Committee suggested tbat repUes Iboald be IeDt to letten recei"ed froID 
registered UIOCIatloal also, the reprelelltatlve of the baak .... stated d ....... 
nldeoce :-

"We will gl,e a reply." 

The Committee bope that Volou Baak of ladla will Impl._t their ...anaee. 



CHAPTER V 

ADMINISTRATlON 

A. Maintenance of Rosters 

5.1 The Committee have been inrormed tbat Union Bank or India had 
illtroduced reservation tor ScbedOled Caste/Scheduled Tribe in direct recruitment 
immediately artet na~iona1isation and reserved vacancies were worked out at 
percentages perscribed by the Government. However, the Bank has slarted 
maintaining prescribed rosters nlso since 1978. 

5.2 To ensure that propcrresCfvations are provided .recruitmcnt of staff is 
centralised at the Bank's Head office and the rosters are maintained at the Central 
Office it,elf. All allotments of officer/clerical cadre personnel received from various 
Banking Services Recruitment Boards after obtaining necessary approval from 
competent authorities in the Central Office are sent to the various Zonal Offices/ 
Regional Offices for appointment and deployment. l;'eriodically. reports are 
prepared regarding progress of recruitment of Scheduled Caste/Scheduled 
Tribe and the report is placed ~efore the Board of Directors fOr their informa-
tion on a half-yearly basis in June and December every year. The Bank', Liaison 
Officer checks the rosters periodically. No easel of negligence or lapses in the 
maintenance or rosters have so far been noticed: 

5.3 Giving reasons for the Bank maintaining rosters since 1978 only while 
Reservation orders became applicable in 1969, the representative of the Bank 
has stated during evidence that they were just taking 15% Scheduled Castes and 
71/.% Scheduled Tribes but were not maintaining proper roster. Thay were 

depending on other Records. They were making reservation without the Roster 
System, which was introduced only in 1978. 

5.4 Tbe representative of the bank .. has furher stated during evidence 
that they were maintaining separate rosters state-wise for clerical staff and on all 
India basis for officers. They bad separate rosters for recruitment and 
promotion 

5.5 On being pointed out that rosters in the bank were not being 
maintained properly, the representative of the Ministry of Finance has stated 
during evidence : 

"We have already taken preliminary steps in this direction. We are trying 
to organise a workshop of Liaison Officers of various banks so 
that the provisions of reservation etc. may be fully clarified aod these 
things should de explained to them. We have already had some 
discussions with the training college of tbe Government and we will 
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re~ue$t thell:l and the Commi~ioner of Scheduled Castes/Scheduled 
,T~lbcs to~l,p us in organising this course. We will probably take u,p 
this some time in January, 1984." ' 

5.6 The representative of the bank stated that he would get the rosters 
e~a,mined. l;Iea~~ostatedthat they will issue a circular regarding creation of 
Scheduled Caste/,Scbeduled Tribe Cell so that employees could send tbeir com-
pla.ill~ ~tc. to it. 

5.7, In r,eply to a question wbether the Liaison Officer had conducted 
an~ualinsp.~ction zquO!Wille, the representative of the ha~ stated tbat'in-
spection had been 40ne except in one or two Zones and they would issued 
instructions recently that tbe Liaisons Officer should meet representatives of 
Scheduled Castes/Scheduled Trill,es quiteoftcn. 

S.8 .In ~ply to a question whetber dift'eccDt fOlters were maintained for 
tbe various categories of posts 'in tbe cleric:aJ cadre, tbe represen-
tative of the bank has stated as under :-

"As per present practice in all tbe banks, the rosters of clerical staff are 
kept in cler,ical cadre. If tbis practice has to be chaoged it has t9 be cbanged 
in all the banking industry." 

$.9 Th.e Committee .are "~PP1 to Dote tba,t ~bJle r",,,adoD for 
Sc~~ Cl'stH ,.od SclJetl"edTrI~I'" DJrec.t r~rultmeat ,,~' lauodllCfli,Jo 
U,mon B~k .,f Ia~ imQlediately after natl.,.U .. UOD of ~ ~ 1969, ,the baIIk 
star~ed~alatalai~ the roiten 001, lD .97~. The Co~lttee fall to UDd ..... ~d 
b,w the -b.~k 'Jave etf~~ to the prescr~bed ,ese",tlons cblrlaI196~·78 without 
malataialaK the rosters ,8 ~qDire4 u~er Ib~ Govemmeatorclen ror determla:D& 
resened aDd Doreae"ed points The C~lDmhttt need bardly .tress that roster ill 
the I)"y mecllanlsm t9teep a ,watch on the Im~elQeDtatioa of polky or relen,tlon. 
T.beCommlttee rec;ommeDd th.t the BankloK Dlvltlon 01 theMlailltr,. or Fla~, 
~o"d~k ;~p f~olll all ~lonaliled JJ~ wbetber ro.ler. are belq maiJltal~ 
bptbeID as ep~~.,ed (pthe Goveru .. ~t liirectlvea. " . 

5,10 Rosters in the Union BaDk or ladJ,a are at present bela, malDtalDed 
It the CeDtra' office ouly. Altbe rosters ia the clerical cadre are malDtaloed 
State.wlae the C~mMittee recommend that the rollers pertalDiDe to a Sr.te sbould 
allO be malatalDecl at the regioaai offices of tbe bank located In that State. 
Likewise, r05ten rCl!,rdlal IOb-sta... post. ~ould be mainta1Ded at tbe repoaaJ 
ollic:e. of fbe baDt Ia addit~D t9 tbe CCDtrai Office, as .recraltmeat to tills cadre .. 
done by the Regional omce ,tlaro. the Employmeat Exdwtat. 

5.11 The Committee alJo desire that rosten should be opea doeaaeats .... 
there shoald be ao bar OD the employees of the bank wlsbilg to ICe diem. 

S.U The Committee recommend tt.at Llallon Otker of die_ilk .... 



54 

ebec::k the Rosters perlodic:aUy aDd dilerepaoc:les, If auy, shoald:be rectUled 
immediately 10 tbat \bere II DO mlstakela ealc:aladDg the reaened ,.eaocies. 

B. Annual StatemenU/R.port 

5.13 In a written note fumished to tbe Committee, the Ministry of 
Finance (Department of Economic Affairs-Bank ing Division) have stated that 
periodical statements regarding recruitment/promotion of Scheduled Castes/ 
Scheduled Tribes received in the Banking Division are prepared by the respective 
banks on the basis of tbe rosters maintained by them. It is the duty of the 
Liajlon Officers to verifY the ~orrectness of these ltatements with reference to 
the rOlters. 

5.14 These statemenb give the following data : 

(i) Total number of employees and the Dumber of Scbeduled Castes/ 
Scheduled Tribes amongst them; 

(ii) Nnmber of reserved vacancies filled by members of Scheduled Castes! 
Scheduled Tribes; and 

(iii) Details of recruitment made against vacancies, reserved for Scheduled 
Castes/Scheduled Tribes in promotions. 

5.15 Thele ltatemenb are examined in the Banking Division in order to 
find out tbe progre.. made by the Bank in filling the quota reserved for 
Scheduled Caste/Scheduled Tribe in various cadres. From time to time, the 
Banks/BSRBs are advised to take special steps like holding of exclusive tests for 
Scheduled CastefScbeduled Tribe for clearing tho backlog of vacancies. All 
ltatements are generally submitted within the stipulated time. 

5.16 Half yearly statement showing details of recruitment made against 
vacancies reserved for SC/ST by the Union Bank of India during the half year 
ending June, 1983 was examined by tbe Banking Division and the Bank wal asked 
to explain the position of backlog and tbe measures taken by it in this regard. 
The Banking Service Recruitment Board, Bombay was also asked to look into it 
and to hold a special test for SC,STs to clear the backlog, if neceuary. Copies of 
the letters addressed to the Bank and the recruitment board are at Appendices 
... X and XI. 

5.17 In reply to a question whether Annual Report of tbe Bank contains 
data relating to recruitment and promotion of Scbeduled Castes and Scheduled 

• Tribes and detai" about the credit facilities provided by the bank to Scheduled 
Castes/Scheduled Tribes, tho following information has been furnisbed to tbe 
Committee :-

The Annual Report of the Bank Contains data relating to recuitment of 
Scheduled Castes and Scheduled Tribes. 
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The details regarding credit facilities provided by tbe Bank to Scheduled 
Castes/Scheduled Tribes are also mentioned in tbe Annual Report of tbe Bank." 

5.1S Tbe Committee note th.t Ualon BaDk of 1DdI. bas ben ... 1111 
periodical statements to the BaDkla& DlmioD reaardlDI reeraitmeDt .... promotion 
of Scbedoled Cutes and Scheduled Tribes Ia services of the Baak. Tbe data 
iDclucled in these statemeDts penalD to the tot.1 number of employ. Ia fbe but 
aDd the Dumber of Scbeduled Cute/Sclieduled Tribes amool them aDd tile Damber 
of rtlened vac:aDclel filled up by members of Scheduled Cutes/ScbecuIed Tribes .. 
direct recruitment aDd promodoD. The Committee rec:GlDIDead tbat tIae but 
should take Immedi.te actiOD to rectify de8deDcles. If aOJ poIated out by the 
Bapkinl Division. Tbe Committee are d~ to DOte tllat e,. the BlpIr'. 
DlvisioD slept over the matter aU these yean. 

5.19 The Committee ftad tbat the ADaoal Reports of the Union B.Dk of 
ladla are .t preseat lbowlal oaly tbe percental' Increase In the repreleDtatioa of 
Scheduled Cute/Scheduled Tribes In the Bank .1 compared to the previous year. 
Tbe Committee recommead that the ADDU.I Reports should sbow .,....tely the 
percentale of Scheduled Cates/Scheduled Tribes ID the varlo.. cad.. In 
the but .nd the lltepa taken by the but to reduce the backloa as uIItIna at tile 
end of the previODS year. 



CHAPTER VI 

CREDIT FACILITIES 

A. OrganisatioPUlI Set Up 

6.1 II) the Banking Division or Ministry of Finance steps are being 
taken for creating a cell for looking after the credit requirements of Scheduled 
ca~tes and Scheduled Tribes. 

6.2 In the Union Bank of ladia there is a 4 tier organisational let up 
for providing credit facilities. This set up comp~aesof : 

Central Office 
Zonal Office 
Regional Office 
Branches 

6.3 Regional Offices are the primary managemeat tier over the branches 
and all the progress of lendings of all categories of borrowen includiog wtaker 
sections is guided and monitored by Regional Offices. The performance 
of Regional Offices is reviewed at Zonal Offices level. Central Office is res-
ponsible for policy formulations, direction of planning and credit deployment 
to all the sectors. At the commencement of every year, a Business Plan Con-
ference is convened and targets under various parameters are set, with special 
empbasis on assistance to weaker sections. 

6.4 Brancb Managers bave been delegate with sufficient sanctioning 
powers for disposing of loan applications from small borrowers. However if 
the proposal is for a higber amount the same is referred to Regional/Zonal 
office and Central Office as the case may be. Care is taken to see that credit 
is not denied to genuine borrowers. and proposals from weaker section. arc 
disposed of as quickly as possible. 

6.5 In the recent past, by conducting face to race meetings with those 
in the· field and also by separate communication series, special efforts are 
directed to scout for and bring into the Bank's fold iacreasing number of people 
belonging to the category. 

6.6 During evidence, the representative of the Ministry of Finance 
(Banking Division) has stated as under: 

" 

.. At present credit is being mOnitored by the same section which monitors 
credit flow to other sectors of tbe economy like industry. agriculture. 
There is no separate cell to monitor credit to Scheduled Caste/Sche-
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duled Tribes. The existing cell which deals with reservation of 
Scbeduled Caste/Scheduled Tribe will be strengthened and it will deal 
with credit flow once the strengthening takes place." 

.,.7 The Committee Dote that ltePl' are beiDa takea for creatiDi a ceU hi die 
Banktag Division of tbe Mlalstry of Flaance for looklag after tbe credit ftCIulre-
ments of Sched.led Clites and Scheduled Tribes. The Committee recommend that 
tbls Cell sbould be separate from the exl.tlag cell In the BaoldDR . DlvlsioD deaU .. 
with matters relatlag to reservatloD for Scheduled Castes and Scbeduled 1 rllw •. 
The new Cell should be created In tbe Baaklog Division wltbout lay fUrther 
delay. 

6.8 Tbe Committee allO reeoRll8end tbat a separate Cell should be created 
in tbe Central Office of the Uolon Bank of India for monItorial the Oow ." credit 
to Scheduled Castes and Scbeduled Tribes. 

B. D.R.I. Sc"~m~ 

6.9 The Committee have been informed tbat the broad guidelines of 
Reserve BaRk of India/Government of India with regard to provisions of loans 
under DRI Scheme to Scheduled Caste/Scheduled Tribe borrowers are 15 
under:- '-

I. The Bank's lending under the DRI Scheme should be the extent of at 
least 1 % of its aggregate advances. To ensure that the persons 
belonging to Scheduled Caste/Scheduled Tribe get their due sbare of 
benefits under the scheme, the stipulation of share of loaDS to Sche-
duled Calte/Scheduled Tribe is 40% of the total DRI lending; 

2. Credit may be routed under the DRI Scheme through the Co-opera-
tive Societies/LAMPS organised specifically for the benefit of tribal 
population in areas identified by the Government. 

3. Under the eligi1plity criteria for DR( loans, it has been stipulated 
tluit stich of the persons who cultivate one acre of land in case of 
irrigated land and 2.S acres in case of un-irrigated land and total 
income of the Hou&chold as one unit is RI. 2000/· per aonum jiJ 
case of rural areas and Rs. 3000/- per aonum in semi-urban, urban 
and metropolitan areas, would be eligible for loan under DRI Scheme. 
In case of members of Scheduled Caste and Scbeduled Tribe, satisfy-
ing, inter-alia, other terms and conditioDs, tbey would be financed 
irrespective of their land holdings ; 

4. At least 2/3rd of the total advances under the scbeme are to be made 
tbrough rural/semi-urban branches. 

S. EXTENT OF LOANS :-Term lOaDS upto Rs. SOOOJ- and workin, 
ca~itaf t&pto Its. )Soo/~.riiaYbe.$raDted' und~r the scbeme. In exceptional CIlIea, 
Piit'ic\i1arfY tor E'd~datr6'bar IDs'iiiuti6t1 and indigent . 5tudeDt~ or merit, higher 
llDloUQta of loao may be' c:oosidered. The rate of interest will be 4 % per annWD. 
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6. REPAYMENT SCHEDULE 

The loan should be normally repaid within a period extending upto S years 
including the grace period, not exceeding 2 yean. The repayment schedule 
should be worked out in each case having regard to nature of the activity of the 
borrower and economics of operation. . Care should be taken to ensure that 
subsistance requirements of the borrower should be taken into consideration 
while fixing the instalments. 

7. SECURITY: 

There will be hypothecation of assets created out of loans. Group 
Guarantee may be asked wherever homogenous sroups of borrowers are 
financed. 

Loans under the Scheme are covered under small Loans Guarantee Scheme 
of Credit Guarantee Corporation of India Limited (now Deposit Insurance and 
Credit Guarantee Corporation). 

6. IO According to circular No. 2080 dated 1.6.77, issued by Union Bank 
of India to all their branches/offices, broadly the penons of the following 
categories should be considered eligible under DRI Scheme. 

(i) Scheduled Tribes, Scheduled Castes and others engaged on a very 
modest scale, in agriculture and/or agricultural activities. 

(ii) People who themselves collect or do elementary processing of forest 
products and people who collect fodder in difficult areas and sell them 
to the farmers and traders. 

(iii) People physically engaged on a modest scale in the field of cottage and 
rural industries and vocations. 

(iv) Indigent students of merit going in for higher education who do not 
get scholarships/maintenance grants from govermental or educational 
authorities. 

(v) Physically handicapped persons pursuing a gainful occupation. 

(vi) The following institutions are also eligible for credit under tbe 
scheme :-

(a) OrphQ1llJgtS and WomelU' Homes where saleable goods are made and 
for which no adequate and dependable source of finance e.g. endow-
ments or regular charities exist. 

(b) Institutions for physiClllly handicapped persons pursui~8 a pinful 
occupation where some durable equipments and/or continuous supply 
of raw materials is uaeful. 
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Institutions for physically blUldicapped persons, orphlUlages and women's 
Homes will be exempted from income criteria. However, it should be en.ured 
tbat tbese institutions utilise the funds for productive purposes (IDly IUld not for 
meeting their Dormal administrative and establishment expenses. It i. also 
necessary to verify from independent sources about the pnuiDeneaa of these 
institutions. 

Special Inftrurtltms 

6.11 Branch may not insist upon the borrower to produce documentary 
evidence to establish his eligibility under the Scheme. The Branch Manaau 
should make local enquiries as may be required to satisfy himlClf about the 
eligibility before sanctionin, of loans. 

The cost of insurance of the assets charled to the BlUlk, .hould be borne 
by the Branch. 

Wh«ever the Sta:e Governments have pused Acts to exempt 10aOl under 
DRI from the Stamp Duty, the same should be taken care of. 

6.12 The Bank has also advilCd it. bCllDcbes a. under :-

(a) Brancbes in those backward regions/districtl where the percenta,e 
of DRI advances to total advances is below even O.S% should ,ear up 
their efforts ; 

(b) Branches should continue to entertain tbe pauine need. of tbe 
weaker sections in the rural areas keeping in mind the need to ensure 
propel end-use of credit; . 

(c) Branches '.hould also gear up their machinery for follow-up of 
DRI advlUlces and ensure that recoveriea are made. Zonal/Regional/ 
Developmant Manager's OfBces should assilt/guide the BrlUlch 
Managers whenever necessary in tbis regard; 

(d) Brancbe./Offices were informed vide Circular No. MDO: CIR : 
lOS dated 19tb July 1977, tbat tbe power to decline a propouJ emlUla-
itinS from the priority sectors vests only at the Zonal Levell. 

Branches should submit the quarterly returns to tbeir concerned Regional 
Office within a fortnight from tbe close of tbe quarter to whicb they pertaia. The 
Regional Offices in tum should submit the consolidated statementl for their 
Regions, alongwitb District-wise break-up witbin one month', time from the 
clollC of the quarter to which tbey pertain, to tbe Priority Sector Development 
Department. 

6.13 In a note furnisbed to tbe Committee it bas been stated that the 
Bant has not extended 60ancc through co-operative societies/LAMPS uader 
DRI Scheme, but ollly through Corporatioos established (or tbe welfare of 
SchedUled Clnl~/Scbeduled Tribes. 
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6. 14 Ac~ording to the guidelines of Reserve Dank of India, the bank may 
route credit under the scheme through State Corporations for the welfare of 
Scheduled Castes Rnd Schedul~d Tribes. The eligibility criteria and other terms 
and conditions are indicated in the scheme. The Corporations themselves will be 
exempted from the income criteria. Finance will be made available to tbe 
Corporations only against specific and Commercially viable schemes formulated 
by them. Further. the Corporations will not seek any charges and the loans 
will flow to the beneficiaries at 4% per annum rate of interest. The corporations 
will be responsible for repayment of the loan on due dates, irrespective of the 
state of recovery from the beneficiaries. It will be the responsibility of the 
Corporations to ensure that funds are utilised for productive purposes only for 
which they have been sanctioned and not for meeting their normal running 
expenses. The cost of implementation of the scheme shall be borne by State 
Corporations/Government. 

6.15 In a note furnished to the Committee, it has been stated that the 
definition of Family for the purpose of assessing family income in DRI Scheme 
has not been clearly stipulated. However, generally the Branches consider 
Wife, Husband and other dependents as one family unit. 

6.16 A Task Force bas been constituted by the Government of India to 
examine the working of the DRI Scheme. The Task Force wiII also inter alia go 
into the definition of family for this purpose and examine the question whether 
income of all the eal ning members in a family should be added while applying 
the income eligibility criteria. 

6.17 Total DRI advances by the Bank to Scbeduled Castes/Scheduled 
Tribes as at the end of March, 1981, March 1982 and March, 1983 are as 
under: 

MlIIrch 1981 

A/es. Amt. 
O/s. 

40736 345.22 
(% to total DRI 

advances) 
40.7 42.1 

(Rs. in lacs) 
Advances to SC{ST "'!der DR! Scheme: 

March 1981 March 1983 

Ales Amt. A/cs. Amt. 

0/5. O/s. 
49199 463.40 61295 686.17 

43.4 46.4 46.2 47.S 
~.-.-------------------

6.]8 Total advances by the Bank in June, 1983 were 125416 laes out of 
which i389.91 lacs were under DRI Scheme. This constitutes about 1.11 % of the 
total advances. 

6.19 Statewise distribution.)f DRI advances to ~beduled Caltes and 
Scheduled Tribes is given in Appendix-XII. 
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6.20 The percentage of recovery to demand as at the end of March 1981 . . 
March 1982 and March 1983, under ORr Scheme is as under :-

March 1981 March 1982 March 198J 

% of recovery % of recovery % of recovery 
to demand to demand to demand 
46.77 42.82 48.44 

6.21 In reply to a qucstion as to what extent tbe increaae in outstanding 
advances is due to lower rate of recovery. it bas been stated in a note furnished 
to the Committee that precise date in this regard is not .vailable However. it is 
to be pointed out tbat with increase in advapces, there is simultaneous increase 
in recovcry also under DR!. 

6.22 Thcn asked durinl evidence whether increase io the pcrcentaF of 
outstanding amount to Scheduld Castes/Scheduled Tribes under DRI was duc to 
more disbursals and not due to increase in overdues, tbe replelCotativc of tbe 
Union Bank of India stated as under ;-

"It is not 00 account of the overdue accounts. Percentage sbare of 
Scheduled Castes/Scheduled Tribes in total priority sector advances 
as in June 1982 was 3.8. In December it was 3.9. In June 1983 it 
was 4.88 and in September, 1983 it was 5.33. I have given a freah 
credit of Rs. five crores in the last six months to these lectors. My 
total outstanding amount now bas gone to 21.65 crores in June. In 
September it has 80l]c to 48.5 crores since tbe new loans were 
disbursed." 

6.23 In order to ensure that brancbes do not resort to indiscri-
minate lending for non-viable projects in order to achieve tbe prescribed targets 
for DRI advances to Scheduled Castes/Scheduled Tribes, Brancbes bavc been 
advised to strictly follow the guidelines/instructions issued by tbe Bank. A close 
monitoring of growth of advances is maintained by a reporting system and the 
intcrnal auditors/ statutory auditors/RBI Inspectors as well as visiting officials 
from controlling office ensure that brancbes do not resort to indiscriminate 
lendings particularly to non-viable projects. 

6.24 In reply to a question during evidence whetber Government intended 
to increase the amount of term loan of Rs. S08O,- and working capital loan of 
RI. 1 SOO/- in view of the decrease in tbe value of money, representative of the 
Ministry of Finance itas stated that a Task force had been cODltituted by the 
Government to examine the working of DRJ Schcme. The Report of the Talk 
Force was expected by the end of December after whicb a decision would be 
taken. 

6.25 The Committee appredata dlat abaacel by die U.lo8 8aDk to Sebeftletl 
Cast.. ad SdIeUIed Tri_ ader DR! SCheme II Ia Much. 1913 CODItbte 
47.S% of total DIn ad,aDca, II apbIIt the .latloe of .to% --- ....... 
the guideDnes of Resene Balik of ladla Total DRI .,.aces C08IdCIIIIe allcMlt 
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1.11 % of total advances by tbe bank as In June, 1983. The Committee would, 
however. like the Union Bank of India to find out wbether there are any states or 
regions wbere the percentage of DRI advance to total advances bas been less thaa 
1 % and DRI advances to Scheeluled Caates/Scheeluleel Tribea ha't'e been less than 
40% of total DRI ad't'ances. The Committee desire that the Bank should make 
concerted etrorta to reach the prescribecl targets in aU Statea/regions of its 
operation. 

6.26 Under the guldeUaea regarding DRI scheme credit may by routed 
throulb the Cooperative Socleties/LAMPS organised specifically for the beneflt of 
tribal population lu areas identifieel by the Go't'ernment. The Committee regret to 
Dote that tbe Union Bank of India has not extended any finance through cooperative 
societies/LAMPS under DRI Scheme. The Committee recommend tbat in order 
to gi't'e benefit of DRI Scheme to an increasing number of persons beloDling to 
Scheduled Tribes, the Union Bank of India Mould start routing creclit under DRI 
Scheme through cooperati't'e societies/LAMPS. 

6.27 Uader DRI Scheme banks advance maximum of Rs. 5000/- as Term 
loan and RI. lSOO/- as Working Capital. The Committee feel that In view of the 
decrease In the .... Iae of money this amount Is iDlUlIlclent for starting a viable 
project and in most of the cases Is practically converted into a consumption loan 
thu defeating the purpose behind DRI Scheme. The Committee recommend that 
the "Umlts of loan under DRI Scheme should be suitably increased to Ie"e the 
purpose. 

6.28 The Committee bave been informed that a Task Force baa been consti-
tateel by the Go't'ernment to review the workinl of the DRI Scheme. The Report 
of the Task Force was expected by tbe eDd or December. 1983 but It bas not been 
received so far. Tbe Committee recommend that the Report of the Task Force 
should be expedited. The Committee hope that Government would ta~'j early 
decilion on 't'arlou aspects of Dlll Scheme so as to make it more purposeful and 
beneficial to the weaker sections. 

C. Scheduled Caste/Scheduled Tribe De'l'elopment Corporations 

6.29 In a Dote furnished to the Committee. it has been stated that the 
Working Group on the moda.Jities of implementation of the Priority Sector 
lending and the 20-Point Economic Programme has recognised that the economic 
problems of the weaker sections can be solved better if they organise tbeir 
activities as a group. wbereby they can improve tbeir market strength as also 
arrange for common facilities and support 00 a joiot basis. Further, the banking 
system by itself may not be in a pOSition to cater to tbe needs of large number 
of such borrowers. unless tbey are organised into groups/societies to be financed 
by banks The Group bas. therefore. recommended that while continuing to 
provide direct assistance. the bank may also route credit . to individual 
beneficiaries through State sponsored Corporations! agencies. besides functional 
co-operatives. 



6.30 Banb may grant such assistance, subject to the undernoted 
conditions :-

, 
(i) The Schemes formulated by the State sponsored Corporations/apocies 

for financing should cater exclusively to the weaker section. of the 
society in the various categories of the Priority Seeton and/or the 
beneficiaries under the 2o-Point Economic Programme. 

(ii) The Corporations/agencies should have necessary orpnisational set-
up-expertise/staft' for supervising field operations and recovery. since 
these would not be directly supervised by banks. 

(iiI) The Corporations/agencies should furnish to the banb full details of 
these schemes which may either be area-specific or activitY-lpeclfic. 
The schemes must contain details of the number of beneficiaries, 
purpose of advanccs. economic status of the beneficiaries. the cost/ 
benefit analysil. etc. to the latisfaction of the banks. The bankllhould 
provide assistance only on such schemaic buil. 

(iv) The Corporations/agencies should furnish periodical statements 
indicating the details of the loans given. purpose, etc., al well al pro-
gress of recovery. 

(v) Corporations/agencies should have their own resourc:ea for meetin, 
their administrative expenditure as well as for non-bankable luppor-
ting activities for the beneficiariel, or for cover in, operational 
1011el. 

(vi) The terms and conditions/including rates of interelt Itipulated by the 
Corporationl/agencies to the beneficiaries should not be less favourable 
than those stipulated for direct lending by banb. 

(vii) The State Governments should institute a regular system of periodical 
auditing of the boob and accounts of the Corporationl'aJCncies. 

6.31 The advances granted throu,h luch intermediaries. which include 
Corporations, Co-operatives, Re,istered Societies. etc.. will be conlidered u 
part of the bank's priority sector assistance and. dependin, upon the type of 
borrowers covered. will be classified as "Indirect Advance" to the concerned 
sectors. Howover, it may be clarified that luch advances are DOt, at present, 
eligible for guarantee cover from the Deposit losuraace and Credit Guarantee 
Corporation. 

6.32 It is necelsary that banks orJllllise periodical field inlpecti008 and 
viaits to ensure that the schemes financed througb the intermediary orpoisatio08 
~re being executed on proper lines. As the banks in sucb~. wiU be '&YUt. 
In the cost of handling large number of Individual accOUDts. it may be neceaary 
for them to provide some meuure of CODC'CI8iooaJity in the terms 00 which they 
lend to such organisationl for the purpose of onleodiDg. 



6 33 For the successful implementation of the schemes, the bank may 
have to seek reasonclble undertaking from the State Government for provision 
of necessary support, both financial and administrative to the intermediary 
organisations and/or the beneficiaries. These undertakings may be by way of 
aA'reements to take certain specific steps or in the shape of financial guarantees, 
depending upon the circumstances. 

6.34 In initiating necessary action on the basis of the above guidelines, 
it would be necessary for banks to innovate schemes suited to the requirements 
of specific borrowers and local situations. The details of schemes formulated 
by banks for lending through intermediary organisations may be communicated 
to the Reserve Bank of India on a quarterly basis alongwith the monitoring 
date. 

6.35 With a view to expeditiously ameliorate difficulties of Scheduled 
Castes and Scheduled Tribes and to ensure their economic upliftment, certain 
State Governments, as one of the measures, have set-up scheduled Castes Sche-
duled Tribe Corporations. Some of these Corporations have formulated 
Schemes (also known as Special COlDPonent Plans), under which Bank financ-
ing is expected for economic upliftment of tbees comUlunities. 

6.36 Salient features of the schemes formulated by these Corporations 
are as follows :-

(a) Beneficiaries are identified by Corporation, which is a State Body. 
(b) Margin Money Loan is provided by the Corporation. 
(c) Margin Money loan is charged interest of 4% p.a. 
(d) Recovery is to be shared between the Bank and the Corporation in 

the proportion of Bank's loan and Margin Money Loan. 

6.37 It has been further stated that such of the advances as are covered 
under the DRI guidelines, and are routed through such Corporations for tbe 
benefit of Scheduled Caste/Scheduled Tribe are regarded as DRllendings. 

6.38 Union Bank of India is participating in financing the schemes for-
mulated by Scheduled Caste/Scheduled Tribe Development Corporations in the 
States of Tamil Nadu, Uttar Pradesh, Himachal Pradesh, and Orissa in the case 
of And,bra Pradesh and Bihar, discussions regarding the tie-up arrangements 
are under-way. In the case of Gujarat, the bank has extended finance to the 
extent of Rs. 30 lacs to the Gujarat Tribal Development Corporation for financ-
ing tribals for purchase of Oil-engines, electric motors, bullock-carts, etc. The 
Government of Gujarat has agreed to guarantee the advance. 

6.39 The bank has not rcc:civcd any, application from Tribal Develop-
mcntCorporations of other States for grant of loans. However, the bank is 
routing finance through Scheduled Caste/Scheduled Tribe Corporations (estab-
lisbed to serve both Scheduled Castesaad Scheduled Tribes) in the States of 
Kerala and Kamatalea. 



65 

6.40 Since in other cases, no direct advances have b~n made to th 
Corporations, the question of Government guarantee does not arise. Advance: 
given to the borrowers through those Corporations are covered by the Guaran-
tee of Deposit Insurance and Credit Guarantee Corporation. 

64] Bank has got amlngement with Scheduled Caste/Scheduled Tribe 
Corporations of Tamil Nadu, Himachal Pradesh aod Uttar Pradesh for reco-
vering the margin money assistance given by these Corporations for the benefit 
of the borrowers. Since tie arrangements with these Corporations. are of recent 
origin, the bank has yet to study the implementation of the projects. Hence 
at present they have no comments to offer regarding their experience in dealing 
with these corporations. 

6.42 ScbeduledCaste/Scbe4ule4 Tribe Development Corporations ba,. been 
set up In mOlt of tbe States wltb a view to expe41tlou.lly ameliorate dlmcult~a of 
Sebe4uled Castel aDd Sche4uled Tribes aDd to ensure tbelr economic upUftme.t. The 
malo fundlog ofthese Corporations Is to provide margin money. as!lI!ltance to Srhe-
duled Caste/Scheduled Tribe families 1Ibere 85 the iDStltutlonal finance is provlde4 
by banks. Recovery ia shared between tbe Bank aad lbe Corporatlol 10 the pro-
portion of Bank's loa. and Marlin Money Loan. 

6.43. The Committee are mrprfsed to Dote tbat the Union Ba.k of India 
bas made tfe.arrangementa witb IOBle of tbese COrporatiOM only rrcently. n. 
Committee ftcommend that with a view to Increase tbe flow of cre4lt to SchedUled 
Castes/Scbedule4 Tribes, tbe Bank sbould eatabllsh contacts witb all lhe exlatlnl 
Schedu'e4 Caste/Schedule4 Tribe corporations and participate in OnandDI the 
,Iable scbemes framed by these CorporatloDS. 

6.44 The Committee note tbat tbe Union Bank of India baa glvea lou of 
Rs. 30 lacs to tbe Gujarat Tribal Development Corporatloa and GOfemmen' of 
GaJarat bas agreed to paraatee the ad,aace. The Committee are of the view that 
as the Scheduled Caste/Scheduled Tribe Development Corporatloas are Cl'Catrd. 
administered and controlled by the State Go,ernments, tbe bank Mould DOt iDSist 
oa loarantee of tbe Slate Government before ad,andDI 108ns to these Corpora-
tions. 

D. Loan Applications 

6.45 In a note furnished to the Committee, it has been stated that 
Branches/Offices of the Union Bank of India have been given instruclions from 
time to time regarding the need for speedy disposal of loan applications recei-
ved from small borrowers and Lhe weaker sections. Regarding the time factor 
for disposal of loan applications, standing instructions to the Branches/Offices 
are that the loan applications below RI. IO,OOOjo lbouJd be disposed off within 
two weeks and those for Rs. 10.000/- and above, within a reasonable lime but 
not exceeding two mODths after receipt of proposals. Branch Ma~agers bave 
been advised to consider each cue with sympatby and uDderstandsng aDd try 
to dispose off applications received, v.ithia the maximum period 5lipuJaled. 
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With a view to ensure that the Branches/Offices do adhere to the time-limit 
stipulated for disposal of loan applications received from priority sector/weaker 
sections, the bank has advised its branches/offices to maintain a "Disposal of 
Loan Applications Register" and this Register contains all the detaill in regard 
to such applications from the date of receipt till their disposal. The Register 
Iflter-alla records infromation on : 

(i) Date of receipt of loan applicatioll1. 
(ij) Whether the borrower belongs to Scheduled Caste/Scheduled Tribe 

category. 
(iii) Date when loan is sanctioned. 
(iv) If the loan is declined, reasons for declining etc. 

6.46 Complaints arc lome times received regarding delay in 
sanctioning of loans which are looked into specifically. The Head Office had 
instructed its field executives (Le. Regional Managers and Zonal Heads) to 
check whether the branches adhere-to these instructions during their visits to 
branches. Further, evC!n the senior executives from Head Office on their visits 
to field, make surprise checks on this aspect to elIfure that loan applications 
arc disposed of expeditiously at tbe branch level. 

6.47 According to the existing Management Information System no 
separate Register regarding the details of the applications received exclusively 
from tbe Scheduled Cestes/Scheduled Tribes is maintained •. 

6.48 As per the current Management Information System information 
regarding number of loan applications received from Scheduled Caste/Sche-
duled Tribe durins 1982-83, number of applications sanctioned, number rejected 
and number pending is not available. On an average, the total number of ap-
plications rejected in priority sector is less than 5% to 10% and the number of 
applications pending at any point of time less than 20%. 

6.49 While considering loan applications from weaker sections viability 
of the project is given the prime consideration. Where a project docs not 
appear viable, every effort is made to melee it viable by making arrangements 
for infrastructural facilities through other agencies. Credit worthiness of a 
borrower in terms of his dealing with other financial institutions is given secon-
dary importance. 

6.50 In order to ensure that loan applications froQl the priority sector 
borrowers are not rejected without valid reasoDS, the power to decline priority 
sector loans is entrusted with our Zonal Office only. However, in case of I.R. 
D.P. applications where loan requirements are small and the borrower is to be 
communicated at very short notice of time of the Bank's decision, this authO-
rity vests with the Regional Office. But Bank's Branches arc not empowered to 
reject any loan application without prior reference to the Regional/Zonal Office 
Recently R.B.!. have directed tbat in respect of I.R D.P., rejection be decent-
ralised to the branch base itself. 
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6.51 Specific instructions have been issued to Branches not to in list for 
security like mortagage or charge on land or deposit of title deed/third party 
guarantee. etc. for loan upto Rs. 5000/- which leads to creation of an .. set. 
At every instance branches are being repeatedly advised, not to contravene the 
above iBstructions. During meetings of Branch Mana!Crl also, thi' is being 
emphasised. The terms and conditions of lending are a110 printed on the ap-
plication from itself so as to enable the borrowers to know tbe norms of lending. 

6.52 Regarding printing of loan application forms, it has been atated 
that the printing of loan application forml has been decentralised. loan applica-
tions for all categories of loans are printed in Enllish, Hindi and other Regio-
nal LanguaJOs. The branchca are supplied with sufficient number of loan 
applications. 

6.53 AI.hou,h no separate study has been conducted on the arounda 
of rejection of loan applications, on the basil of the CUlTODt mana,emeat in-
formation aystem, the followin, are the main reasonl for rejection of loan 
applications :-

(il The borrower i. ba,icany ineliJible. 

(ii) The harrower is already a wilful defaulter of our Bank Or other 
Banks. 

(iii) The borrowers arc not interested in the activity. 

(iv) The borrowers past experience doca not match with the activitiet 
propoaed to be undertaken, etc. 

(v) Technically aDd cconomica1ly non-viable. 

6.54 Regardiag the reason' for rejection of a larp number of Joan 
applications, the representative of the Bank bas atated durin, evidence .. 
under:-

..... our main reason for rejection il that lome borrowers are ineligible for 
that. The other reason is tut they are not interested in other acti-
vity which ill sponllored. Everybody a1most comes for COWl and 
BuffaloclI and that sort of activity." 

It was pointed out that the first reason for rejection, namely, ~he inelip. 
bility of the applicant was absolutely vape. It ~hou!d be apccafied. The 
representative of the bank stated that he would look Into It. 

6.55 The bank baa Jiven clear cut directives to its brancha to dilpoae 
~f loan applications, within the time limits s~fied. Progrea of the . Branches 
ID adhering to these instructions is heinl monitored 00 moothly bas.s by the 
Bank'. R.eJioDal Offices, and corrective steps are initia~ .. and when warran-
ted. OUf Internal Audit teams too examine theae Re&dlers. 
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6.56 Witb regard to tbe applications roccivcd by tbe Branch.,. directly 

or canvassed by the Branches, the queltion of pendency usuaJly does DOt arise. 
In such cases, the Branch Officials themselves help the borrower in IDlina 
up the application form and collecting necessary supporting documents from 
different agencies and help the borrower in preparation of a viable schemel 
project. Thus, these applications are disposed of expeditiously. In the case 
of applications sponsored by other agencies like D.R.O.A. and Corporations, 
pendency arille mainly due to the following reasons: 

0) Invariably a,Pplications are forwarded in bunches, particularly at the 
end of the financial year; 

(ii) Applications are incomplete; 

(iii) Borrowers do not respond to Bank's communication/not available 
at their places of residence; and 

(iv) Borrowers are not interested. 

6.57 In reply to a question Dy the Committoc whether they bad received 
any complaints regard ing delay in sanctioning of loans, the representative of 
the bank has stated during evidence tbat tbere were a few complaints. Their 
experience was tbat grnerally tbe loans were sanctioned witbin 3 weoks. Some-
times tbey might not bave been S8nc:tioned. When the application was received, 
it was entered and tbe reason for rejection was also given. From April to 
September, 1983, they bac! received 64,000 applications out of which 45,000 
applications had been sanctioned, 10,000 rejected, aod 9,000 were peding. 

6.58 When asked how many times the applicant had to come to the bank 
for gettina loan, the representative of the bank hal stated :-

"I can say by experience, general1y. I wiH not be able to give tbe exact 
time. May be two or three times he has to come." 

6.59 In order to ensure the end-use of the loans, disbursements are 
made to tbe suppliers of materials, machinery or the goods as the case may be. 
However. on the Bank being completely satisfied about the need for each dis-
bursement tbe same is done to the borrower himself. Bank doel Dot disburse 
loans to the middlemen or representatives of the borrowers. 

6.60 Tbe Committee note that the Union Bank hal ".ed .... dlaa iDlltJ1It-
tioDi to all its branches/offices that loan appUcatto_ below Rs. 100001 .... aId be 
disposed of within two weeks and those for Rs.lOOOO/·and above within reasonable 
time but not exceedlnK two months after receipt of,ropOla" The Committee rearel 
to note tbat In spite of these InstructioDs complal.. are some-times received 
regarding delay in sanctioolDI of loans. The Committee recom81eDCI tbat wbeaever 
cues of delay In sanctlODIDI of loaDS by bralldles come to tbe nodee ofbaak a ..... 
,rldes,lmm.t, acflo., ~d " ~k, ...... pe .............. .,., f-. • delsy. 
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6.61. The Committee bue been lafol'Dled fbat tile Retlister of loan appli-
cations malntaloed by the braoches shows wl!ether tbe appllcaot belool to Schedu-
led Cute/Schedoled Tribe category. Tbe Committee desire dlat laformatloa IhoaJd 
be eomplled every six months lodicatinl tbe total oomber of loan applicatioDi 
received from Scheduled Caste/Scbedulecl Tribes aDd tbe a .. ber of applcadeis 
rejected ID eacb zooe. The Committee feel that the Head 08lce caa DIODI-
tor the flow of credit to weaker sectioos more eireetl,eJy If sucb buk da .. 
Is a .. U,ble to them. 

6.61 ODe of the maiD reuoos for rejection of loan applicatioDs Is stated to 
be that tbe borrower Is blsleeDy fDelfllltlt. The C ..... ttee polated oat durin, 
oral evldeoce tbat this reUOD is absolutely vague aDd It sbould .. apeoJ8c. lilt rep-
reseatative of tbe UnloD Bank of India had stated ID reply that be woald look 
Into the matter. The Committee recommend that lastead of tellIllI an appDcaat 
tbat be Is loeliglble for the loaD, he abould be ioformed of tbe reasou of his loellp-
blllty io wrltlog. 

E. Reco,ery 0/ Dws 

6.63 According to information furnished to the Committee, the percen-
tage ofrecovery to demand under DRI Scheme for year ended JUDC, 1982 for 

'Scheduled Caste/Scheduled Tribe borrowers works out to 41.62% as apiost 
42.82% under total DR! credit as in March, 1982. However, uodet the present 
maoagement information system in the case of priority sector advanccs, the 
precentage of recovery is not available separately for advancea.rantcd to 
Scheduled Caste/Scheduled Tribe. However, perccntage of recovery to demand 
for total priority sector a. at JUnc, 1982 works out to 50.28%. Some of the 
difficulties faced by the bank in recovery of dues are as under : 

0) Funds are not utilised for the purpolCs for which they are given 

(ii) Activity' Bot becoming viable for reasonl beyond thc borrowen 
control; 

(Hi) IDcome generated out of productive activities is used for other par-
poses ratber thanrepayiD. the loan. 

(iv) In .ome cases wilful default by the borrower •• 

(v) Sometimes borrowers take it for granted that the loans are a form 
of .ubsidy from the Government and the same need not be repaid. 

(vi) Lack of support from OovemmeDt MacbiuryfI)evelopment Corpora. 
tions. 

(vii) Lack of infrutructural facilities in rural area (MaiDly improper 
roads) 

(viii) The amount of overdues in tome of the acceunta i. mea,rc aDd 
coercive/legal action for recovery proWl costly. 
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6.64 Data regarding overdues under total priority sectors advances for 
last 3 years are as under : 

June'SO 

Total Priority Sectors Advances 24726.53 
% of overdues 23 5i 

. (Rs. in lacs) 
JUM'81 

31420.33 
22.59 

June'82 

36222.31 
20.81 

In S.S.I sector overdue loan. are proportionately higher followed by 
Education and Housing Schemes. 

6.65 It has been stated that the bank takes the foUowins step. for reco-
very of overdue loans : 

-(i) Bank believes in the concept that "Pro-disburaement Study leads half 
way to .ucces.... Hence, the field official. are closely followinl up 
end use of loan. which ensures increase in income; 

(ii) Frequent personal follow up with the borrower. and conducting 
periodical recovery drives ; 

(iii) making tie-up arrangement. wherever po.sible with the marketing 
agencies to ensure better price for the product as well as remittance 
of loans in.talment directly to the Bank; 

(iv) granting exten.ion of repayment period/rescheduling of repayment 
period/lrant of additional loan in cases where the activity fail' to 
Jenerate adequate income due to the natural calami tie. like drought, 
flood, cyclone etc. 

(v) Identifying the critical branches with high overdues and conccntrat· 
inS on them ; 

(vi) lauehing other nur.ing programme. to make the programme 
viable; 

(vii) restricting the legal action to very serious case. where the borrower 
is found to be wilful defaulter or the borrowers mi.guides other not 
to repay Bank's loan including hi. own loan ; 

(viti) No penal intere.t is charged on overdue loans under DRI Scheme. 
It is pertinent to note here that in case the horrower suffers los8 for 
the reasons beyond hi. control, the Bank has taken action in filing 
claim. with DICOS and then the Balance amount is written oft'. 

6.66 It has further been stated that there i. considerable scope for imp-
roving the recovcry performance, if State Oovernments/SC/ST Development 
Corporations extend more co-operation. 

Some of the methods suggested to tackle the problems of over dues are: 
(i) Allured mUketing facilitie. should be organised by the agencies and 

marketing should be linked with repayment; 
(ii) Beneficiaries .hould be Jiven proper trainin, in the activities to be 

undertaken by them ; , 



11 

(iii) Constant Joint follow-up action by agencies involved should be carried 
out; 

(iv) Close co-ordination should be maintained amon, the different aFnca 
in order to closely monitor the schemes and sort out field problem •• 

. 6.67 .T~e Committee have further been informed that any expenditure 
mcurred With regard to recovery of overdue loans is charged to the borrower. 

6.68 The following are the circumstances under which loans are treated as 
irrecoverable :-

(i) where the borrower is dead ; 

(li) where the borrower is not traceable and no repayment i. forthcomina; 
(iii) accounts in which documents have bec:ome time-barred by limitation 

and unenforceable; 

(iv) In easel wbere suits have been filed and where there i. no tangible 
security to execute the decrees; 

(v) In other special circumstances like disabiUty of tbe borrower due to 
illness etc., Loans are considered IS bad and doubtful of recovery. 

6.69 It may be observed from the above that all-out efforts are made to 
recover the loans. It is only when all avenues of recovery have been exhausted, 
claims are filed witb the DICGS, 

In reply to a question regarding the amount of loans written off as bad 
debts in each of the last three years so far as SC/ST borrowers are coocemed, 
it has been stated that according to the forms of Balance .beet and ProSt aDd 
Loss Account prescribed under the Banking Regulation Act 1949, Banb are 
given statutory protection from disclosing the quantam or particulan of bad 
and doubtful debts for which provilion has been made to the satWactiOD of 
their auditors. In view of this, information regarding loans written off cannot 
be diVUlged. In any case separate data regarding loans written off in respect of 
Scheduled Caste! Scheduled Tribe borrowen i. not available with the bank. 

6.70 In reply to a question whether in certain cases beaeftciaries are 
unable to repay bank loans because the projects for which loans are sanctioned 
fail due to lack of infrastructural facilities, it bas been .tated in a note furnished 
to the committee that according to our current Management InformatiOD 
Syltem the required particulars in this reprd are nor available. In ,CDeral, 
schemes under agricultural and amed activities, self-employed professionals 
rural and cottage indu!tries are the ones wbicb bave failed resulting in Don-
recovery of loans. The schemes have failed due to non-availability of inrrastru-
crural facilities, like marketing faclities, raw material, laclc of power, etc. Some 
of the schemes are sponsored by State agencies and otbers by DeveloplDCDt 
Agencies. The Schemes sponsored by SC/ST Development Corporati~. ~ 
under implementation and recovery is yet to be atudied. IDfrutructural facilit~ 
f~r these schemes are to be provided by tbe State Governments aDd qencaes 
like Development Corporations. 
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6.71 WaiV'er of th~ part of the loao amouDt, mostly interest portion, is 

being done in many cases where failures have been due to reasons beyond 
the control of beneficiaries/borrowers. The Bank also adopts Dursing pro-
grammes tailored to meet the situation. In this pro gramme, re-scheduling of 
repayment, interest concessions, etc. are considered. As the Bank follows sche-
matic approach, even then faced with situation of "failure". attempt i, made 
to convert such "failure" into ·'SllCCOSS" by prasmatic and sympathetic 
approach. 

6.72 The Committee flod that tbe percentage of recovery to de.antl ailder 
total DRI credit I. 42.62% a. In March, 1'82 whereas It Is 41.62% for Scheduled 
CUtes/Seheduied TrlbeII .. In Jne, 1981. The Committee Dote with satlsfactioD 
that the perceotage of recovery from Scheduled Caste/Scheduled Tribe borrowers 
II almost the same a. the overall recovery in respect of total DRI Credit. 

6.73 TIle Comalttee have _0 IId'ermlCl that there is COIISldenbie scope 
for Improving the recovery performance If State Go"l1IIIleats/Scbedaied Caste/ 
Scheduled Tribe Develomeot Corporadon extend more cooperation to the bank 
In reco,cry. To adlIeve tbla, tbe CoJlUlllttee recomqseaded that the But personnel 
Ihould ha,e close liaison with Scheduled Cute/Scheduled Tribe DevelopmeDt 
Corporations .na .arlo. departmeatw of State Go1'ernmentl ia Identiflcation of 
lIeIeflclarles, selection of scbemts for tbem ... recovery of overdoes. 

6.74 The Committee aeed hardly str .. that greater attention should be 
paid by tbe baok aad other deyelopmeatal -ceuctea coacernecI In tile .lectioD 
01' Yiable scIlemes for wbkilioa. are II,ea. This wUI automatically redllce the 
.aces of loans beIq coa,en.ct lato bad debtl. 



CHAPTER VII 

PRIORITY SECTOR LENDING 

A. Share of Scheduled Castes/Scheduled TrIMs ill Priority 
Sector A.dllQltce, 

7.1 The Committee have been informed that Reserve Bank of India 
arising out or recommendations of the Working Group (Ghosh Committee) 
has made certain modifications with regard to the following under the Priority 
Stelor A4vanccs :-

(I) Credit levels to be achieved. 
(ii) Definition of various ClteBories in Priority Sectors. 

(iii) Deftnition of weaker scctl08s under Priority Secton. 

7.2 With a view to ensuring that the thrust of the priority sector is towards 
financing the smaller borrowers, certain modifications have been made in the 
definitions of Bome of the components of the priority sector viz., retail trade, 
smaU buliness aDd prof_iooal and self.employed penoa •• 

7.3 In rec08nition of the need for increasing by financing agricultural 
operations, as against tbe existing lub·tarset of 16% for both direct aDd 
indirect finance for agricultu~al and .uied a~tiv.itios. banks should cnsure lbat 
direct finance extended to agriculture (including allied activities) abould reach 
a level of atleast 15% of the total credit by March 1985 and at least 16% of the 
total crtdit by March 1987. 

7.4 Regarding weaker sections under Priority Sector die repre.ont4tivo 
of tbe Ministry of Finance stated during evidence that previously credit for 
agricultu~ and allied ac~ivitict ...,to RI. 10000/-. for small and lADdie .. 
labourers and for:: S81 sector Unit upto Rs. 2S,OOO/-came Within weaker 
leCtions. Ghosh Committee was appointed in 1982. According to its recolDCln-
dations, de8nition of weabr section was cbanged. 

7.S Under the revised defiDitioo of wC4kcr *~ioDl, they now comprile of· 
the following 5 categories :-

(i) Small and Marginal farmers with land holdings of 5 acres and leu, 
landless Labourers. teDant farmers and .hare croppers. 

(ji) Artisalls. Village 4Dd Cottage Indu.trie,. 
(iii) Beneficiaries under Integrated Rural Developmeat ProaralllJU 

(IRDP). 
(iv) Beneficiaries beloaaiag to ScbedllJed Castes/Scheduled Tribes. 
(,) BeIIe&iarios coverd uneler Differential Rate of Interelt (ORf) Sch;me. 

73 



74 

7.6 Tbe advances to tbe weaker sections should reacb a·level of 25% 
of priority sector advances or 10% of total bank credit by the end of Marcb 
1985, Consequently, the existing sub-targets for weaker sections in agriculture 
and SSI will no longer be applicable. No separate norms bave been prescribed 
by Governmentl Reserve Bank of India regarding sbare to Scbeduled Castel 
Scbeduled Tribe in tbe total priority sector advances. However in case of DR! 

.lendinss, tbe share of Scbeduled Caste/Scbeduled Tribe should be 40%. 

7.7 Under tbe above norms, as at the end of December, 1982 bank bas 
extended finance to the extent of 18.55% of weaker sectionll under Priority 
Sector Advances. 

7.8 During evidence tbe representative of tbe Union Bank of India hall 
Itated tbat tbe sbare of Scbeduled Castes and Scbeduled Tribes for June 1983 
is 4.87%. 

7.9 The progres. of Priority Sector Advances by Union Bank of India 
'liN' 'lis share of advances to Scbeduled Caste/Scbeduled Tribe is furnisbed 
below:-

(Rs. in lacs) 

SI. Particulars December 1980 December 1981 December 1982 
No. No. of Amount No. of Amount No. of Amount 

Ales. Ales. Ales. 

(i) Total priority 43488527912.19 484421 38313.39 537887 42096.30 
Sector Advances 

(U) Advances to 62242 779.80 79817 1060.46 100120 1663.19 
SC/ST 

(iii) Share of SC/ST 
to total priority 
sector (%) 14.51 2.79 16.48 3.00 18.61 3,95 

7.10 As regards the targets fixed by Union Bank of India for advances to 
weaker .ection upto March, 1985, the Committee have been informed that in 
ita recently concluded Top Manaaement Conference for finalisins the frame· 
work of the Bank's Corporate Plan for 1984-85 tbe Bank has fixed a taraet of 
Rs. 160 crores for December. 1984 and Rs. 165 crores for March. 1985 under the 
Weaken Sections Credit portfolio. lhis will ensure that the Bank will Dot only 
achieve. but in fact exceed the stipUlation set in this regard. i.e. achievinl a ahare 
of Weaker Sections Credit in priority sectors at 25% and in total advances at 
10%(by March, ~98S. 

In order to ensure the acb ievement of weaker sections credit reprd. the 
Bank in its Corporate Plan has allo set IOparate targets for advances under 
I.R.D.P .• credit to Scheduled Castel Scheduled Tribe, credit under 2o-Point 
Programme, whose beneficiaries mainly come under weaker sections. 
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For the year 1984. we have planned for a.Jbare of 13% in the total credit 
expansion for the beneficiaries belonging to Scheduled CaltOl/Scboduled Tribel, 
which will enable the Banle to improve its sbare of .credit to Scbeduled CuteJ 
Scbedilled Tribe in total advances from 2.0%.a ead-Deoember 1983 to 3.3% .. 
of end December 1984. 

7.11 As regards distributioJ1 of credit, the representative of the banle has 
atated during evidence as upder :-

"First we see the district in which we havo coverage and in which we have 
zonal and regional offices. At tbe grass root we have Brancb 
Managers to bave dialogue. They malee grass root planning-wbat i. 
the area covered and how much new credit we will give. Then wo 
discuss at the zonal office. Total Plan is prepared. We break it up 
quarterly-March·June-September and December. R.eview i. latio, 
place. This is lQonitored by tho Committee of Direc:totl which i* 
responsible for monitoring 20 Point-Pro,r1mme-Priorlty Sector ad 
weaker section of society. Distribution is aocordID, to the availability 
of resources absorption." 

7.12 It has been stat,d that data on total credit disbursed by the Bant to 
Scheduled Caste/Scheduled Tribe duriol the fint tbree years of tbe SiMh Plan. 
year-wise and atate-wise is not available as per the current maoaaeJDent informa' 
tion Iystem. However, the outstandin, advances u at tbe end of Marcb 1981. 
1982 and 1983 under Priorit)' Sector ar~ furnished as in Appendix-XIII. 

7.13 A statement sbowing Public Sector Banb Advancc. to Priority 
Sectors and the share of Scheduled Caatcl/Scheduled Tribe-Sank-wise as oa Iu& 
Friday of June. 1982 i. ,iven in Appendix XJV. 

7.14 The Committee pointed out durin, e'fidence that accordin, to the 
statemont of priority sector advances to Scbeduled Castes and Scheduled Tribes. 
in Meghalaya wbich i. priacipally a tribal State, credit amoaotin, to 
RI. 93000 had been given to only 17 borrowen whicb .... ~ry smaU 
number. 

The representative of the Union Baak of India bal replied as uader :-

COla Megbalaya we bave only two brIOChes and our advanOll optO Decem· 
ber 1982 in the priority IOQon were as. 16.24Iakba. 
Agriculture 
Small Scale Indultry 
Other priority sectors 

TotaL 

0.3 Iatbl 
1.16 Jakha 

14.78lakhl 
16.241a1W. 

7.15 In reply to a furtber question. the reprelCDtalive of the UDioD Bant 
of India bas Itated tbat total credit outstaadin, wa. R... 29.10 lakhs out of 
which lb. 0.37 latbs were uode'r DIU Scbcme. He furtber aid Gat t~ will try 
to improve their perl'orma.ace. 



76 

7.16 The Committee pointed out that it had been seen that the amount of 
loans given under IRDP Scheme or Antodaya Scheme being limited, they did 
Dot meet the requirement because of escalation in prices and as a result they 
got converted as consumption loans. The representative of the bank replied as 
u~u:- . 

"I am unable to furnish consumption loan figures. :Sut I can s~y that the 
amounts for IRDP are adequate and th.e are constantly reviewed 
by us. Our performance in IRDP in various districls has been excel· 
lent ...... " 

7.17 In reply to a question, the representative of the Reserve Bank of 
India stated that they had asked tbe Department of Statistics to conduct a 
survey and they were taking up the survey in January, 1984 on all India basis 
to find out bow far the IRDP has helped in the creation of assets and to 
what extent the asseta were generating income to the advantaae of the benefici· 
aries as also for repayment of the loans. 

7.J 8 The representative of the Union Bank of India stated as under in 
this regard : 

"We made study of the proper utilisation of loans in various lead dis-
tricts and found more than 90% utilisatioD-Ernakulam, Azamgarh. 
Ghazipur and Jonepur etc. We have interviewed 300-600 borrowers 
in dift'erent lead districts before arriving at the above conclusion." 

7.19 In reply to a question that no information had been given about 
the disbursements made to Scheduled Castes/Scheduled Tribes, the representa· 
tive of the Reserve Bank of India has stated as follows :-

"Hitherto, upto June, 1983. we have not asked the banks to give us 
flgu'res about disbursement; because it is a tremendous task. But 
rrom December, 1983 onwards the banks will be able to give us the 
disbursement figures." 

7.20 The representative of the Ministry of Finance stated as follows in 
this regard :~ , 

.. The point to understand is that the present system of collecting infor· 
matlon at headquarters and reporting to Reserve Bank and the 
Banking Division i; as follows :-

We collect the number of borrowers and we collect the outstanding. 
That is the practice being followed now. Based on that system, it 
appears to me that disbunal data collection methods could also be 
adopted. The system of cbllecting the information has now been 
modified." 

7.21 In regard to identification of beneficiaries by tbe baulr, the reprelnta-
live of tbe Union Bank of ladi. baa stated that they identified certain people. 
Sometimes they had joint selection. Then they processed the applications and 
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held a meeting where diltrict authorities also participated. They had started 
the system of recovery with the Government autboritiel. That way there wu 
coordination between the bank: and the Government authority in each district 
and it was ~orking well. 

7.22 It has been further been stated that major portion of the loans to 
Scheduled Caste/Scheduled 'Tribe falls under the DRI Scheme. Under DR! 
Scheme loans is granted upto Rs.6500/-at a concessional rate of 4%. t.e. term 
loan of Rs. 5000/- for acquiring fixed assets. such as tools and implements 
etc. and Rs. 15001- for working capital. The term loan is repayable over a 
period of 5 years including a moratorium period not exceeding 2 years. Under 
Education Loans, in exceptional casesparticularJy for indigent students of 
merit, higber amount is also considered. When composite loan is sanctioned 
to the small scale industry and village artisans etc. in the decentratised sector 
under DRI Scheme, a total loan of Rs. 6500/- is sanctioned witbout dis-
tinguishing working capital and term loan. 

Housing Loan : 

7.23 In case of housing advance, loans upto Rs. 5000/- (maximum) are 
granted at cODcessional rate of interest at 4%, per annum. repayable within a 
maximum period of 10 years. The housing loan is either granted directly or 
through Government agencies. 

7.24 Excepting the above two categories of loans (DRI & Houlinle) in 
other eases loans are sanctioned to Scheduled Caste/Scbeduled Tribe on actual 
requirements and repayin. capacity of the borrowers. 

7.25 When asked during evidence whether they gave loaDS for purch .. 
of land the representative of the Bank stated there was no suth scheme. The 
representative of the bank further stated tbat they would examine the proposal 
if sucb a recommendation was made by the Committee. 

7.26 Number of Scheduled Castel Scheduled Tribe beneficiaries as at 
December, 1982 is as under :-

Total No. of SC/ST beneficiaricJ in : 
Prionty Sector Advances 
Of which 
SC/ST beneficiaries under DRf 

Scheme 

100120 

55800 

7.27 The Bank's activity for financing Scbeduled Caste/Scheduled Tribe 
borrowers is not confined to only those borrower. who come to the Bank. The 
Bank itself takes the intiative in bringing the Scbeduled Cute/Scheduled Tribe 
customers into banking fold. In this connection, the Bank has adopCed a ItrateIY 
styled as "Meeting People Concept" in which village meetinp are arranged by the 
Bank staff on a pre-cietermined date Ind place, convenient to tbe local people. 
In these meeting. plethora of questions are put by tbe borrowers in coDDection 
with their farm problems. The tecbnical staff of AJfic:ultural Univeraitiea/StaCo 
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Government anlwer all tho questions on the spot. This has given the bank a 
ve.., ellOeuraling mult in increasing their assistance to this vital sector and in 
wiaolns their confidenoc. This baa been the basic approach of the baak io 
ptting this category of borrowers into the banking Fold. 

7.28 Tho followiD~ basic pasameters have been identified by the bank for 
fonDiliatin, schemes or for extendin, assistance for the bcmefits of Scheduled 
Cuw/Sclledaled Tr~ : 

(i) There are variations in the social, economic and cultural millieu among 
the cfdl'erent Scheduled Castes/Scheduled Tribes. 

(ii) Soheda1ed Tribe populatiOd is concentrated a parts of certain State8 
aad dilptl'lCd in ethers. 

(iii) Primitive tribal communities live in scclued regions. 

(Iv) The greatest asset of this segment of population ia family'labour which 
is available abundantly. 

(v) Consumption Loan should form a part of a loan for economic 
activity. 

(vi) lew! of peroeptiOll for now activity case compared favourably with 
that of b->trowers. 

(vii) Credit baa to be tailor-mado aad intell'ated ODe. 

7.29 ne Committee DOte that weaker sections UDder the priority aector DOW 
comprl .. of 5 catel0rles, .. mely. (I) Sm.1l and M.rglnal Fannon with land 
~ of 5 acr ... lea. I ....... laIMMIren. teaDt f.r ... aad .are croppe" ; 
(D) ~ VIII ... aad Cettale IlIIIuItrIea; (UI) beoeldarl .. aader IRDP (ly) 
be......... ad... D&I Scbe_; ud (v> beae8darles beioaalDl to Sebedal. 
Castes.ad ScheeIaied Tribes. The tarpt hed for "VIUICeS to weaker sectlo .. II 
25% of total priority lector advances or 10% of total bank credit by the eDd of 
MUcb,IMS. the CollllDlttee ream to DOte tlnat DO ..;,.r.te DO ..... baYe beeD 
prescrlbed by GoverameDt/Reserve Bank of India reganlla, share of Scbedule&l 
C.stes/Scheduled Tribes la the total priority sector .dv.aces. 1be Committee 
recommead that as ia the cue of DRI selleme uDeler wbleb • mlalmum of 40% of 
the total DRI credit ., to be leut to persODI beloUlID, to Scheduled Caste/Scbeduled 
Tribe, certala mlalmum perceDtap of the priority sector leDellaa slaoald be 
earmarked for Scbedaled CutesjScbedaied Tribes. 

7.30 As at the ead of December, 1982 the bank.... exteDtted credit to the 
exts of 18.5S% to weaker -=tloDl aDder ,rlorkJ sedor "vaacea. The abare of 
Sdledaled euaea/Sc:bedlllecl Tribes ill thla credit Is oaly 3.95% . 

. TIle C&8IIIIIltee .... cIIIIt~ to pelat OIIt tbet ScIIedaJed Cutes/~ 
TrIIIes who ..eihM aore tbulll% of tIte cout.,'. populatloa ac:ceaat fer • 
.. cape 3.95% or tM .... pI'IorttJ ... IndlDI'" Valoa But of ...... TIle 
C~ rtICOIDI1IIIMI .... t tile ....... take _mediate DeC lIAr} ... ... 

~ III Doe ................... 1111111& to Scbed ..... C--/SeMd1lled Til be 
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10 that thy lOt a IUbitattial portloD of aM eredJt earmarkel for w"" eeedoM 
Dder priority leCtor. 

/J. EtluttltlOltlll LoIIn6 

7.31 The Committee ha.e been iaformed that UDder the reviled educa-
tionalloans scheme, the Banlc considers fioancing to deserviDgstudOllts in punwt 
of hisbee studies in India or abroad for diploma graduato/pott-JMdua&e and 
doctoral courses. 

7.32 Salient fcahuel of the Scheme aro u under: 

A. For Stutkllt, for Hlg~~r Studk, 111 1",", : 

I. Eligibility: 

Students over tho ago of 16 who have secured not leas tlla:a 6G% marb 
and whole parents do not have the necessary means to finaoce tbe educatiOD of 
their children/ward. 

II.~: 
• To cover tbe costs of fees (tuition feea, examination fccs and hoatel fees. 

If any) equipmtnta. boob, ate. Cor 8Ily typo of diploma, araduatclpott-paduato 
&ad dootoral COVIeS. 

In. Exl~lIt: 

UpfO R .. l2,.GOOf. ~ CMet .. entire period of coune Jadi.. to deINC' 
I*'-"ad ...... degreefdiptoma. 

IV. Co. flo! ., : 

(i) The student should have secured atlcast 60% marks in the examination 
immediately preceding and qualifying him/her for any of tI* emu. 
for whicb financial assistance is soupt fOr. 

6., The MO'DtIdy aroniacome tJI die· pI~Dt/pm'd'tn ftmtt .u the sources 
shUll dot excctJd RI. 2~OOO/- (tt1idleD~ comiDg from ~ ralDRy wbOle 
torat alillval ramify iilccmre ckIa DOt exceed Ra~ 6,ooe,. are termed .. 
iDtliJtDt 1t1ldeata~. 

(iii) Application should be·made on tbe prescribed form. accompanied by a 
certifica~ (rom t1ie coDe .. lilltitute or Univenity, u the ca .. may be 
COI1ft'rmbig-

(a> tbe studentahip of the .tadent to be financed by tbe Bank : 
(b) the coune to be studied and ita duration: 

6f;-) the totaI.,ptemlmato _I amoaat ~ fer ...... ~ &Dd 
equipmeDta. 
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(iv) Tb~ total quantum of finance sanctioned for the entire course will be 
disbursed in instalment~ equal to the number of terms in the course 
and depending on the amount required for each term. Satisfactory 
performance will be a pre-requisite for availability of finance for the 
subsequent years. Documentary proof for satisfactory performance 
should be produced by the student from tbe head of the Jnstitutio~. 

(v) Rate of Interest: 

-For indigent students (family income 
upto & inclusive of Rs. 6,000,- per 
annum. 

-Others (family income over Rs. 
6,000/- per annum but below Rs. 
24,000/- p.a. 

Bank Rate or 10% p. a. 
whichever is bigher. 

15% p.a. 

(vi) The loan should be repaid in 36 equal montbly instalments commen' 
cing from one year after the completion of tbe course or on tbe student 
securing employment or from 6 months after starting a professionl 
business, whlche~er is earlier. 

(vii) An Insurance policy for the full amount of loan on tbe life of the 
student must be assigned in favour of the Bank. In order to lessen the 
COlt of premium, a Convertible whole Life Assurance Policy (with 
conversion into an Endowment Assurance Policy after 5 years) would 
f)e acceptable. (The rate of premium on such policies for the first 5 
years i. low and is graduated thereafter). However, in cases, where the 
guardians cannot bear premium burden, enhanced loan may be given 
to cover the amount of premium during the period of education. 

V. Security: 

(i) Demand Promissory Note for the amount of the loan to be executed by 
the parents/guardian of the student. On the student attaining age of 
majority, the student will also join the parent/guardian as Joint 
borrower. The demand Promissory Note has to be obtained every 
time the instalment of the advance is made and for the actual amount 
of advance. . 

(Ii) Assignment of a life policy for tbe full amount of the total loan on the 
life of the student. (The amount of policy and not the surrender value 
to cover the loan amount). 

(iii) A guarantee of a respectable person considered good for similar 
Commitments. 

" (iv) In addition, wherever possible, parent of the borrower should be 
persuaded to OpeD a Cumulative Deposit Account. 
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VI; Special Instructions: 
111 

(i) The branch should obtain an application form duly filled from the 
parent/guardian of the student on the. form for EDUCATIONAL 
LOANS (in the existing form-only) .. 

(ii) The application Ihould be accompanied by • certificate from the 
college/institute/university authorities as specified in Condition IV (iii). 

(iii) The tuition fees as far as possible should be paid dircct,y to the 
College/Institution authorities. 

(iv) The Branch Managers should keep a close liaison with the aurhoriti" 
of educational institutions, parent/I!'uardian of the Itudent to enlure 
proper utilisation of tbe facilities under the scbeme. 

B. For Students/or Higher Studi~s Abroad 

I. Eligibilit)': 

Students over the age of 18, with a high academic record, whose parenti' 
guardians do not have the necessary meaDS to finance higher education of their 
children/ ward. 

II. Purpose: 

(i) To cover cost of one-way air passage to the country where education 
i. proposed to be taken. 

(ii) To cover cost of remitting· foreian excb.Dle to be rt1eued by the 
Reserve Bank of India for tuition fees, boob and mainltDance of tbe 
student studying an approved post-graduate course in engineerina. 
medicine and technclogyand full-time management coune in MBA/ 
MMS at recognised university abroad. The course should lead to a 
master's degree or a post-graduate diploma. 

III. Extent: 

(it In case of II (i) above, to cover one-way air Care upto. 7S% of COlt, 
by 'economy' or any other lower clasl, by any airline. 

(ii) In case of II (ii) abovo, upto a maximum limit of RI. 30,000/- to 
cover tbe entire period of cout,e.ading to a Masfer's de,... or a 
post-graduate diploma. 

IV. Conditions: 

(i) The student should have secured a minimum of 60% markl in the 
relevant degree examinatiOn in India. • 

(ij) He/Sbe should have obtained admission to an approved coufle AI 
enumerated in II (ii) above. 

(iii) Reserve Bank of India's perrrission for rekale of roreian elIch.DIC COJ 
stud) abroad sbould be obtained. 
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(iv) The gross monthly income of parent/guardian from all the sources 
should not exceed Rs. 3,000/- (Students coming from a family whose 
total aODual family income does not exceed Ill. 6,000/- are termed as 
indiS8Dt students). 

(v) Application should be made in the prescribed form alongwith a 
certified copy of the letter of admission from the foreign University, 
Documentary proof of having obtained 60% of marks in Bachelor's/ 
Master's degree of the In4ian University &. Exchanp Control permit 
for release of foregin exchange should be obt.iDed. 

,M) T~ amoun~ for air passaae will be paid directly t9 the airlines the 
stude~t pr,oposes to travel by. The total quantum of finance sanctioned 
for the entire course will be disbursed in iOltalm.entl corresponding 
with the release of foreign exchange under tbe Reserve "Bank's permit. 
The remittance of exchanao will be directty made by the Bank through 
itl correspondent abroad. 

(vii) Wllere the course extends over a year, satisfactory performance will 
be pre-requisite for avilability of finance for the subsequent year. For 
this purpose, the student should send from abroad documentary proof 
of his satisfactory performance and a certificate rrom the college! 
institute/university authorities confirming his studentship. 

(viii) Rate ef Interest: 

- For indigent student 15% p.a. 
(family iacomc upto & inele.ive 
of Rs. 6,000/- p.a.) 

Others (ramity income over 17.50% 
lb. 6,000/- but below Rs. 36,000--
per anoum). 

V. Special Instructionl : 

(i) The Branch Managor should obtain as application form ill duplicate 
from t. ".rent/guardian of the atu4eat OIl the preecribod form for 
educational loans. 

(il) Tile branches should __ nd ODe copy of the application form duly 
completed alongwith the required documents set-oat fa IV (v) above 
to the Regional Office for sanction: the Educational loans for studeDt 
ship abroad will not come under the loan sanctioning powers granted 
tea Branell Man_aer' aDd wiU _ve to be aanotioaed at the Regional 
Office ooly. 

'.33 Tbe terms and condition reprdio& security are tbe same as in the 
cue of loans for higher studies in India. 

7.34. It bas been atated tbat the amollDu advaac:ed UDder EducatioD&l 
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Lo~n Scheme to Scheduled <!aste/Scheduled Tribe aDd the number ofborrowers 
dunng each of the last 3 years arc as under ; . 

Total lendinas 
under Education 
Of which lcnt to 
SC/ST 
Borrowers 

(Rs. in lacs) 
, 

March 198/ March 1982 March 1983 
A/c. Amt. Ales. Amount Alcl. Amount 
482 19.47 620 23.97 569 27.19 

41 0.76 94 1.38 29 0.74 
.... _-_ .. _----_._--

7.35 About a year ago, it was observed that the scheme has Dot been 
picking up to the desired level. On noticin, sucb trends tbe ban1c has effected 
certain refinements in the scheme, in consultatioD with the field level executlvel. 
Certain modifications suggested therein require tbe approval of tbe RBI and 
the matter is under their consideration. 

7.36 In reply to a question whether higb rate of interest (10% for Itu-
dents/family income upto Rs. 6000/- and 15% for income over Rs. 6000/- but 
below Rs. 24000/- is an inhibiting factor in making tbe scbeme popular, it has 
been stated in a note furnished to tbe Committee that interest ratel arc as pre-
scribed by tbe Reserve Bank of India. However, in terms of guidelines recejv-
ed from the Ministry, the Bank has advised its field functionaries to consider 
loans under RRI Scheme to indigent students to the extent of RI.6, 500/-at 
an interest rate of 4% p.m. 

7.37 The Committee IUuested during evidence that educational loan 
scheme should be prepared exclulively for Scheduled Cutes and Scheduled 
Tribes al the present Icheme did not benefit them. The representative of tbe 
bank stated thatthey would try to improve the exiltin,lCheme. Tho representa 
tive of the Ministry of Finance has stated as under in this regard ; 

"We will take it up witb the Ministry of Home Affairs and allO invite 
Ministry of Education ... " 

7.38 The Committee enquired wbether they had any scheme under wbich 
they could help their owo employees belongin, to SchedulC'd Ca.tes and Sche-
duled Tribes to improve their educational qualification by givinl them scbolar-
ship or loan. The representative of the bank stated tbat they bad no sucb 
scbeme. What tbey did was that if an employee wanted to go OD study teave. 
tbe leave wu granted. If be was .bort of fundi and wanted loans, he could 
get it at the usual rate of interest. 

7.39 The COI8IIIlttee DOte dIat total edacatloaall_ ad .... ~J U .. 
But of ladla were Ra. 27.19 laldll ID Marcia, 1983 oat of ftlcll ... aaca to 
SchedaIed Castel aad Scheduled Tribes were. -.re O.741at11 to 19 1Iorro .... 
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Tbe Committee regret to poiDt out the poor performance of Union Bank of India 
In granting educational 101D1 In general and to Scbedated Castes/Sebednled TribeS 
In partlcnlar and recommend that the Wllk should make suitable changes III tbe 
educational loans scbeme to make It more attractive. Tbe Committee feel tbat tbe 
scb~me .is load~ wltb: too many formaUties and It" really an upbiD task to get a 
loan u,.~~r the existing condltfo~~. ..: 

7.40 In para 7.38 oftheir 37th Report (1981·83) on Syndicate Bank the 
Committee bad recommended tbat Government sbould Introduce a ac:beme tot glv-
iDg Interest free educatlonalloaos to Scheduled Castes and Scheduled Tribes stu-
dents. Tbe Interest on such loans may be subsidised by Governmentaad tbe 
repayment of loan amount may commence in instalments after allowiug a mora-
torium of one year after the completion of the course tor wblcb the loan II granted. 
The Committee recommend tbat Ministry of Finance (Department of Economic 
Atrairs- Bankln. Division should take a 8nal decision In tbe matter and ensure 
that tbls Scbeme Is made applicable to all nationalised banks. for the benefit 
of Scheduled Castes and Scheduled Tribes." , 

C. Credit under New 20-Point Programme 

7.41 In a note furnished to the Committee, it has been stated that utmost 
importance has been attached by the Government of JDdja/~~serve Bank of 
India on implementation of New 20-Point Programme and Banks have been call~ 
ed upon to be the pace-setters of the development. ]2 points out of 20 points 
(viz: Point Nos. 1,2,3,4,6,7,9,10,11,12.17 & 18 have direct relevance, to Bank 
finance, Ust of Points given in Appendix-XV). . Considering tbe importanco 
of the programme and the magnitUde of the task involved, branches of Union 
Hank of India implement the programme in right earnest invoking active parti-
cipation from other Agencies. The core objective of the programme is to givo-
a (lreater thrust in improving the standards of living of rural poor and other 
weaker sections of the 60ciety and to createtbe n~ce~sary infc..Istfuctule and 
other facilities 'vital for the purpose .. Keeping the core ~bjective in mind, 
Hranc\l Managers have "refin~d" their role not only by providing timely and 
ad~quate. cred!t but also by integrat~d assj~t,.,.ce, for successful imp1cm(;ntatioD 
of the ventures/enterprisl:s of such weaker sections. The Bank has provicl~d key: 
indicators for the' guidance of the branches. All the beneficiaries under the 
new 20·Point programme are intended to belong to "weaker sections" in"prio-
rity sectors. While financing, the branches are giving over-riding priorit~ to 
the really needy benefioiaries whose annual income is less than Rs. 1,500)-. Some 
of the important operational guidelines for iinplementati'on a.t the field level are, 
as under:-

<a) Bailie unit for all round development should be an "individual hOU!Je-
hold" as against the hitherto followed practice d 'area development'. 

(2) Implementation of any measure should result in improvement' in 
the "quality of life" of intended beneficiaries. . " " 

(3) To bring about ove:oall development of the rural household by develo-
pin~ cluster of .villages ~n 'project basis so as to i~pro,ve ,tll~ qUal~»' 
or hfe of the VIlla gen. . 
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":42 'In order to achieve the 'afor~said following action orientCds\eps 
are taken by the brancheS/Offices : ' 

, !ei> :keeping a~rea~tordeveIOP'rne~tafoutJays by Government et~. 
(ji) Conducting indepth., household survey especially to take stock of 

human resources/skills etc . 

. cht> Est!rriation of tile extent and types of v1rj~iis n'a;tucal'reSources and 
ne~ds'onhe area . .. 

(iv) Development of suitable schemes considering the availability of 
. natural resources. 

) (V) 'Scbemesdeveloped to take into aCcount the su'~tar8etsidentified 
by the Government. 

Ie ~l) Pull invo1v~mebt 'J)r loc&:I 'people. 

(~ii) Co.ordlnation/li&isoD w'ith the de~elopmental aaencica. 
(viii) To carry out impact studies on the quality of life of the beneficia. 

ries from time to time. 

7,43 It has been stated that in view dr 'the k6eWed lllrust towards 
~pJ~~e~ti9n, 9r~llew 2(),Po,intp,ras,rompJe dJJJ,"iD.I ,per!or~~ budaeting 
exercises done ailnually. zone-wise targets under 2o.,oin~Ptolrarnme are fixed 
for each zone and these are thereafter allocated to Regional/Branches. Regio. 
nal/Zonal Offices of the Bank constanfly monitor performance of the branches 
under the Ne'w 20·Point Programme. 

7.44 Monitoring coven the following areas: 

(0 Coftipliance with tarsets/sub-tartets. 
( I:', i ~ , . • • " .. )! '," ' ' 
(ii) No. of additIonal beneficiarias covered. 

(iii) Extent of lending under each point. especially with reference to minor 
irrigation and land development purposes. 

(i'!') Disbursal •. 
(v) Performance under recovery and overdues. 

o (vi) Monltorlag progrcSi of schemel on tbe above paramenters. 

o 7.4S At Central Office level an Advisory Committee of Directors a. well 
.stlle Boai'd review tbeperfoimance tinder tbe New 20-Pomt Programme. 

7.46. ,:TheBaok's progress in implementation of 2()'Point ProJl"UDmc 
(old) as of December. 1982 is given in Appnrdlx. XVI. Under this programme 
3~_29,9SS borrowers have been benefited with the Bank finance of R.. J 11.02 r.; 
crores. 

7.47 Pb!"ot No. 7 of the New 2()'Polnt Programme is "Accelerated pro-
araDmteI for thedevelopmcmt of SCheduled casrea .nd SCheduled Tribes." 
under the programme, specific emphasis haa beeD given for tbe economic deve-
lopment of relatively leiS privileged daISes of society. and in particular" the 
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Scheduled Caste/Seneduled Tribes whose economic and educational interests 
have to be promoted with special care" 

7.48 Reser~e Bank of India has exhorted the banks. to implement the 
following measures to maintain continuous and improved flow of monetory 
assistance to the Scheduled Caste/Tribe borrowers:-

(I) Bank should give greater attention to the attaiment of sub-targets 
for the weaker &cetions of the society as identified in the revised 20-
Point Programme, 

(ii) Credit needs of small and marginal farmers and beneficiaries belonging 
to Scheduled Castes/Scheduled Tribes must be met on a priority 
basis. 

(iii) Bank should ensure tbat the banking infrastructure necessary for the 
successful implementation of the Integrated Rural Development 
programme (IRDP) is given overriding priority. 

(iv) Wbile increasing the flow of resources to tbe weaktr sections. banks 
should fully meet the credit requirements of Corporations connected 
with Scheduled CastesJTribes. 

(v) Women entrepreneurs within the ambit of the priority sector should 
be given special attention. 

7.4' It has been stated that majority of the eligible borrowers belonging 
to Scheduled Caste/Scheduled Tribe are illiterate persons. As such. publicity 
through brochures, other literatures etc. will not be of much U&c. The more 
desirable method would be for the field staff of the ,bank to contact such 
borrowers personally and explain to them the salient features of various schemes 
as also the advantages that will accrue. Whenever schemes are (onnulated. the 
details should be brought to the knowledge of eligible borrowers by contacting 
them personally or through the Block Development Officers/Associations/ 
Corporations established for Scheduled Castes/Tribes in each State. 

7.50 As per instructions issued by Union Bank of India, Bank staff 
mould help Scheduled Caste/Scheduled Tribe borrowers in filling up the various 
forms required by the Bank and completing other formalities so that they are 
able to get credit facility within a stipulated period. 

7.51 The Committee note that PolDt No. 7 of tbe new ZO-PolDt Proaramme 
aim. at acccleratiaa the prOlnmmes for the development of Scbedaled Castel 
and Scheduled Tribell and bank .. a developmental 1Ie&eJ bave beta called apon 
to play a liloltkant role by renderiDl aece.a.ry 8lDaaclal uaI5tance. 

7.51 The Committee DOte that a. of December, 1981, the Volon Bank of 
Jodla Suaced 319955 borrowen with lb. 111.01 c:rom IUlder the pJ'OlI8llllllC. 
The Committee rec:ommead that the Bank aboaJd abIo keep iDformatJoD reprdi81 
tbe percentale of Scheduled Caetes/Sc:be4a1ed Tribes saoDl the beae8darles and 
$be advanc:ee made to tbelll. 
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7.53 With a view to accelerate flow or' credit to Scbedaled Cutel 
Sebecluled Tribe borrowen. the Committee recommead that the baalt Iboald 8x' 
tartetl lor the bl'llDCbes 10 each ZODe 10 this retard aDd aU .. at ell'orts IboaJd be 
made to attain the targets. AI aD IDCeIldve to the Buk sta8'. due welptq. 
Ihould be gina to their perlormaac:e Ia prondlol creellt to Scheduled Cutes aDd 
Scheduled TrIbes at the tim. of evaluadoa of their work. 

D. C01l.fUmption Loans 

7.54 It has been stated that consumption loans are granted by the bank 
for meeting marginal and immediate requirements of borrowers. 

7.55 Consumption credit limit for each purpose per borrower is indicated 
below: 

Purpose 

(i) General cOQ8umption 
(ii) Medical Expenses 
(iii) Educational needs 
(iv) Marriage Ceremonies 
(v) Births, funerals, etc. 
(vi) Short term religious ceremonies 

Maximum amollnt 

Rs. 75/-
Rs. 250/-
Rs. 100/-
RI. 250'-
Rs. 75/-
Rs. 751-

The aggregate finance for two or more purposes should not exceecd Rs. 500/-
per family per· year. The repayment period for these loans is fixed accord-
iog to the repaying capacity, but not exceeding a RCriod of three yean. Generally, 
the repayments are linked with the barvesting lCUon in case of small/marginal 
farmers and in other cases, depending upon the source of income. 

7.56 In reply to a question, the Committee have been informed that the 
bank grantl consumption loans upto RI. 100/- for educational pUrpolCS as 
recommended by Shivaraman Committee. The purpose of these loans is to 
lIleet emergent consumption needs to take care of ludden demandl sucb u 
buying text books, prying schcol fees etc. AI information in respect of CODsump-
tion loans is not maintained purposewiae, it is nol possible for the bank to 
indicate separately how much of consumption Joans bas lone for educational 
purposes during the last three years. 

7.57 The representative of VBI has stated during evidence that consump-
tion Joan is not a part of the DR! loan. It is given for purposel like education, 
marriage but the total amount Ihould Dot elceed RI. 5001-. The rcprCleDtative 
or the RBI bal ltated as UDder :- . 

.. ...... Consumption finance is generally pcrmilSible in addition to other 
Joansthat are giveD by the banks. For giViD' edueatioDalloaos, we 
have got a separate scheme. Tbele educational Joanl bave very 
generous terma. That has oothin, to do with the consumption 
finance which is given upto Rs. soot-. We should Dot mix up the two. 
The educationalloanl are tallored to the oeeda of the students. II 
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7.58 In reply to a qustion the r~pre8e.llfativeor'the ,Ull,io~ Bank, of (ndia 

has said that there is a separate scheme for $iving loans for educational purposes 
in all the banles and it is also in the Union bank ~flndia. 

7.59 .• When asked whether a Certain 'reteehtage Of iUI1dtint bad to ,be 
given as consumption loalis to Sdledo1ed Ca$tesanli Sdiedliled Tri~s.the 
representative of the Reserve Bank of India has stated as under :-

"The bank are not precluded from sanctioning consumption loans to 
SchedriJed Cas~e/Schedur~~ I Tr~ '~~,Pre. A c'onsumptiC?n • loan of 
Rs.500/- is for meeting acotlfingeMy exJ:ieildinlte. It is a ways & means 
advance given to we~ker, ~qon •• Scpeduled Caste/Scheduled Tribe 
people for meeting their immediate needs." 

7.60 Tbe Committee Dote that consumption credit to the exteat of 500/- is 
paDted by the bank for meetlnl marginal, lad, immediate ,r~ulremeats of 
borrowers. The Committee need "ardly stress thelmpc,rtiDceot ~DI~mptioa 
creellt In rura.treas wbere sOlan and margiDa. rarmei8'.~iJ'.8r1cii'~.I.t;oDrers 
have stDl to tum to landowners for monetary belp in tf.~ ofueect. ttiheWeaker 
aectlous ate fo be saved from tlie clutcbes of taDdlonl's, mo..eY-~ndets etc. 
creellt bas to be'.proYided by tbe bank. to meet their 8IOrt ittiD requ&etDent's. The 
CoOlOlitt~ therefore recommend tbat V.lon Bdk or IMIIa jlftNld Iitlnle' neCellsary 
InltrucdoDs to Its branches, partl~arly those In rqral ar~. to p~oYlde CODSWDP-

tioa credit liberally to meet the .... ~~l~te Deeds or the weder Sections. 

'E. CredltCtmtps &I J'lfflige :4dopilon Scfltme 'I 

7.61 It has been stated that Credit camps aregeneral1y oraaniscd by the 
Lead Banks of the concerned district and ~11 o~h~r banb oper~ting" in the area 
also participate 'in the C81tlp. 'the Uliio~ Bank of fnd'ia has been entrusted 
with'lead' responsibility in 8 di~triC't~ i.e., Az&~S.8rh, G,baiipur, )ilunpuf, 
Varanasi districts in Uttar Prade~h. Ern.kul~m, ~dUkkl'dlst'ricts in Keralaand 
Rbwa, Sidhi in Madhya Pradesn. " tlfe 'BaIlk ,~$ 6rsilnis~hB creditcamps in:a:" 
tbeielead district.. In all t'1ie addpte4 vmages IlIsa 'credit camps have 'DeCo 
organised by the bank for the purtJoseof idedtifyiil:g 'tlOrrowers Delongi'ng 1'0 
weaker seetions and forgivm'g loADs. 

7.62 The number of villages adopted bf the Bank u of December 1981 
and 1~82 is furnished below: 

December 1981 
December 1982 

993 \rUliiMes 
1346 \iii~g~ , 

7.63 Statewise number, of villag.,. ,adopted by the Bank's branches as 
on 30th Dec., 1982 given in Appendix XVII 

7.64 No~ 0'( credit ~mps held 'in~dopted villages during the period 
Nove.b~r, 1982 to 1une, 1983 is as,under : 
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SI. No. Name of the State No.ofeamps 

1 Gujar&t 31 
2. Maharashtra 81 

.• ,\.' I,' " 

3. Orissa 1 
4. Punjab 
5. Kerala J1 
6. Karnataka 2 
7. Andhr. Prad~8h 14 
8. Uttar Pradesh 70 
9. Madhya ~ade.h' t 7 

TOTAL 218 

7.65 With regard to the procedure followed at credit camps for sanction 
of loans. it has been, stated that representatives of the Revenue Department who 
can issue certificate regarding land holding of tbe borrower, a representative of 
the Co-operative Society. borrower and tbe village level worker assemble at thi~ 
credit camp alongwith the Branch Manager/Field Officer. Aft~r obtaining 
necessary application from the borrower and cbecking the Revenue Record. 
and after making an on the spot study on the feasibility of the project, loan is 
sanctioned at the camp but disbursement isn~t done. Usually this 'procedure 
helps in entertaining a larg~ num~, of proposals in a short time. Discussion 
is held with t~e borrower regardin,s his/her experience/knowledge about the 
line of activity, 'pr~posed to be ,UQ~ertll~e~. Based on this. the availability of 
ne~~saryjnfrastr!Jctu.1 facilitie~ for tbe particulllr activity/enterprise is stUdied. 
A'qui,ekeconom,ics of ~peratiC)nof tbeproj~~,js dODe anc;l based on all these, 
viability of theprpject is, ensur~ ~fore sanction of the loan. Sub~equent to 
the sanction of loan, by constant contact with the borrowerfbeneficillry by 
frequent field inspections necessary technical guidance is provided by the 
tccbnicalofficers of the bank and if neccssary, Development Deptt. of·the State 
Govt. is contacted a.ad needed facilities are arraoged. Thus at every staae 
viability of· the .project is ensured. 

7.66" ~o~er, tbe cuuen~ nmoaae~nt inCorm4tiqa. system, the b~k doea . 
not main~, info~~t?n about. the . at~t of fiaapc:ial assistaaq: exteo4cd at . 
these camps to those belonging to SC/ST. 

7.61 , The cqQ~P~ of (viIJ., adopt jon s<;b~mc cDvi"gQ dcvcJopmODt of~. 
vlll~~e ioto, a. self suppprtlDg. upit, and to. pr9vi4e ,u1icient gainful emplQYlDCQt . 
ana ot~~~ f''iiJi~~ to,tbe, vil~p5 tll~r~b>: disc:olJrasiol.til(m to JeaveJbe vil~. 
in search of empI9YJIlCPA/nqw., aV9GAti~Jl~. -qwqab the. sc~ aiJm at to~ : 
development of the village by and large, implcmentation has been confined to 
traditional ~anciD, activo;.. 18 view of this, tbe bank had again advised the 
branches not to resttict the ac:tiYities oD11 to traditional fiaancing but also· give 
due share to .ocial welfare ac:tiYities, lite layin, of demonstration plott, opeDiog 
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of adult literacy centres, conduct of cleanliness drives, shramdans etc. As per 
Reserve Bank of India guidelines though a village is adopted by one branch of 
a bank it does not preclude branches of other banks operating in that area to 
extend finance in this village. Consequently it so happens that in some villages 
2 or 3 branches of different banks extend tbeir financing activity which may 
result in duplicate financing and parallel problems. 

7.68 Branches have been instructed to increase their share of 
financing to SC!ST and weaker sections substantially in all the scb,emes in 
adopted villages. Normally when a village is adopted a detailed survey is con-
ducted to study the availability of infrastructural facilities, activities that can be 
taken up in the village and to identify the prospective borrowers. Based on this. 
economically viable schemes are formulated. Thus as against under normal 
lending programmes where viability of individual schemes takes precedence, 
under village adoption scheme. ultimate object of overall development of village! 
community takes pNicedence 

7.69 It has been stated that under the current management information 
system, data on schemes exclusively meant for SC/ST being implemented in the 
adopted villages is not available. Normally finance is extended for meeting 
cultivation expenses of crops or meeting working capital requirements of other 
avocations, like village artisans retail trade, services etc. This loan is normally 
repaid within a period of one year. 

7.70 Medium term loans repayable in a period of 2 to 5 years for 
acquisition of assetl like dairy, animals. poultry, digging of wells, installation of 
pumpsts and for other productive activities like basket making, carpentry, match 
making etc. are provided. Loans upto Rs. 5,000/- for creation of assetl or for 
production purpose are granted against hypothecation of such assets and stand-
ing crops. The rate of interest charged il based on the guidelines of the RBI, 
Wherever the borrowers arc eligible under DRI criteria, interest is charged 
4% p.a. 

7.71 In reply to a question whether any study has been made about the 
impact of village adoption scheme in the creation of additional income to the 
beneficiaries, it has been stated that the Bank has conducted aD Impact Study 
of its Joaning in an adopted village viz. 'Khaziabad', financed througb Bilaria-
ganj branch in Azamgarh district, It Will be difficult to generalise the findings of 
tbe study. as the bank has not conducted any such study in other areas. 

7.72 In reply to a qUiltion, it has been stated that the bank has no 
information regarding the percentage of credit given to SCa/ST. in adopted 
vUages & the extent of additional income created as a result of that credit. The 
bank has, however decided that this aspect will be specifically- covered in its 
future studies about the impact of credit in specified viDages/schemes. 

7.73 ne Committee Dote tbat IS 00 30th Deeember, 1981, Unloo But of 
Iodia adopted 1.101 ,lIIales 10 different States aad laye apiadhlrailoaDl aDlOUllt· 
ina to Rs. 1076.18 lacs. It bu been stated that thoolb the YlIIqe aclopdo. IICheme 
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alma at total developmeDt of the ,male by ud Il1'1e, Imple_tatto. .... beta 
coaftaed to traditional ftnaaclag activities. The Committee recommend that the 
braoeb adoptiDI a vlllate lIaoulcl pay itt_doD to aU l08114 •• vel0p",- of tile 
village like Iayinl 01 roa.... cleanllaea dri,e, providing deaa drlDJd.., w_Cl: 
aDd medical facilities etc. In coordlnatioD with Developmeat Depar11Deats. 

7.74 It bu been stated that 10 some adopted villages 2 or 3 brall('" of 
dlWereDt bauks extead their ftnaaclag activity wblcb may result In clupU~te fIDaQc-
log aod parallel problems. The Committee recommeDd that In IUCb cues tile lead 
ballk of the diatrlct should play a proaalDeat role aad IJOI1 oat the problems 10 
coosnltatiOD wltb the otber bank braocbeL 

7.75 Credit camps are belDI beld by tbe baDt I, an tile lead cUstricta aDd aJao 
ID adopted villalM. Under tbe cuneDt maaqemeDt InformatiOD .)'Item, the bUt 
does Dot m"utalD IDformatioD about tbe uteat or ftDaaclal __ taace extead.ed 
at these camps to persons beloDPDI to SebeduJed C_/Scbeduled Trl,bea. The 
Committee recommeDd tbat data ... ard1og SehedaledCute/Scbedaled Tribe beDeftd-
aries should be malDtaIDed by tbe bauk so tbat tbe beDeftts provided to pel'lODS be-
loallDg to these commuattles are pree_ly noWD. It Is need_ to ~y that IIIdI 
basic data caD be helpfuilD futare plauDIDI of credfC. 

F. Housing Loaru 

7.76 It bas been stated tbat according to ,uidelines of tbe Reserve Bank 
of India, Housing Finance faUing under the following cateJOries is to be trated 
as Priority Sector lending. 

(a) Dir~ct Finance: 
Loans upto Rs. 5000/- each for construction of Houltl granted to 
Scheduled Castes!Scheduled Tribe and other weaker section. of tbe 
society irrespective of DICGC cover. 

(b) lrullrut Fbumc~ : 

Assi.tance given to any Government apnciea for the purpoae of 
con:itructing bouses exclusively for tho bene8t of Scheduled Caatesl 
Seheduled Tribe and low income group and wbere tbe loan compo-
nent does not exceed RI. 5000/- per unit. This includes a .. istuce to 
any Governmental agencies for Ilum clearance and rehabilitation 
of slum dwellen subject to other conditions specjfi~ above. 

RATE OF INTEREST: 

Loans to Scheduled CastclScbeduled Tribe upto and inclusive of RI. 5000/
@ 4% per annum. 

PERIOD OF REPA YMENT 

Muimum 10 years. 

MARGIN: 
For loans upto RI. 5000/- to Scheduled Caste/Scheduled Tribe and other 

economically weaker sections-financt upto 80% of total cost-MaTlin 20%. 
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SECURITY: 

Either mortgage of properties or Government guarantee. 

GENERAL: 

Housing finance to Scheduled Caste/Scheduled Tribe at 4% per annum 
should not be covered under DRI Scheme as it does not satisfy tbe eligibility 
criteria under that scheme. 

7.77 It has been stated that the Reserve Bank of India allncated Rs. 
100 crores for the Banking system under the Housing Finance Scheme in the 
year 1981 which worked out to 0.43% of the Banking Industry's total advances 
as of end Decemb:!r 1980. Accordingly, the Bank was required to disburse 
Ra. 3.89 crores under the Scheme during 1981. Jhe Banking system could not 
achieve this target in one year and there was substantial shortfall. In view of 
this, the Reserve Bank of India has given a modified target under the Housing 
Finance Scheme for the Banking system of Rs. 1 ~O crores for 3 years to be 
achieved by the end of 1983 i.e. Rs. 150 crores should be disbursed during the 3 
years' period 1981·83. Correspondingly, Union Bank's share for this period 
1981·83 works out to Rs. 5.58 crores. The amount actually disbursed by the 
Bank under Housing Finance Scheme of the R.B.I. .during the years 1981-82 
and also during the first half of 1983 are given here under :-

Disbursement during 1981 
1982 

Jan. to June 1983 

TOTAL 

57.26 lacs 
82.22 lacs 
10.72 lacs 

150.20 lacs 

7.78 Zonewise Housing Finance by Union Bank of India for Scheduled 
CasteJScheduled Tribe and weaker Sections (Direct Finance) as at end December, 
1982 is as under :-

(OOO'8omittl!d) 
No. or Borrowers Balance outstanding 

North Zone 86 1,36 
East Zone 1 2 
Central Zone 58 1,03 
West Zone 223 3,50 
South Zone 62 29 

430 6.20 

Indirect Finance : 
Soutb Zone 1 7,27 

7,27 

Data prior tQ Dcc:ember, 1982 in this re,lUd ia DQt availablo. 
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7.79 A's per the existing reporting system in vogue, the Bank couects 
and maintains information regarding Housing Finance extended to Scbeduled 
Castes/Scheduled Tribes. However. the disbursements are available only in 
respects of direct finance to SC &; ST for the above period and are Biven 
below: 
Direct FInQ1lCe to SC tlIrd ST 

1981 
1982 
Jan. to June'83 

Rs.1n lacs 
0.41 
0.97 
0.34 

7.80 The bank is not channelising housing finance through RRB's or 
the Village Co-operative. However, in Gujarat and Karnataka the bank has 
channelised . Housing Finance througb SC/ST Development Corporations. 
Outstandings under the schemes as on 31st March, 1983 are as under: 
Gujarat Rural Housing Board Rs. 10.08 lacs (loan sanctioned Rs. 1 crore) 
Karnataka Housing Board Rs 7.27 lacs (loan sanctioned Rs. 8 laca.) 

7.81 As of June 1983, for which latest information is available in this 
regard, housing finance bas not been channelised through SC/ST Development 
Corporation!! in States other than Gujarat and Kamataka, in respect of the 
Union Bank of India. 

7.82 As regards Housing Loans, the representative of tbe Ministry of 
Finance bas stated during evidence that banks are still advancing loans upto 
Rs. 5000/- to Scheduled Castes/Scheduled Tribes at concessional rate of interest 
of 4 % per annum. But there had been a decision tbis year by a group of 
Ministers that the money with the banks for giving loans to tbe low income 
category and the weaker section of the people would be given by the banks to 
HUDCO and they would be doing construction for this section but tbat 
decision bad not yet been implemented. 

7.83 The Committee Dote tbat Re."e Baok of Jndla bad ftxed a tarpt or 
Rs. 150 crores under the Hou.lol Finance Seheme lor the Baaldol .ector to be 
achieyed by the ead 01 1983 oatlof which Ualoo Baak of Iadla' ....... e workl oat to 
be Ra. 5.58 crores. Tbe Committee regret to polDt oat that .. at die end of 1981, 
die baak bad dlabarlCCl a sam of RI. 57.16 laca, RI. Sl.U Iia d_181 1982 .... RI. 
10.71lakhs durlal J ...... ry-Jaae. 1983. la all the total .1Ib_eat darl ... 1981, 
1981 aod upto Joe 1983. b .. beea RI. 150.20 lacs ..... t the "flet of Ra. S58 
lacs by the ead of 1983. The Committee expr .. their ..... pploeu at tbe _tis-
lactory perlormaace of the bank ia the matter 01 pro"cU .. boasial credit. 

7.84 Tbe Committee !'eIret to DOte daat acler Dlrec:t HOIaiq FIaaace 
to sea aad STI aad Weaker 1clIe_. the ....... of sea aad ST. II a -are .... at 
01 RI. 41,080/- iD 1981, Ra. 97000,'- Ia 1981 alld Ra. 34000/- darl .. J ... ..,. to 
Jane, 1983. The Coaamlttee haft bee. iDlonaeci lIIat tile Buk II DOt .......... ..... 
lIoasIac 8aaac:e tbroalb SC/ST Deyelo,8lellt Corporatioa la Ratea odter tbu 
Gajarat ud KaraatUa. The CoIIUDIttee reeoauaead daat die buk .... explore 
poIIIbllltla of exteadiDl ....... tRUCe tIIroqIa SC/ST DeY ...... t C~ 
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In aU the States wilereler they exist. nty lIboald aIIo c:banneille housing flnanc:e 
tbroIrah Reglona' 'lara. Banks linet ~tfIage HoasfngCooperatives. 

7.115 LoHI aptoRa. 5000/- each 'fer constrac:tion of hOIllel are gnilted by 
tile bank to SCs and STs at 4% rate of laterest. Tbe Committee do not contlder 
the amouat ef Ra. 5000/- as suftlc:lent for construction of bouIes keeplag la flew the 
escaIaUon In priceI of ,arloas building material and blgber laboor charges Involved. 
In para 7.31 of tbelr 37th Report (1981-83), the Committee bad rec:ommeJllded tbat 
booslnl Ions upto Rs. 7500{- wltb a pro,l8Ion of 25 percent mblldy lIhoald be 
liveo to SCs aDd ST. at 4% rate of Interest. lbe Committee reiterate that 
tecOIIiIDeDIIafioD. 

NEW DELHI; 

April 24. 1984 
YailtlkhG 4. 1906 (S). 

A.C. DAS. 
Chairman, 

Committee ora· the Wel/a,.e of 
Scheduled Castes- and 

Scheduled Tribn. 



APPENDIX I 

(VUk para 1.2 of the Report) 

UNION BANK OF INDIA 

NarMs of R~OIIIII officers 

1. OAUHATI 19. lIARODA 
2. CALCUTTA 20. RAJKOT 
3. PATNA 21. SURAT 
4. BHUBANESHWAR 22. PUNE 
S. DELHI 23. NASIK 
6. JULLUNDER 24. KOLHAPUR 
7. CHANDIOARH 25. NAGPUR 
8. ERNAKULAM 26. MEERUT 
9. TRIVANDRUM 27. KANPUR 

10. MADURAI 28. AZAMGARH 
11. 'MADRAS 29. JAUNPUR 
12. HYDERABAD 30. GHAZIPUR 
13. VIJAYAWADA 31. VARANASI 
14. BANGALORE 32. JABALPUR 
IS. BELGAUM 33. INDORE 
16. B.S.MARO 34. RAIPUR 
J7. KHAR 35. ]AIPUR 
18. AHMEDABAD 36. REWA 

NfIIMI 0/ ZtHUll Olficn 

1. EAsT ZONE, CALCU'M'A 6. M. B. ZONE II, C. O.8OMBA\' 
2. .NORTH ZONE, NEW DELHI 7. WEST ZONE I. AHMJ!t)ABA::D 
3. SOUTH ZONE I MADRAS 8. WEST ZONE II, PUNS 
4. SOUTH ZONE II BANGALORE 9. CENTRAL ZONE I, LUCKNOW 
S. M. B. ZONE I C. O. BOMBAY 10. CENTRAL ZONE U,BHOPAL 
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APPENDIX II 

(Vide Para 1.2 of the Report) 

UNION BANK OF lNDIA 

Statewl.Je Distribution of Branches as on Date (i.e. 30.6.83) 

ZONE/STATE RURAL SEMI URBAN METRO. TOTAL 
URBAN 

EAST ZONE @46 42 @22 18 128 
Assam @7 11 @3 21 
Bihar 27 8 10 45 
Meghalaya 2 2 
Oriana 1 11 5 17 
Tripura 1 1 
Weat Benaal 11 9 4 18 42 

NORTH ZONE 41 30 16 34 121 
Cbandigarh 2 2 -
Delhi 3 34 37 
Haryana 6 12 3 21 
Himachal Pradesh 6 3 9 
Jammu & Kashmir 2 3 5 
Punjab 24 IS 8 47 

CENTRAL ZONE I 176 40 !O 7 273 
Western &: Central 
Uttar Pradesh 34 19 30 7 90 
Eastern U.P. 142 21 20 183 
(Lead 'Districts) (134) (18) (13) (165) 

. CENTRAL ZONE 0 93 30 32 ISS 
Madhya Pradesh 75 26 20 121 
(Lead Districts) (21) (2) (-) (-) (23) 
Rajasthan / 18 4 12 34 
SOUTH ZONE I 80 66 32 11 (189) 
Kerala 41 44 17 102 
(Lead Districts) (31) (24) (10) (-) (65) 
Tamil Nadu 39 22 I" 11 86 
Pundicherry 1 1 

SOUTH ~ONE 0 +71 +35 27 18 151 
Andhra Pradesh 51 IS 12 8 86 
KarnataJca +20 +20 15 10 65 
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2 3 4 5 6 

WEST ZONE I 62 41 11 13 149 
Gujarat 62 42 22 23 149 

WFST ZONE n 85 40 31 156 
Goa S 4 9 
Maharashtra 80 36 31 147 

BOMBAY METROPOLI-
TAN ZONE 68 68 

TOTAL 654 325 232 179 1390 

@ MaidamgaoD Branch in Assam renamed as Gauhati-Maid &: reclassi-
fied from Rural to Urban from 21.4.1983. 

+ Maroli Branch in Karnataka renamed as Padavu-Marolj " recJalifled 
from Rural to Semi-Urban from 21.4.1983. 



APPENDIX m 
, 

(Vide para 2.9 of the Report) 

IN THE SUPREME COURT OF INDIA 
(CIVIL ORIGINAL JURISDICTION) 

WRIT PETITIONS (CIVIL) NO. 99708-11 OF 1983 IN THE 
MATTER OF-: 

Shri S. K. Rajpriya and others .. -..... Petitioners. 
versus 

Union Bank of India and another ...•..... Respondents. 
CQunter Affidavit on behalf of Union Bal)k of India. Respondent No.1 ... ...... 
I, M. S. A. Rao s/o Shri M. R. S. Rao, aged about 44 years residing at 

No.7, Mala Apartments, 77, Saraswati Road. Santacruz (West), Bombay-54, 
now at New Delhi. do hereby solemnly affirm and declare as under: 

1. That I am the Superlntenden~, in the Central Office of the Union Bank 
of India, Respondent No. I hereinabove. In my said capacity, I have full access 
to all the records and files maintained by the said Bank in respect of the subject 
matter of this petition and on the basis of those files and records I am making 
this Affidavit on behalf of Respondent No. 1 in opposition to the obove mentio-
ned writ petitions. I am conversant with the facts of the case and competent to 
swear this Affidavit. 

PRELIMINARY OBJECTIONS 
xx xx xx xx xx xx 

7. The petitioners are also liable to be dismissed as the many dates/facts 
mentioned in tbe list of dates apd events are false. It is submitted that the 
Respondent Bank did not enter into any settlement with the Petitionen regarding 
reservation ofSC/ST employees on 22.10.1975. Regarding item No.2 mentioned 
in the list, it is submitted that 22 1/2% reservation of SC/ST employees is 
provided both in the 50% category as well as in 25% category pertaining to 
departmental promotions to the officers cadre. Regarding item No.4 mentioned; 
in the said list, it is submitted that the Respondent Bank does not recognize any 
Association based on caste. Even the allegation made against the cotry of 
28;6.83, that the Parliamentary Committee for SC/ST welfare visited the 
office of tbe Respondent No. 1 to enquire into irregularities prevalent against 
tbe SC/ST employees is also false because the said Committee paid a routinc visit 
for multi·farious purposes as it visited other public undertakings' also. 

ON MERITS: 
xx xx xx xx xx xx 

S. The averments as made in para 5 of the writ petitions are wronl and 
are denied. In reply, it is submitted that the Parliamentary Committee (or SC{ST 
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welfare paid a routine visit to the RespoDdent Bank as they bad visited other 
pU,bJic undertakings from time to time. It is further submitted that the said 
Committee visited Dot oDly in ooooectioD witb the grievances of tbe SC/ST 
emPtoyees but also in connection with impltmention of government programme 
in general includiDg credit facilities to the weaker section of the society including 
pcrsonsbelonging to SC/ST. 

, 6-8. Tbe avermeDts made iD paras 6 to 8 arc denied for want of know-
ledge. 

9. The averments and allegations made in para S of the writ petitions atc 
vague, false and are denied. The Respondent NG. 1 a110 craves leave of the 
submissions made in para 11 hereinbelow. 

10. The allegations made in para 10 tbat the Parliamentary Committee 
visited the respondent t1ank to enquire into irregularities prevalent against the 
SC/ST employees is totally false aDd is denied. In fact. as stated hereinabove, 
the said Committee paid a routine visit to the Respondent Bank in connection 
with tbe implementation of the Government with the Programme. regarding 
credit facilities to the weaker sections of the society including persons bel('lnging 
to SCfSTs and also for romoving tbe grievance. of Scheduled Calte/Scheduled 
Tribe employees. It would be relevant to point out bere that the Parliamentary 
Committee is only an Advisory Committee to make recommendatioDl to the 
Government. Regarding tbe contents of Annexuro, F-l, the answering re.poadcot 
craves leave of this Hon'ble Court to refer to tbe said contcDt. for their true and 
correct interpretation. 

xx xx xx xx xx xx 
It ia, therefore, prayed that tbe pl'ClCnt petition. be diami.1Od with costl. 

DEPONENT 



APPENDIX IV 

(Vide para,2.11 of the Report) 

IN THE SUPREME COURT OF INDIA 
(CIVIL ORIGINAL JURISDICTION) 

WRIT PETITION (C) No. 9908-11 OF 1983 
IN THE MATTER OF: 
Shri S. K. Rajpriya aDd others 

versuS 
Union Bank of India and Another 

... Petitioners. 

~ .. Respondents. 
Counter Affidavit on behalf of Union Bank of India, Respondent No. 1 

I, M. S. A. Rao s/o Shri M. R. S. Rao, aged about 44 years, residing at 
No.7, Mala Apartments, 77 Saraswati Road, Santacruz {West) Bombay-54. do 
hereby solemnly affirm and declare as under : 

1. That I am the Superintendent, in the Central Office of the Union Bank 
of India, Respondent No. 1 herein above In my said capacity, I have full 
access to all the records and files maintained by the' said Bank in respect of the 
subject I am making this Affidavit on behalf of Resp,ondent No.1 in opposition 
to the above mentioned writ petitions. I am conversant with the facts of the 
case and competent to answer to swear this Affidavit. 

I submit that last sentence of preliminary objection No. 7 and the para-
graphs 5 to 10 of the affidavit filed by me on 1.11.1983 in respect of the writ 
petition (C) No. 9908-11 of 1983 may please be taken as deleted and the (allow-
ing paragraph in reply may be submitted therein. 

It is submitted that a Study Group of the Parliamentary Committee on the 
Welfare of scheduled Castes and Scheduled Tribes had visited the Respondent 
Bank on 28.6.83 to examine matters relatin& to employment of and reservations 
for Scheduled Castes and Schedliled Tribes and credit facilities provided by the 
Bank to Scheduled Castes and Scbedcled Tribes. 

The accompanying application for amendment of the Counter affidavit dt. 
1.11.83 has been drafted on my Instructions. 

sd/-
Yertjication DEPONENT 

Verified at Defbi on ]7th day of ]984. That the contents of the above 
Counter Affidavit are true to my knowledge, no part of it is wrong. 

100 

sd/-
DEPONENT 



APPENDIX V 

(Yide Para 2.14 of the Report) 

MEMORANDUM OF UNDER~TANDINO 

Prelent 

On behalf of the Management 

Shri R. R. Kothare 
Shri S. A. Paradkar 
Shri N. S. Limbuvala 
Shri M. K. Umamaheswaran 

On behalf of A. I. U. B. E. F. 
Shri R. S. Wadke 
Sbri N. P. DAlal 

On behalf of A. I.U. B. E. A. 

Shri M. K. Mundul 
Shri J. S. Kamdar 
Shri R. K. Agarwal 

It is agreed tbat tbe existing Promotion Agreement is required to be-
rewritten and the new Promotion Policy sbould be framed. The salient features 
of the new Promotion Policy shall be a, under : 

Promotions to be made through single channel of test. The present 
system of filling up the post of Officers by seniority to be abolished. The 
present wate .... tight compartment of Cashiers and General Clerks to be 
removed. Out of vacancies of 9fficers to be filled in by the Bank 25% 
will be by direct recruitment and 75% by the promotional procell 
mentioned herein below. 
Recruitment of llpecialists will be outside the purview of this Promo-
tion Policy (Specialists will be as per P.C.R.) 

Promotit1nlli Process 

There will be a written test. 
The above test will be administered in the following subjects : 

1. English 
2. Law and Practice or 

Banking 
3. Commercial Law! 

EconomiclI! Accountancy 

SO marts 

SO marks 

so marks 
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4. Practical Bankin, 
... Objective Test 
Minimum marks for passieg 

102 

50 marks 

in each paper 35% 
+ Aggregate 35% 

Marti for expericoce and banking qualifications .och as CAIIB Part I and 
II. wiU be added to the marks obtained in test for the purpose of ranking in 
lIlerit li.t. . 

Exception 

Notwithstanding the at>qve. the employees who have joined as Clerks 
prior to 31st December, 196' will be given marks for the length of service at the 
rate of 2 marks for each completed year of service, subject to maximum of 30 
marks and they will not be required to obtain minimlJm marks in each ~per. 
However, they should obtain minimum 35% marks in aggregate, which should 
include marks for length of service. 

A.rea of Selection 

All India basis. 

Validity of the list 

Till it is exhausted. 

Reservation : 

- @Rctervationl to be provided for Scheduled Caste and Scheduled 
Tribe candidates as per the guidelines received from the Government 
from time to time. 

Other modolities regarding eligibility, operation of all India merit list, etc. 
will be discussed at a later date. 

The above understandin8 arriyed at is subject to clearance by 
I.B.A. 

+ Agaregate marks in written test ... 45% in terms of Annexure IV. 

@ Since deleted, 
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APPENDIX VII 

(Vide para 2.36 of the Report, 

SPECIAL ALLOWANCE PAYABLE TO WORKMEN IN TIlE CLERICAL 
CADRE AS PER BIPARTITE SEITLEMENT 

Category of Workmen Amount of Spl. Allowance 

Rs 
1. Telephone Operator 31 
2. Relieving Telephone Operator 16 
3. Audit Clerk-Category 'A' 53 

- Category 'B' 100 
4. Comptist 62 
5. Telex Operator 78 
6. Teller 102 
7. Punch Card Operator 87 
8. Accounting Machine Operator 134 
9. I.B.M./ICT Machine Operator 152 

10. Stenographer 152 
11. Head Clerk 152 
12. Assistant Head Cashier 

- Units of 5 clerks & above 96 
-Units of 4 clerks & below 62 

13. Caahier·in-charge of cash in pay office or Branch 102 
14. Head Cashier Category 'A' 

-Units of 5 clerks & above 134 
-Units of 4 clerks & below 102 

IS. Head Cashier category 'B' 
-Units of 5 clerks & above 152 
- Units of 4 clerks & below 121 

16. Head Cashier Category .~. 171 
17. Head Cashier Category 'D' 189 
U. Head Cashier Category 'E' 264 
19. Special Assistant 283 
20. Agricultural Assistants 75 . 

104 
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APPENDIX IX 
(YIMpafa 4.20 of tbe Report) 

MINUTES ON THE NOTE ON RBCRUITMENT/PROMOTION 
OF SCHBOULED CASTE/SCHEDULED TRIBE EMPLOYEES 
PLACED BEFORE THE BOARD OF DIRECTORS DURING 

nIB LAST 3 YEAIlS ENDING 31.12.1982. 
Date oC Boatd 

Meeting 
Re'fiew of \'be 

Period 
2 

} ~ .11.1980. For the half year 
eaded June. 1980. 

0 ..... 19&1 For the year .. dod. 
1980. 

iAlS. 

Minutes of the Board Meeting 

3 
-A note giving details of recruitment of 
Scheduled Caste/Scheduled Tribe emp-
loyees made during the half year indicatin, 
the number of vacancies reserved. the num-
ber of SC/ST candidates appointed there 
..... t. the number of Ie ...... } cateaor)' 
candidates appointed aod the backlog of 
v.wanoits carried forward to tile subsequent 
years in each category. viz. Officer, Clerical 
and Sub·Staff as also the number otvacanciea 
reeetved and filled in promotions Crom one 
cadre to other cadre and the backlo, carried 
forward to the subsequent year was placed 
before the Board of Directors. The detail. 
p1aoed before the Board were noted. 
-A note giving details of recruitment of SCI 
ST employees made during the year indi-
cau, tbe number of vacancies reserved. the 
DUIPber of SC/ST candidates appointed 
tbtr .... iOlt, the number of general category 
candidates appointed and the backlog of 
vacaaciea carried forward to subsequent 
years in each category, "fIz. Oftkcr, Cleri-
cal and Sub-Staff category u abo the Dum-
ber of vacancies rClCrved and filled in pro-
motioDS from one cadre to the other cadre 
and the backlog carried forward to tbe 
lubaequent year wu placed before tbe Boefd 
of Directors. The details placed bef'ote the 
board were noted and the Board desired 
that before holdio, test/interview for pro-
motion.. orientation Training Propamme 
lie oon4uc:ted for eligible employees beJou-
•• to .,SC/ST. 
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18.12.1981 

18.3.1982 

2 

Half Year ended 
June, 1981. 

Year ended 
December, 
1981. 

18; 12.1982 Half year ended 
June, 1982. 

108 

3 

-A note glVlng details of recruitment of 
SC/ST employccs made during the half year 
indicating the number of vacancies reserved, 
the number of SC/ST candidates appointed 
thereagainst, the no. of general category 
candidates appointed and the backlog of 
vacancies carried forward to the subsequent 
years in each category. viz. Officer. Clerical 
and Sub-Staff as also the number of vacan-
cies reserved and filled in promotion from 
one cadre to the other cadre and the backlog 
carried forward to the subsequent year 
Will placed before, the Board of Directors. 
The details placed before the Board were 
noted. 
A note giving details of recruitment of Sche-
duled Caste/Scheduled Tribe employees 
made during the year indicating the number 
of vacancies reserved. the number of SC/ST 
candidates appointed thereagainst the num-
ber of general category candidates appoin-
ted and backlog of vacancies carried for-
ward to subsequent years in each category. 
viz. Officer, Clerical and Sub-Staff cate-
gory as also the number of vacancies reserved 
and filled in promotions from one cadre 
to the other cadre and the backlog carried 
forward to the subsequent year was placed 
before the Board.f Directors. The de\8ils 
placed before the Board were noted and 
the Board desired the Managing Director to 
review the position regarding the backlog 
in Recruitment and Promotion of S~/ST 
candidatea/employees and report back to 
the Board within the next 3 months the 
steps taken/proposed to be taken for im-
proving the position. 
A note givin g details of recruitment· of Scbe-
duled Caste/Scheduled Tribe employees 
made during the half year indicating the 
number of vacancies reserved. the number 
of SC/ST candidates appointed thereagainst 
The namber of general category candidates 
appointed and the backlog of vacancies car-
ried forward to the subsequent yean in each 



1 2 

1405.1983 Year ended 
December, 
1982. 

109 

3 

category, viz. Officer, Clerical aDd Sub-
Staff as also tbe number of vacancies relOr-
ved and fitled in promotions from one 
cadre to otber cadre aDd tbe backlog carri-
ed forward to tbe subsequent year wu 
placed before the Board of Directors. The 
details placed before tbe Board wore Doted. 

A note givin. details of recruitment of Sche-
duled Caste/Tribe employees made during the 
year indicating tbe number ofvacancies rear-
ved, the number SC/ST candidates appointed 
thereagainst, tbe oumber of general catelory 
candidates appointed and tbe backlog of 
vacancies carried forward to tbe subsequent 
years in each category, viz. Officer, Clerical 
and Sub-Staff as also tbe Dumber of vacan-
cies reserved and filled in promotions from 
one cadre to tbe otber cadre and tbe back-
log carried forward to tbe· subleQuent year 
was placed before tbe Board of Directors . 
Tbe details placed before tbe Board were 
noted. 



AP~DIX X -(Vide ~ .. a 5.16Jof tb,e Report) 

Copy of Do utter DT. 5.7. ]983 Addressed to 
Chairman, Union Bank of Indta 

Dear Shri K.umar, 

I am writiBg ta you about tbe backlog of vacan'" fCIIne(J fer Sche-
duled Cute/Scheduled Tribe u shown in tbe repons of tbe but. The figures 
reprding di~ recruitment are reproduced below for really rcfereace : 

OfBcers 
Clerks 
Subordinates 

SC ST 
254 199 

443 
52 

2. A. caa be seen from these &pr. the backlog for Scheduled Caste! 
Sdleduled Tribe n. * Ofticu cadres is alarmingly high. The Banking Service 
Recruitment Boar. have been pnol'dy of die opinion that there is DO diffi-
culty in getting Schedu.d Cast. candi,*_ whereas they were finding it diffi-
cult to set c8JIdid~,S bolonau... tp Sc;bodWcd Tribes. We do not know aa to 
wb" be.&. \lec!n.~. ~~IC~' (Qf IlWh a bLJ..8c backlog of 254 vacancies reserved for 
Schcduled Castes in tbe Officer's cadre. It is presumed that tbe bank haa been 
indenting the total backlog with tho R-ecAiitmeal Boards aDd also has been 
following up with thc Boards for supplying the requisite number of candidates 
belonging to these communities. We would like to have the details of the steps 
taken by the bank in this regard. Tbe copies of communications sent to BSRB. 
may also be scnt for our information. The necessary data may be furnished in 
tbe enclosed proforma. 

3. I am also writing to tbe Chairman, BSRB, Bombay about it and a 
copy of my letter i. enclosed. We shall be grateful of a report on the subject i. 
sent to us by 129.1983 positively. 

Shri R.I.. Kumar, 
Chairman & Managing Director 
Union Bank of India, 
Bombay. 
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Yours sincerely, 
Sd/

(Ahmad Farced) 



DP.lNDlX D 

(YI,d, para 5.16 of tbe. Roport) 

Cepy ., u.,. DT. S.'.1M3 T~ C""m-. lIIIttkllit 
Strvice Recl'Vllment "'~tI, .ombay 

Dear Sbri Prabbu, 

The Parliamentary Col1tmittee on the Welfare of Scheduled Castes aild 
Scbeduled Tribes is examining tbe reservation for Scheduled Cutes aDd &:lle. 
duJed Tribes in Union Bank of India. For this purpose the Committee wiD 
alao be taking oral evidence of the representatives of Banking Division and of 
Union Bank of India. 

2. During the dilCuuioDl one impor~t issue that is likely to be raiacd 
is about tbe backlog of reserve vacancies. The report submitted by 
Union Bank of India saya that there ia backlog of 2S4 vacancies for Scheduled 
Castes and 199 for Scheduled Tribes in the Officers cadre which is alarmin,ly 
hiah. We have been uking the bank and the BSRBs to take special steps for 
clearinl the backlol. The banks were aaked to ensure that the total backlo, to-
gether with the reservation apins, current vacancies is indented with the BSRBs 
andthe Boards were advised to hold special recruitment teat exclusively for SCjST 
in order to clear the backlol. You are requested to kindly look into this pro. 
blem and let us have a detailed report which wiD be placed before the Parlia-
mentary Committee. The relevant information may be fu.rniahed in the enclo-
led proforma. 

3. We shall be arateful if the report is IOnt to us by 12.9.83 positively. 

Shri B.M. Prabhu. 

Chairman, 
Banking Service RecruitmeDt Board. 
Clo Bank of India, 
Repat Chambe .... 11th Floor, 

Hariman Point, 

Bomhay-400021 

111 

YOIltl siaoerely. 
SdJ-

(Ahmad Fareod) 
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Statement .howing the number of vacancies indented by 
the Union Bank of India and the numbre of 

candidates provided by the B.S.R.Bs. 

Year Number of reserved Number of SC/ST Short- Reasons for not being 
vacancies indented candidates recom- fa\1 able to provide requi-

1979 
1980 
1981 
1982 

by the Union Bank mended by the if any site number of SC/ST 
of India (B.S.R.B. B.S.R.Bs. candidates. 
wile) 

SC ST SC ST 

2 3 4 5 6 7 
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APPENDIX XV 

(Vide para 7.41 of the Repart) 

NEW TWENTY POINT PROGRAMMB 

+ 1. Increase irrigation potential, develop and disseminate tochnolo,iOl 
aDd inputs for dry land agriculture. 

+ 2. Make special efforts to iacreuc production of pulles aDd vea.table 
oilseede. 

+ 3. Strenlthen and expand coverase of Intesrated Rural Development 
and National Rural Development PropaDlmes . ...... 

+ 4. lD1ple~nt aaricultural laDd celliqa, di.tribute surptu. land and 
complete compilation of land records by rcmovia, aU administra· 
tive and legal obstacles. 

S. Review and effectively enforce mio.buum wages fOf .... icultu ral 
labour. 

+ 6. RehabiliWC: bonded ~bour. 

+ 7. Accelerate proarammes for the development of Scheduled Cuta 
and Tribes. 

8. Supply drinking water to all problem villages. 

+ 9. Allot house sites to rural familia who are without them and expand 
programmes for construction usiatance to them. 

+ 10. Improve the environment of slums, implement proarammea of 
housing/building for economically weaker sections. i and tab 
measures to arrest unwarranted increase in land prices. 

+ 11. Maximise power/generation, improve the functionin, of electricity 
authorities and electrify an villa,.. 

. + 12. Pursue vi80rously programmes of afforestation, .ocial and rarm 
forestry and the development of ~io-... and other alternative energy 
lOurceI. 

13. Promote family planniDg on • voluntary buis u • people'. 
movement. 

14. Substantially augment universal primary health care facilities, and 
control of leprosy, TB and btiDdnou. 
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~ 

15. Accelerate programmes of welfare for women and children and 
nutrition programmes for pregnant women, nursingmothers, and 
children, specially in tribal, hill and backward areas. 
I 

16. Spread universal elementary education for the age-group 6-14 with 
special emphasis on girls, and simultaneously involve students and 
voluntary agencies in programmes for the removal of adult 
illiteracy. 

+ 17 Expand tbe public distribution system through more far-flung fair 
price, shops, including mobile shops in far-flung areas and shop to 
cater to industrial workers, studeDts' hostels and make available 
to students text books and exercise books on a priority buis and 
to promote a strong consumer protection movement 

+ 18. Liberalise investment procedures aod stream-Jine industrial policies 
to ensure timely completion of projects. Give handicrafts, hand-
looms, small and village industries all facilities to grow to update 
their technology. 

19. Continue strict action against smugslers, hoarders and tax evaders 
and check black money. 

20. Improve the working of the public enterprises by increasing 
efficiency, capacity utilisation and the generation of internal 
resourcea. 

+ Poiots having relevance to Bank financing. 
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APPENDIX XVI 

(Vide para 7.46 of tbe Report) 

20-POINT PROGRAMME (OLD) 

(Period: December 1982) 

(Rs. in·OOO) 

NAME OF THE STATE/ TOTAL 
UNION TERRITORY -----------A/cs. Amt.(RI.) 

2 3 4 
Northera ReaJoa 16565 71791 
Haryana 8206 23631 
Himachal Pradesh 1377 2817 
Jammu & Kashmir 1740 3533 
Punjab 9389 27J36 
Rajasthan 4463 I06SO'" 
Chandigarh 130 614 
Delhi 1260 3410 

Nortb-Eutera RqJoa 1770 7055 
Assam 2108 S509 
Manipur 
MeShalaya 10 116 
Nasaland 
Tripura 652 1430 
Arunachal Pradesh 
Mizoram 
Sikkim 

Eaten Regioa 19605 70867 
Bihar 15910 44729 
Orissa 6208 12336 

West Bengal 7487 13802 

Andaman &: Nicobar Islands 

Ceatral Regioa 
Madhya Pradesh 
Uttar Pradesh 

88093 ~75 

19204 77012 
68889 307663 
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1 2 3 4 
V. Western Keaton SIn6 19S260 

Oujarat 18074 59S41 
Maharashtra (M.B. Zono) 32S18 134S46 
Dadra & Nagar Haveli \ 
Goa, Daman &. Diu < 634 1173 

VI. Southern KegloD ......... 131696 380S87 
Andhra Pradesh 59S78 181395 
Kamatalea 13066 40822 
Kerala 31855 83832 
Lakshadweop 
Pondicherry 176 337 
Tamil Nadu 27021 74801 

TOTAL 329955 1110235 



APPENDIX xva 
(Vide para 7.63 of the Report) 

Union Bank of India 

VILLAGE ADOPTION SCHEMB 
POSITION AS ON 30TH DEC. 1982 

Sl. Name of the State/ No. of No. of agril. loan Amt.O/I. No. Union Territory viIlales a/ca. serviced In ( RI. in lace) adopted thClO' vilJapl 

2 3 4 S --
1. Andhra Pradesh 110 12330 373.50 2. Assam 8 323 4.33 
3. Bibar 48 2316 46.09 
4. Chandigarb 1 52 3.21 
S. Delhi Nil Nil Nil 6. Goa 4 SJ 1.83 
7. OUjarat 998 2SS2 104.55 a: Haryana S9 2572 110.23 
9. Himacbal Pradesh 13 635 9.28 

10. Jammu &: Kashmir S 321 4.74 
11. Kamataka '50 269) 88.36 
12. Kerala 93 17167 481.30 
13. Madbya Pradesh 34 12~ 56.61 
14. Maharashtra 83 3496 151." 
IS. Megbalaya Nil Nil Nil 
16. Orissa IS 756 9.86 
17. Punjab 48 1602 75.60 
J8. Rajasthan SS 163 7.18 
19. Tamil Nadu 1 is 11203 227.14 
20. Tripura 3 147 2.01 
21. Uttar Pradesh 538 12330 3OS.95 
22. West Benpl IS 7043 12.07 

TOtAL 2301 2076.11 

123 



Sl. 
No. 

I . 

1. 

2. 

APPENDIX XVID 

(Vide para 4 of Introduction) 

Summary of Conclusions/ RecommenQatioM conlaiMd in the Report 

Para 
Number 
in Report 

2 

1.11 

1.25 

Summary of Conclusions/Recommendatiops 

3 

The Committee note that it is a firm policy of the Govern-
ment that there should be at least one Director belonging 
to Scheduled Caste/Scheduled Tribe on the Boards of 
Directors of nationalised banks. The Committee further 
note that in 18 out of 20 nationalilled banks, the Boards 
of Oirectors have persons belonging to Scheduled Castes 
and Scheduled Tribes and steps are being taken to have 
them in the remaining two Banks. The Committee, 
however, feel that it is not enough merely to take a policy 
decision in this regard and are of the view that uncertainty 
in the matter of appointment of a person belonging. to 
Scheduled Caste/Scheduled Tribe in the Board of Directors 
of nationalised banks should be removed once fOr all by 
making necessary amendments in the . nationalisation 
scheme. The Committee, therefore, . recommend that 
early steps should be laken by Government for making 
statutory provision for appointment of at least one 
representative of Scheduled Castel/Scheduled Tribes on 
the Board of Directors of nationalised banks. 

The Committee note that fUDctions regarding implemen-
tation of Government guidelines on reservations, conce-
ssions and employment of Scheduled Castes/Scheduled 
Tribes are being attended to by the P~rsonnel Depart-
ment at the Head Oftkle of the Union Bank where 
Manager (Planning and Development) acts as the liaison 
OfIloer. At the zoDal offices, the Assistant Geoerai 
Manaprs have .been appointed to act as Liaison Of6cers. 
A Special Cell bas been set up at the Head Office of tbe 
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Bank for implementation o( reservation orden and looking 
into the complaints of Scheduled Caste/Scheduled Tribe 
employeea. This Cell is a part of Recruitment and Man-
power Planning section in the Department of Penonnel. 
There is however. no separate Cell in the Zonal Offices of 
the banks for looking after the reservation work. 

The Committee recommend that Cells for lookin, after 
reservation work sbould also be set up at the zonal oflicea 
of the banks besides the One already set up at the Head 
Office. These Cells should exclusively do the work 
retating to implementation orders and should function 
under the direct control of the Liaison OfBcers. The 
Cells should be independent of the Personnel Department 
as the complaints of Scheduled Castes and Scheduled 
Tribes generally pertain to service mattera which are dealt 
with in the personnel department. 

The proposal for streogthenin, Scheduled Caste/Schedu'ed 
Tribe Cell in the Banking Division of the MInistry of 
Finance has been under' consideration of Government 
for quite a few years. The Committee re,ret to point out 
tbat there has been undue delay on the part of Govern-
ment in talcins a decision in the matter. The Committee 
need hardly stress that unless the cell bas adequate staB' 
it would not be pollible for it to deal eJl'ectiwly with 
matters relating to reservation in servicea of public sector 
banks and other welfare measures for Scheduled Castel 
Scheduled Tribe employees. The Committee therefore, 
recommend that the Cell in the Santin, Diviaioo mould 
be strengthened immediately so that it can perform its 
main function of monitorinl tbe implementatioD of 
reservation orders in an etfective manDer. 

Liailon 0fIicen have been .p~ntod at tbe Head 'Oftioe 
and Zonal Oftices of the Bank for implementation of 
reservation ordera in favour of Scheduled Cuta and 
Scbeduled Tribes in the services of the bank. The 
Committee recommend that these officen ahould meet 
at replar intervala to d~matten pertaiDiD, to 
reservations and economic aid &0 Scheduled Castet and 
Scheduled Tribes. 
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The Committee note that the reservations in promotion 
IIPe been made applicable in the Union Bank of India 
w.of. 16.9.1980. A,ked about the delay in implementing 
Oowrnmeat orden rciatiq to rolervations in promotion 
Wich were illued in 1972 and 1974 and were received by 
•• bank iD December 1977, the Committee have been 
wermed tbat promotioDs from sub-staft' to clerical cadre 
and clerical to officers cadre in ~he Bank are governed by 
promo.ioo agreements entered into witb the Employees' 
A .. ociation. Promotion aareement entered into in the 
year 1975 did Dot provide for any reservation in promo-
tioOl from ooe cadre to the other cadre. On receipt of 
Government directives in the Bank in December, 1977, 
tile Bmplo)lCC&' Union was advised to come to the nego-
tia&iug table Cor amendment of the promotion Agreement 
to provide Cor the reservations in promotion in accordance 
witll the GovernlDCDt Inatructiona. The promotion agree-
meQt was inaHy amended in September, 1980 and as 
such the reservations in promotions bave been made 
applicable in the bank from that date. The Committee 
relret to point out tbat there has been undue delay on 
the part of the Ministry of Finance in circulating the 
or4ers relatiJ]g to reservation in promotion to the nation-
Used banks as a result of wbich SC/ST employees could 
qot ava~l of the benefits of reservations in promotion for 
full eisht years. 

Tile COJUJJUttee were informed during evidence that Govern-
meQ.t orders regarding reservations in promotion were 
receWed in tII.e Bank.ia 1978. The Committee find tbat 
abe :p[Qmotioo agree~t with the Employees Association 
wu ~viaed in September 1930 and tbus the Scheduled 
Caste aDd Scbeduled Tribe employees were denied pro-
motional &VonUC$ for full eight years I.e. from 1972 to 
1980. The Committee feel that tbere is hardly any justi-
8catioo in not giving the reservation in promotions to SCI 
ST fer thc period 1972 to 1980. The Committee reco-
mmend that the reservations in promotion should be 
made applicable (rom 1972 aad the backlog should be 
c:alculated from 1978 ODWardS. The Committee need 
hardly ~ress that representatiolls of Scbeduled CIstcsl 
Scheduled~"" ia the Baak ."ovld have been much 
better if there had beco timely implementation of the 
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reservation in promotion. The Committee desire that 
~poosibility mould be fixed on persons relJ)Oosible for 
not clrculatiol Governmeot ordors relating to reservatioo 
in promotion to the bank in time. 

Tbe Committee regret to note that tbe' Union Bank of 
Jodia used the word 'routine' regarding tbe vitit of the 
Committee to tbe bank and also tried to be liule tbe work 
of tbe Committee in ao affidavit filed by them before tho 
Sup~ Court in a case relating to implementation of 
relenation . orders by the bank. The Committee ooto 
that the bank has now filed an amended affidavit deletinl 
tile offendiog paralraphs. The Committee desire tho 
bank to be more careful in future about luch matters. 

During evidence before. tbe Committee the repreeentative 
of tbe Ministry of Finance baa stated that mattera concer-
niag court c".ses of nationalised baQks were Dot Bormally 
referred to the Banking Divisiotl. Wbenever any case 

. was referred. they helped the bllnk in appreciating the 
position correctly, The Committee recommend tl:lat tbe 
b.anking Division should issue a circular to an the nationa-
Used banks tbat the cases again.t t,bem before courts is 
wJUcb policy matters like £cservatioDJ for Scbeduled Cast. 
and Scheduled Tribes were involved should be referred 
to the ~nking Division for scrutiny and advice. 

~ Committee arc pained to DOte that the directiyCI or 
the GovernlJlcot reprdinl re.ervationl in promotioDl 
iSJued in 1972 and 1974 were oot placed berore the Board 
of Directors of the ballk as the pr~ticc of placln. copies 
of the directives from tho GovCCDMOnt of India berore 
the Boe.rd of Dirccton has been iDtroduced from AuJUSt. 
1983 OD receipt of lucb instruction from Ro.erve Bank 
of India. Tbis il contrary to tbe information liven by 
tbe bank to the Committee that the Board of Directors 
are informed of Omemtlbeat iastructiolll reJatin 8 to 
Scheduled Cutes ad Scbeduled Tribes and they eodeav-
our to 0DMIl'C implementation of thele instruction 
Tbe Committee fail to understaad bow the Board caD 
easare impiemeatation of instructions wbich are not pla-
ced before them. The Committee recommeod that aU 
instructions ..... rdiltl relClUtiOBl (or Scheduled CUkIJ/ 
ScbeduIed Tribes ill aemces i .. aed by tbe Department of 
Personael 8IId Adarioiltrati'Ye Reforms should be placed 
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before the Board of Directors of the bank at the earliest, 
for prompt implementation. 

In Central Government services, pods have been classi-
fied . into 4 groups, namely, Group 'A', Group 'B' Group 
'c' and Group '0' Accordingly' the Brochure on Reserva· 
tions for Scheduled Castes and Scheduled Tribes in postsl 
services under the Public Enterprises issued by Bureau 
of Public Enterprises provides that posts may be treated 
as Group 'A' 'B' 'C' and '0' for the purpose of imple-
menting reservation orders. The Committee however find 
that in the Union Bank of India, there are only three 
Groups of posts i.e. Officers Cadre, Clerical Cadre and 
Sub· staff Cadre which are analogous to Group 'A', Group 
'C' and Group ~D' in the Government of India. The 
Committee find that there is no Group 'B' or category of 
posts equivalent to Group'S' in. the services of the Bank 
as a result of which Scheduled Castes/Scheduled Tribe 
employees have been deprived of the benefit of reservation 
in recruitment/promotion to that category if it had been 
in existence. The Committee have been informed that 
the implications of the recommendation made by 
tbe Committee in para 2.82 of their 37tb Report (1982-83) 
on Syndicate Bank relating to reclassification of posts are 
still under examination. The Committee desire tbat 
a decision in tbis regard should be taken at an early date 
so that classification of posts in the Banking Industry is 
brougbt at par with that existing in Government of India 
aDd other public Sector enterprises. The Committee are 
of the firm view that promotional avenues for Scheduled 
Caste and Scheduled Tribe witt considerably improve if 
there are Group 'B' }losts in the banks .. 
According to Bipartite settlement, as many as 20 posts 
have been included in the Clerical Cadre which carry 
special allowance rangina from .Rs. 16/- to RI. 283/-. 
A part of the special allowance is contributed to the 
Employeea Provident Fund and an eq~ amount is con-
tributed to tbe Fund by the Ba.nk~ These posts include 
those of Stenographer. Head Clerk, Head Casbier and 
Special Assistants. The Committee arc surprised to note 
that postll baving differcnt nature of duties have been 
clubbed toaether in the same scale of pay by the mecbaDism 
of Special allowances. But for the special allowance, thc 
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posts would have carried different pay scales. The Com· 
mittee feel that this scheme is against the interests of 
Scheduled Castes and Scheduled Tribes in a much a 
they have been denied the cbances of recruitment aDd 
promotion on the basis of the scheme of reservation. The 
Committee recommend that there should either be 
reservation fOr Scheduled Castes and Scheduled Tribes in 
all allowance-carrying posts in the the Union Banle of 
India or the scheme of sp,",cial allowance should be scrap-
ped, particularly in respect of posts carryiDI duta of 
supervisory oature e.g. Head Clerk~, Head Cuhier Ind 
Special Assistants. 

The Committee also recommend tbat vacancies to the 
extent of 25% in sub-staff cadre in the bank should be 
filled by traosfer/appointment of sweepers as per instru-
ctions contained in Deptt. of Personnel and Adminis-
'tralive Reform O.M. No. 4201503/75 ·Eltt. (C) dt. 
16th January. 1976 as amended by their O.M. dated 2nd 
February. 1977. 

The. Committee find that representation of Scheduled 
Tribes in the. various services of the Union Bank of India 
is very low. The Committee recommend tbat at tbe time 
wben tbe vacancjel are notified to the local employmeot 
exchange or advertised in newspaperS, the bank should 
simultaneously notify reserved vacancies for Scheduled 
Tribes to one or mOre stations of AIR in area of Sche-
duled Tribe concentrations. The anno1lDCetnent on AIR 
should contain an advire to prospective candidate. to Jet 
their names registered with the Employment ExchanF of 
the area and approach the Employment Excbanp for fur-
iber assistance. 

The Committee not with satisfaction that only one cue 
bas come to notice of tbe Union Bank of India during the 
last ~ years in wbich false caste cntificate was uted to Jet 
employment and services of concerned employee ban beeo 
terminated by the bank. The Committee are of the ,iew 
that securini employment on tbe strengtb of a (-
('.aste certifiCate is a serious offence and such c:ues should 
be dealt with promptly and aeverely. Besidc:'_ ~meataJ, 

--------------------
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action in apprpriate casts, criminal proceedings Ibould allo 
be initiated against tbe culprit under tbe relevant proviai-
onsof tbe Indian Pancl Code. 

The Committee also recommend tbat such calCS Ihould 
also be intimated to tbe authorities concerned for taking 
appropriate action a8&inlt the penon wbo has ilSUedtbe 
false caste certificate. 

The Committee note that Government of India's Directive 
regarding reservations in promotioD was received by the 
Union Bank in 1978. But reservation in promotion from 
clerical to officers cadre for Scheduled Castes! Scheduled 
Tribes in the Bank became effective from 16.9.1980 as 
prior to that date, tbe tben existing Promotion Agreement 
witb tbe Employecs' Union wbicb was in force did not 
provide for reservations in promotions. 

The Committee are surprised to note that evcn after the 
amendment of the Promotion Agrocment in September 
1980, no interviews have so rar been conducted for promo-
tion from clerical to officers' cadre, as a result of wbich 
Scheduled Caste/Scheduled Tribe employees of the buk 
ha ve been deprived of' the benefits of reservation in 
promotions. 

Merit list prepared OD the reault of a teat and interview 
is normally kept valid for one year. The Committee arc 
shocked to find that in Union Bank of India, tbe merit 
list is continued even for three or four years. Its validity 
is extended by thc Chairman with mutual consent witb the 
Employees' Union. The Committee are of the opinion tbat 
this is against the interests of Scheduled Caste/Schedulcd 
Tribe employees of the bank as they lose tbe cbance of 
appearing in the test till such time, that the last merit list 
is exhausted. The Committee recommend that validity of 
merit list sbould be limited to the 1ear for whicb it is 
prepared and tbe number of suC:CCliful candidates included 
in the list should be in relation to the contemplated 
vacancies in that year. 

A new Promotioa Policy bu como into force in tbe bank 
from 1st January, 19B3. Under thi' policy, promotioDl 
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~Pto 75 per cent of the vacancies are to be made throup 
sIngle chanoel of test and ioterviow whereas under tho 
old policy. SO% of the vacancies in officers cadre were 
filled up by seniority and2S% by test. The Committee are 
of the opinion that by abolishinJ the sytem or promotion 
by seniority under the new qreement. promotion prol-
pects of Scheduled Caste/Scheduled Tribe'"emploYea have 
been consIderably reduced. The Committee. thererore. 
recommend that provision for promotion by seniority 
should be restored. 

The Committee are also not happy at the weilhtage Jiven 
to length of service prior to 31st December. 1969 in tbe 
new policy as this works alainlt the intereata of Selle-
duled Caste/Scheduled Tribes of whom tlaere were bardly 
any prior to the nationalisation or bants. The intake or 
Scheduled Caste/Scheduled Tribe candidates in the bank: 
started only after tbe reservation policy in recruitment 
was applied. The Committee recommend that thore should 
be no luch wei,htage. 

The Committee note that in accordance with the revilOd 
promotioaaJ policy for promotion from clerical to oalcen 
cadre, successful candidates are empaoelled to tbe extent 
of 133% of the contemplated vacanc~ in the relative 
year. This provision of 133% lhall not apply for the 
merit list for the tests beld in 1982 and 1983. In the telt 
held is 1983,669 candidates oUt of 1040 Scheduled Cute! 
Scheduled Tribes and 2050 candidatCi out of 4560 from 
thegeneral category are reported to have passed where u tbe 
vacancies for 1983 are approximately 400. The Committee 
recommend that the merit Ust 'to be prepared on the buis 
of the results of these tosts should not e&cocd 133 % or 
the total vacancies and the merit list sbould remain 

valid ooly for ooe year. 

Ther.; il no reservation in promotion witb in tbe ollcen 
cadre from one sc:aIe to another. E&cept ror tbe Junior 
Management Grade Sc:alc I. there is bardly any represea-
tation of Scheduled CastCl and Scbeduled Tribn in 
bi8ber IC8les. Even in Junior· M.aage~nt Grade Scale 
I tbe representation of Scbeduled Cutes IS leu than 5% 
and of Scheduled Tribes it is leu than 1 %. Wbile the prea .. 
cribed minimum yean of satisfactory aerYice determJae-
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the eUgibility fur ptomotioli from one scale to another, 
it" dOlie bn the basis of merit coupled with weightages 
for lcngthof smiCe, job respOlDibUity and educational! 
~rofelsM'~i1 qualification'. There 'i. relaxation of 5% marks 
tl\th in perfi:mDtlnbe'and intCt'Viciv for officers belonging 
t6 ~U!ed c.htesifld SebedGted Tribes. The Commit-
~ce '~()llbnent! thAt ldltabJt feltDtion in the minimum 
'~nltb ofleervfce req1ilred fbi' beeotbing eligible for pro-
m~tioD from One "Scille t01l1lOdser 'should also be extended 
to Scheduled Caster,&bed1d~dTribcs to improve their 
chances of promotion in tbe officers cadre. 

'TbeColl1mittee note that as on 31.3. 1983 there was huge 
backlog ,in the representa!ion of Scheduled Castes and 
Scheduled Tribes in 'the officers cadre. The percentage of 
: ••. ; .,', I 

Scheduled Tribes ~as quite nominal in all the three 
cadres 'of offlcers,cterks and 'Sub-staff. The Committee 
regret to note that the Banking Service Recruitment 
Boards who are at prescnt 'making recruitment of Officers 
and clerks for the nationalised Banks have failed to pro-
'ftIe mmcint ftllJDber '~Cfandid'tes beloni'Ms to tb. 
'\Mdrtb1nlttb'to tbe Vftldtl-Bardcdf India. 

Tb'e Cdft'iirilt!te"8ft"i1i'rpriscd to 'fidd thet while the back-
'I\fa tn~e 'rep~~tationISf sclietruled Castes/Scheduled nnw. Iii t~eJ~r\liCes'U'rt'tte""n'k: Ibas continued all these 
~~s!,lftte '~tO'n ·B~.dr 1n'diil wrote to the Banking 
~e ~hHtenf'B8a'rdsOhly ib 1983 to conduct spe-
'i:tIU ~ia\ili'ttuiri6n (ror "ret:ttlirtnfiDt of Scheduled Castel 
~c:beHuJe'd ltrfbe tabdidates 'for Clerical cadre. The 
'Comlbitftle !i1etfd ftlardty'elh~ti.'iSe'tbat special recruitment 
'6Xctdsively' for :sthedu1ed 'Castes atld Scheduled Tribes is 
'tile only way to ,clear llieba6klog reserved vacancies 
and recommend'that the Recruitment Boards should 
resort to special recruitment as (lnen as iti. felt neces-
nry. 

ne' Committee express-their unhappiness at the backlog 
of 254 Schedu'led Castes and 199 Scheduled Tribes in 
o~r. ~l'C' as at the end 9f 30th June, 1983, accordinl 
to the'b.\f yearly statement'rurnished by the bank to the 
LDkiol Division of' the 'MiniStry of Finance. The 
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Committee fail &0 undenled why the bank has not 
~lMItCdtGe.aocruitment Board 10 far to make special 
recr~itD.lent f~r ~e ~m~rs ca~~~ ~ the liabt I ~f such , 
bu,e ~!lC~IO.J i~ .tbiS c~~.e~ory .. Th~ Committee 'feel sur-
prj~ ~~w m~ I?~n~ a~tbor~t!~ t~~ the view that "there 
~~ ffP 9~~ f~r ~ ~~~Jal r~r~m~~~"t In tbe officer'. cadre 
.~~ n.q f~q~F!i.t ~" ~l!~.~ ~q J}~¥~9 Service Recruitment 
Board." r~~ C.OIp~j~~~e wo!i!iJ H~~' ~o be informed of the 
steps now proposed to be taken by tbe bank: to clear the 
backJ.og ~. tbe o~r·.s J:4Ihe • 

. The f'bajr W8.D oS ,~ lJ QjD,Q 81.QJc of India bas atated 
duting eyid~.lUt wiik IH~ j.Qdent witb the Recruit-
ment Board, they jncluQ~ ~lto .b~g alao in tbe current 
demand. This is howe~er, not borne out by the figures 
of inCiellt furai.cd by tIIe'BalIk to Jbe Committee. The 
backlog in • cldcu .. cadre WAf 126 at tbe end of 1979 
and 92 at the end of 1~80. Tile indent placed for Sche-
duled Caste/Scheduled TrRle officers In 1980 wa. 20 
sCheduled Caste and S Sobe4uled Tribe. This obviou.ly 
did ~ot include tbe backlog of 126 posta at the end of 
t979.Tbe Committee recommend that the Union Bank 
,~ l.1;adj' u<Wl"d iAw"'p'!y ~lj\de ./lfcklo, in tbe current 
... 1141 I~r ~*~ 1iN~~eduled Tribe candidalea 
wawe ~J jN.dR'l- Il!~th .tHf Recruitment Roard. and 
W. I~t '_~Cf9 ~~C'MP~ ,iP.ffi~~j~, tbe backlo. arc 6Ued 
within a stipulatecftime. 

In para 3.U of -&boir Tlb.idy-lOv.en&b Report (1982-83), the 
Committee -bad rec:ommeadedwt the Ministry oC Finance 
sbo~ld prepare a scbeme lor openin, pre-recruitment trai· 
,piPg.~n~ 'or ipl~tiOJ .~N ~o ofIken and cIeriGal 
cadre .~\ip'~ .90 1 "'e ljl)C' .w Prwlamination TraiDiD, 
Centres functioning under the control of the Miniatry of 
JlQlQcJ.'-'MJ. ~ ~~~ ~re that aa~rJ, deci-
,N'Ml ~difJPl~ ipltflc~r. 

l1\e.<;~mwi~.~ ;~o~~ .. ~~~t ~~~CDts. ~liat in. Union 
~~ (Jf ~~~~a f~f Jlvl~~ ~z:v~ trAIDID, to Its em-
ployees. Employees belongin, to Scheduled Caatca aDd 
Scabo"uJed ;[Jlibcure.livGP ,u.i.' Cor 10..., .mrat~ .. 
... ~parod.&D __ Al~JIIM. lThe Committee would 
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like to stress that the aim of the in-service ratining should 
be to bring SC/ST candidate. upto the required .tandard. 

Pre-promotion traininl programmes arc also conducted 
by Union Bank of India for the benefit of eligible SC/ST 
employees prior to the holding of written tests. To 
improve the chances of promotion of SC/8T employees, 
the Committee recommend that such training programmes 
should be of longer duration. 

The Committee would like to draw attention to the 
iDitructions contained in the Brochure on RClCrvation for 
Scheduled Castes and Scheduled Tribes in services/posts 
UDder the Public Enterprises. These instructions i1ller-alia 
provide that : 

(i) SC/ST Officers in Group 'A' services/posts should be 
provided with more and more opportunities for insti-
tutional training and for attending seminars/.ympo.ia, 
conferences. Advantage could in tbis connection be 
taken of training facilities available at the Indian 
Institute of Public Administration New Delhi, the 
Administrative Staff College, Hyderabad etc. 

(ii) It should be the special responsibility of the imme-
diate superior officer of the Scheduled Caste/Scheduled 
Tribe officers in Group 'A' to give advice and 
guidance to the latter to improve the quality of their 
work. 

(iii) The Public Enterprises should identify the training 
need. of SC/ST officers and then examine to which 
trainina programme these officers should be deputed. 

(iv) 2S percent of the seats for training should be ear-
marked for SC/ST officers. 

The Committee desire that the above instructions Ihould 
be followed by the Union Bank of India both in letter and 
spirit. The Committee also recommend' that an annual 
Report regarding the progress made in this regard Ihould 
be placed before the Board of Directors of the bank. 

The Committee find that Banking Service Recruitment 
Boards have not been able to provide requisite number of 
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caodidates belongiq to Scbecllded Cuw and Scheduled 
Tribes to fill up the reserved vacancies iD tho Union 8aDt 
of India. A. at the end of 19.2 there wu backlo, iD all 
tbe three cadres of posts in the baok-67 Scboduled 
Cutes and 33 Scbeduled Tribes in oflic:en Qdre, '25 
Scbeduled Castes and 176 Scbeduled Tribes in aerical 
Cadre and 7 Scheduled Castes aDd 95 Scheduled Tri_ io 
the sub-staft' cadre. 10 pora 4.19 of their 37th Report 
(Seventh Lok Sabha) on Syndicate Bank, tho CommitleO 
had desi1'ed that workia, of the recruitmeDt Boards should 
be critically reviewed by the Ministry of Financo (Baokin, 
Division). The Committee reiterate that recommen-
dation. 

The Committee note that after receipt of aDotment of 
CAndidates from the Recruitment Boards. tbe appoiotment 
orders are issued by lbe Central Office of the Bank. The 
Committee reco~d that appointmeat Iett4n should 
iovariably be ICDt by reptered post withio tbree months 
of the date of boldios the interview. 

Tbe Committee have been informed tbat lor iDterviewilll 
Scbeduled Caste/Scheduled Tribe caodidates, a non-ollcial 
member beJon,in, to Scheduled CUte/Scheduled Tribe in 
co-opted u a member of tbe IDterviewiD, Committee. 
AccordiDg to the Government directive, the Public Eater-
prises should include iDvariably a Scheduled Cute/ 
Scheduled Tribe olicer while coDltitutillJ tbe DepartmeDt 
Promotion Committees/Selection Boards etc. for recruit· 
ment/promotion to posts/Services under them. Tbe 
Committee therefore recommeod that a member beJonaiD, 
to Scbedulod Caste/Scbeduled Tribe sbould be usodatecl 
with aU DcpartmeDtal Recruitmeol/Promotion Commiu .. 
eYeD where there is no Scheduled Cute/ScbeduJed Tribe 
to be iDterviewecL 

The Committee note tbat wbile a member beloqine to 
Scbeduled CUte/Scbecluled Tribe catoSOry is auociatecl 
with the panel of iaterYicwen for promotion of ofIIcen 
from one scale to the other, DO speciftc provision bas beea 
made to that eft'ec:t ill the promotion policy. Tbe Commi-
ttee recommend that promotioD policy should be amended 
suitably to incorporate ncb a prcwiaion tbereiD. ___ -------------0-
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The Committee regret to note that a large number of 
vacancies reserved for Scheduled Castes and Scheduled 
Tribes are dereserved in the Bank every year. The total 
number of posts dereserved were 370 in 1980, 386 in 
1981 and 341 in 1982 in officers, clerical and sub-staff 
cadres of the Bank. The Committee feel concerned that 
the r~served posts even in sllb-staff category have been 
dercscrved for which, normally, tllcce should be no dearth 
of candidates. The Committee recommend that the bank 
which is ~spoDsible for recuritmc:nt to sub-staff cadre 
~u41 .QJ.ake aU-ou.1 efforts u> r~ruit Scheduled Castel 
Scheduled Tribe candidates 10 lbllt the contingency to 
derescrve tbe posts docs not arise. It sbould allo be 
possible for BankiagService Recruitment Boards to 
provide by special rccl'UitIMnl or otherwice sufficient 
number of canditates beloogiag to Scheduled Castel 
Schcfluled Tribe to fiU up the reserved posts in the bank 
in officercs aad clerica1 cadres. 

T~ ComlDiw:e r.cpt W ~.~t out that prior ~pproval of 
~ QqD;l~t authorities in tbe bank is not takCn before 
r"sorUq to~c~rva,tioD. Accordi.Qg to Govt. guidelines, 
before any resef\!cd vacancy is dcrescrv~d and tiiHed up by 
apcc.... ~da.tc, lhe prior agproval of the Board of 
Dir~qI;f for the posts of officers and that of tbe Chair-
JMJl ~d M.!lqaaiq o.irc:qtor for clerical posts should be 
~iDoO. It $bp,uld specifically ~ mentioDed in the 
rc£e~ .. ~c to the Bo*"d of P,irectorl/Maoaging I)jrector 
,\batrthe prQPOa,&l!9r d~r~r!vati()n ~ being made with the 
fuU 'DOW~ and CODCU['[CDce of the Liaison Officer. 
Tho iComlQiUqc ~~C;~d that the bank should follow 
this",~e irt;Prd.iq ~escrva,tion serupuloully. 

The Committee have been informed that the casea of 
detICsonatioo ,are .broqbt to t~ ~otice of ~ Ioard ,¢ 
Dircotors overy .ai1JQo"ths. 1bi.s is hdwevcr, not reflected 
,in the MiD,... of 'be ~d'il ,~tings held durinl the 
Iut tImIe years. TbeC~\OC regret to point oul that 
the .Board. of £)ircq&Ami bas all -.long been kept in dark 
abolll thil ,illlpollaDt ,II.-ot QC i{eaervalion policy for 
'SohcduIed.Guielaad Scbcdll~ i'tibcs. 
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'the Committee note that a tcgister has beeD kept)n the 
bank for entering complaiota/Jriovances received from 
Scheduled Caste/Scheduled Tribe employees. The 
Committee recommend that the.eregisten Ihould be kept 
at the Central as well &5 the Regional/Divisional o8lces of 
the Bank. Action taken on tbe complaints should allO be 
indicated in the Registers for the information of the persoDi 
conccrned. 

The Committee note that the Liaison Officers of tbe Bants 
have been advised to 'meet informally the Scheduled Cutel 
Scheduled Tribe employees including their representatives 
to hear their grievlDlcesin respect of matters arisin, out of 
policy regarding reservat'fotls. 'rhe Committee desire that. 
brief resume of the points discussed and the decisions, if 
any, reached should be maintained 'by the Liaison officer to 
avoid any miStinderst8ndmg at a later stage. 

The representative of the Union Pank of India has stated 
duriat evic:ience that at prolODt the&' are sendiD, JOplin 10 
letters received from recognilCd employees' Union ooly. 
The Liaison Officer comlDunicates with Scheduled Cutel 
Scheduled Tribe associations which though unrecognised 
were registered. When tho Committee .uuested tbat replias 
should be sent to letters received from registered auocia-
tions also, the rcprc8entative of the bank b81 .tated duria, 
evidence :-

"We will give a reply." 

The Committee hope tbat Union Bank of India will 
.implement their assurance. 

The 'Committee arc unhappy to note tbat while fC8el'Yation 
, ~'or 'SCheduled Castes and 'Scheduled Tribes in direct 
tectuitmeDtwas introduced in Onion Bank of India 
fmmedrately after'Datiortali.ation of banb in 1969, the 
'bank stal'tedtnaiataifting the rOiten only in 1978. The 
, COmmittee 'fan 'to 'unctentaad 'bmt tbe bank pvc cft'ect to 
die 'p~r1btd' tl1'«Y8tioft. 'during 1969-78 without main-
ttdfting f'Ile rdSltrs is 1tquired Idftder tbe Oovernmeot 

. 'Ol'derl' for detdmiitiftg .,~ ,.Dd UDreserved points. 
'1beCOmtDittee r*d 'hardly stms that roster is the only 
mechanism to r-eepa wa~dn the implemclltatioa of 
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policy of reservation. The Committee recommend that 
the Banking Division of the Ministry of Finance should 
check up from all nationalised banks whether rosters 
are being maintained by them as envisaged in the Govern-
ment directives. 

Rosters in the Union Bank of India are at present being 
maintained at the Central office only. ~ the rosters in 
the clerical cadre arc maintained Statcwiae. the Committee 
recommend that the rosters pertaining to a State should also 
be maintained at the reaional offices of the bank located 
in that State. Likewise rosters rcgardinl sub-staff posts 
should be maintained at the regional offices of the bank in 
addition to the Central Office. as recruitment to this cadre 
is done by the Regional office through the Employment 
Excbanse. 

The Committee also desire that rosters should be open 
documents and ther" should be no bar on the employees 
of the bank wishing to scc them. 

The Committee recommend that Liaison Officer of the 
bank should check the Rosters periodically and diJcrc-
pancies. if any. should be recti6ed immediately 10 that 
there is no mistake in calculating the reserved vacancies. 

The Commttce note that Union Bank of . India hu been 
sending periodical statements to the Bankinl Division re-
garding recruitment and promotion of Scheduled easte88nd 
Scheduled Tribes in services of the Bank. The data included 
in these statements pertain to the total number of 
employees in the bank and the number of Scheduled 
Castes/Scheduled Tribes among them and the number of 
mCfved vacancies filled up by members of Scheduled 
Castes/Scheduled Tribes In direct recruitment and promo-
tion. The Committee recommend that the bank should 
take immediate action to rectify deficiencies. if any. pointed 
out by the Bankinl Division. The Committee are distreacd 
to note that even' the Banking Division slept over tbe 
matter all these years. 
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The Committee find that the Annual Reports of tho Union 
Bank of India are at present showing only tho percent_. 
increase in the represontation of Schoduled Ca.tea/ 
Scheduled Tribes in tbe Bank as compared to the previoUi 
year. The Committee recommend·tbat tbe Annual Repotn 
should show separately tbe percentage of Schcdnlod 

• Castes/Scbeduled Tribes in tbe various cadre& in the bank 
and the steps taken by the bank to reduce tbe backlog as 
existing at tbe end of the previous year. 

The Committee note tbat steps are bein, taken for creatillg 
a cell in tbe Banking Division of the Ministry of Financo 
for looking after the credit requirements of S~hedulcd 
Castes and Scheduled Tribes. The Committee recommend 
that this Cell should be separate from tho exiltinl cell in 
the Banking Division dealing with matten relating to 
reservation for Scheduled Caltes and Scheduled Tribel. 
The new Cell should ~ created in the Sankina Division 
without any further delay. 

The Committee also recommend that _ .eparate Cell 
should be created in the Ceotral Office of the Union Bank 
of India for monitoring the ftow of credit to Scheduled 
Caates and Scheduled Tribes. 

The Committee appreciate that advanCOl by tbe Unioo 
Bank to Scheduled CaRes and Scheduled Tribea undor 
DRI Scheme aa in March, 1983 CO,natitute 47.5% of total 
DRI advances, as against the stipulation of 40% minimum 
under the guidelines of Reserve Bank of India. Total 
DRI advances constitute about I. J I % of total advances by 
the bank as in JUDe, 1983. The Committee would, 
bowever, like the Union Bank of India to find out whether 
tbere are any states or regions wbere the perceotap of 
DRI advances to total advances has been less than I % and 
DRI advaoc:es to Scheduled Cutes/Scbeduled Tribe. bave 
been lesl than 40% of total DRI advaneCI. The Committee 
desire that the Bank sbould make concerted 0"0111 to 
teach the prescribed targets in 8n Statei/reJiODI or ill 
operation. 

Under the guidelines reprdiDI DRI ICbeme crecIit ma, be 
routed through the Cooperative Societies/LAMPS orpniled 
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specifically for the benefit of tribal population in areas 
identified by the Government. The Committee regret to 
note that the Union Bank of India has not extended any 
finance through cooperative societies/LAMPS under DRI 
Scheme. Tbe Committee recommend that in order to 
give benefit of DRI Scheme to an increasing number of 
persons belonging to Scheduled Tribes, the Union Bank of 
India should start routing .credit under DRJ Scheme 
through cooperative societies/LAMPS. 

Under DRI Scheme banks advance maximum of Rs. 5000/
as Term loan and Rs. 1500/- as Working Capital. The 
Committee feel thaUn view of the decrease in the value of 
money this amount is insufficient for starting a viable 
project and in most of the cases is practically converted 
into a consumption loan thus defeating the purpose behind 
'JRI Scheme. The Committee recommend that the limits 
of loan under DRI Scheme should be suitably increased to 
serve the purpose. 

The Committee have been informed that a Task Force has 
been constituted by the Government to review the working 
of the DRY Scheme. The Report of the Task Force was 
expected by the end of December, 1983 but it has not 
been received so far. The Committee recommend that the 
Report of the Task Force should be expedited. The 
Committee hope that Government would take early 
decision on various aspects of DRI Scheme so as to make 
it more purposeful and beneficial to the weaker section!!. 

I 

The Scheduled Caste/Scheduled Tribe Development 
Corporations have been set up in most of the States with 
a view to expeditiously ameliorate difficulties of Scheduled 
Castes and Scheduled Tribes and to ensure their economic 
upliftment. The main function of these Corporations is to 
provide margin money assistance to Scheduled Castel 
Scheduled Tribe families whereas the institutional finance 
i. provided by banks. Recovery is shared between the 
Bank and tbe Corporation in the proportion of Bank'S 
loan and Margin Money Loan. 

The Committee are surprised to Dote that the Union Bank 
of India has made up tie-arrangements with some of these 
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corporations only recently. The Committee recommend 
that with a view to increase the ftow of credit to Scheduled 
Castes/Scheduled Tribes. the Bank sbould establish contacts 
with all the existing Scheduled Caste/Scbeduled Tribe 
corporations and participate in financing the viable 
schemes framed by these Corporations. 

The Committee note tbat the Union Bank of Indi' haa 
given loan of Rs. 30 lacs to tbe Gujarat Tribal Develop-
ment Corporation and Government of Gujarat haa I,reed 
to guarantee the advance. The Committee are of the view 
that as the Scheduled Caste/Scbeduled Tribe Development 
Corporations areereated, adminiatered and controlled by 
the State Governments, the bank should not insist on 
guarantee of tbe State Government before advancinl loans 
to these Corporations. 

The Committtee note Ihat the Union Bank haa issued 
standing instructions to IU its branches/offices tbat loan 
applications below Rs. 10000/- should be dilposed of 
within two weeks and these for RI. 10000/- and above 
within a reasonable time but not exceeding two months 
after receipt of proposal. Tbe Committee rearet to note 
that in spite of these instructionl complaintl are some-times 
received regarding delay in sanctioning of loan.. The 
Committee recommend that whenever cases of delay in 
sanctioning of loans by branches come to tbe notice of 
bank authorities, immediate action should be taken apinst 
persons responsible for tbe deJay. 

Tbe Committee have been informed that the Regi.ter of 
Joan application. maintained by the braocbCl Ibowl wbe-
ther the applicant belonl' to Scbeduled Calte/Scheduled 
Tribe category. Tbe Committee desire tbat information 
should be compiled every lix months indicatin, tbe total 
Dumber of Joan applications received from Scheduled 
Castel/Scheduled Tribel and tbe number of applications . 
rejected in eacb zone. Tbe Committee feel tbal tbe Head 
Office can monitor tbe flow of credit to weaker sectionl 
more effectively if luch basic data i. available 10 them. 

One of the maiD reasons for rejectioD of loan app1icatioDl 
is stated to be that tbe borrower i. basically i.oeliJible. The 
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Committee pointed out during oral evidence that this 
rOMon is absolutely vogue and it should be specific. Tbe 
representative of the Union Bank of India bad stated ib 
reply that be would look into the matter. The Committee 
recommend tbat instead of telling an applicant that he is 
ineligible for tbe loan, he should be informed of the 
reasons of his ineligibility in writing. 

The Committee find that the percentage of recovery to 
demand under total DRI credit is 42.82% as in March, 
1982 whereas it is 41.62% for Schedule:! Castes/Scheduled 
Tribes as in June, 1982. The Committee DOte with satisfac-
tion that the percentage of recovery from Scheduled Caste/ 
Scheduled Tribe borrowers is almost the same as the overall 
recovery in respect of total ORI Credit. 

The Committee bave been informed that there is consi-
derable scope for improving tbe recovery performance if' 
State Governments/Scbeduled Caste/Schedu led Tribe 
Development Corporations extend more co operation to 
the bank in recovery. To achieve this, the Committee 
recommend that the Bank personnel should have close 
liaison with Scheduled Caste/Scheduled Tribe Development 
Corporations and various departments of State Govern-
ments in identfication of beneficiaries, selection of schemes 
for them and recovery of overdues. 

The Committee need hardly atress that greater attention 
should be paid by the bank and other developmenta, 
agencies concerned in the selection of viable scbemes for 
which loans are given. This will automatically reduce tbe 
chances of loans being converted into bad debts. 

The Committee note that weaker sections under tb 
priority sector now compriae of 5 categoriea, namel 
(0 Small and Marginal Farmers with land holdings ot 
acres and leiS, landless labourers, tenant farmers and sba' 
croppers; (ii) Artisans, Village and Cottage IDduatries 

(iii) beneficiaries under IRDP (iv) beneficiaries under OF ~ 
Scheme ; and (v) beneficiaries belonging to Scbedule I 

Castes and Scheduled Tribes. The target fixed for advance-
to weaker sections is 25% of total priority 1ICCt0r advalWC~ 
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or 10% of total bank credit by the end of March. 1985. The 
Committee relret to DOle that 00 separate norms have . 
beeD pJ'CICribed by Government/Reserve Bank of Iodia 
regardinl sbare of Scheduled Castes/Scheduled Tribes ia 
tbe toral priority sector advances. The Committee 
recommend that as in the case of DRI Scheme under 
which a minimum of 40% ·of tbe total DRI credit i. to be 
lent to penons belonsiD, to Scbeduled Caste/Scheduled 
Tribe, certain minimum percentage of tbe priority sector 
lendinl should be earmarked for· Scheduled Castea/ 
Scheduled Tribes. 

As at the end of December, 1982 the bank has ntended 
credit to the extent of 18.55% to weaker aections under 
priority lCCtor advaoces. The sbare of Scheduled cuteal 
Scheduled Tribel in this credit is ooly 3.95%. 

Tbe Committee are distressed to point out that Scbeduled 
CastOlIScheduled Tribes who coDstitute more than 22i" 
of the cOllntry's population account for a meaJR 3.95% 
of the total priority leCtor leodinl by UniOD Bank of India. 
The Committee recommend that tbe Bank sbould take 
immediate acce ..... y measures to enhance itl lendin .. 
to perIODS beloqiq to Scheduled Cutes/Scheduled Tribes 
80 that tboy act a 8ubstaDtial portion of the credit 
earmarked for weaker ICctioDS under priority sector. 

The Committee Dote that total educational Joane advanced 
by Union Bank of India were Rs. 27.19 lakhl in March, 
1983 out af which a~&Dces to Scheduled Cutea aDd 
Scheduled TnOes weft a meagre 0.74 Ia.Ich to 29 borro-
wers. The Committee rearet to point out the poor per-
formance of Union Dault of India in grantin, educational 
Joan. in geueral and to Scbedllled Castes/Scheduled Tribes 
in particular aDd recommend that the ballk should make 
suitabJe chops in the educational loans scheme to make 
it more attractive. The Committee feel tbat the scheme 
is loaded with too many formalities aud it is really an 
uphill task to act a loan under the existillJ conditions. 

In para 7.38 oftbeit 37th Report (1982-83) on Syndicate 
Bao.k the Commit_ had recommended tbat Go'fef1lmea.t 
should introduce a ec:heme for JiviDa interest free educa-
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tional loans to Scheduled Castes and Scheduled Tribes 
students. The interest on such loans may be subsidised 
by Government and the repayment of loan amount may 
commence in instalments after allowing a moratorium 
of one year afler the completion of the course for which 
the loan is granted. The Committee recommend that Mini. 
atry of Finance (Department of Economic Affairs-Banking 
Division should take a final decision in the matter and 
ensure that this Scheme is made applicablct to all 
nationalised banks for the benefit of Scheduled Castes 
and Scheduled Tribes. 

The Committee note that Point No.7 of the new 20-Point 
Programme aima at accelerating the programmes for the 
development of Scheduled Castes and Scheduled Tribes 
and banks as a developmental agency have been called 
upon to playa significant role by rendering necessary 
financial assistance. 

The Committee note that as of December, 1982, the 
Union Bank of India financed 3299S5 borrowers with Rs. 
111.02 crores under the programme. The Committee 
recommend tbat the Bank should also keep information 
regarding tbe percentage of Scheduled Castes/Schedule" 
Tribes among the beneficiaries and the advances made to 
them. 

With a view to accelerate flow of credit to Scheduled 
Caste/Scheduled Tribe borrowers, the Committee recom. 
mend that the banlc should fix targets for the brancbes 
in each zone inthia regard and all-out-efforts should be 
made to attain the targets. As an incentive to the Bank 
staff, due weigbtage should be given to their performance 
in providing credit to Scheduled Castes and Scheduled 
Tribes at the time of evaluation 'Jf their work. 

The Committee note tbat consumption credit,to the extent 
of Rao 500/- is granted by the bank for meeting marginal 
and immediate requirements of borrowers. The Commit-
tee Deed hardly stress the importance ofcoDSumptioD 
credit in rural areas where small and marginal farmers 
aDd agricultural labourers have still to turn to landow-
ners for monetary help in times of need. If the weaker 
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sections are to be saved from the clutches of landlords, 
malley·lenders etc., credit has to be provided by tile banks 
to meet their short term requirements. The Committee 
therefore recommend that Union Bank of India should 
issue necessary instructions to its branches, particularly 
those in rural areas. to provide consumption credit liber-
ally to meet the immediate needs of the weaker ISection •. 

The Committee Dote tbat as on 30th December, 1982, 
Union Bank of India adopted 2301 villages in different 
States and gave agricultural loans amounting to R •• 
207601 8 lacs. It bas been rotated that though the viUa,e 
adoption scheme aims at total development of the villaae 
by and large. implementation has been confined to tradi-
tional financing activities. The Committee recommend 
that the branch adopting a village should pay attoDtion 
to all round development of the village like laying of 
roads, cleanliness drive. providina cleo driDkiD, 
water and medical faciJitiea etc. in coordination with 
Development Departments. 

It bas been stated that in some adopted villa,e. 2 or 3 
branches of different banks extend their financinl activity 
which rray result in duplicate financinl and parallel pro-
blems. The Committee recommend tbat in lucb cue. 
the lead bank of the district should playa promiDCDt role 
and sort out the problems in consultation with the other 
bank branches. 

Credit campi are being held by the bank in all the Lead 
Districts and also· in adopted villa,es. Under the current 
management information system, tbe bank doe. not main-
tain' information about tbe extent of fjDADCial uaiataace 
extended at these camps to persODs belonging to Scho- . 
duled Castea/Scheduled Tribes. The Committee recom-
mend that data regardiDg Scheduled ca.tefS~beduied 
Tribe beoeficiarie. sbould be maintaiDed by the bank 10 

that tbe benefit8 provided to penons belonlin, to theIe 
tommuDitiea are precilSely kDown. It is needlea to .. y 
tbat such basic data can be helpful in future plaDnial or 
credit. 



1 2 

75. 7.83 

76. 784 

77. 7.85 

146 
J; 

3 

The Committee note the Reserve Bank of India had fixed 
a target of Rs. ISO crores under the Housing Finance 
Scheme for the Banking sector to be achieved by the end 
of 1000 out of which Union Bank of India's share works 
out to be Rs. 5.58 croros. The Committee regret to point 
out tbat as at the end of 1981, the bank had disbursed a 
sum of Rs. 57.26 lacs, Rs. 82.22 lacs during 1912 and 
Rs. 10.72 lalehs during January-June, 1983. In all, the 
total disbursement during 1981, 1982 and up to June, 1983 
has been Rs. 150.20 lacs against the taraet of RI. 558 laea 
by tbe end of 1983. The Committee express their unhappi-
ness at tbe unsatisfactory performance of the bank in the 
matter of providing housing credit. 

The Committee regret to note that under Direct Housing 
Finance to SCs and STs and Weaker schemea, the shari 
of SCs and STs is a meagre amount of R •. 41,000/- i, 
1981, Rs. 97000/- 10 1982 and RI.34ooo/- during January 
to June, 1983. The Committee have been informed thaf 
the Hank is not channelisiDg bousing finance throug, 
SC/ST Development Corporation in Itatel other than 
Gujarat and Karnataka. The Committee recommen4 
that the bank should explore possibilities of extendin. 
housing finance through SC/ST Development Corporationf 
in all the State wherever they exist. They Ihould alS9 
cbannelise housing finance through Regional Rural B~ 
and Village Housing CooperatiYes. 

LoaTis upto Rs. 5000/- each for conltruction of house. are 
granted by the Bank to SCI and ST. at4 % rate of 
interest. The Committee do not consider the amount of 
RI. 5000 I- as tufficient for construction of houaet keeping 
in view the escalation in prices of various building mate-
rial and higher labour charges involvCd. In para 7.31 of 
their 37th Report 0982-83), Ihe Committee had recom-
mended that hOUling loans upto R.: 7S00{- with a 
provision of 25 percent subsidy Ihould be liven to SCs 
ud STs at 4% rate of interelt. The Committee reiterate 
that recommendation. 
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